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LOK SABHA

Monduay, May 16, 1966/ Vaisukha 26,
1888 (Saka)

The Lok Sabha mer at Eleven of ihe

Clock
[M=. SPraker in the Chair]

ORAL ANSWERS TO QUESTIONS

Exploden of Hydrogen Bomb
by China

+
#1691, Dr. L. M. Singhvi:
Shri P. C. Borooah:
Shri Harl Vishow Kamath :
Shri Nath Pal:
Shri D. C. Sharoes:
Shri Ram Harkh Yadar:

Will the  Minister of External Affairs
be pleased to state :

(a) whether Government are aware
that China is shorily to explode a hydro-
geo bomb;

(b} whether the attention of Govern-
ment has been drawn to & statement by
Edward Teller, father of hydrogen bomb.
regarding the prospects and the implica-
::s of the Chinese nuclear advances:

(c) if so, Government's reaction tbere-
o’

The Minister of Extermal Affairs {Shr
Swaran Siaghk a) The People's Re-
poblic of China s reported W have con-
ducted a nuclear explosion oo the 9th
May A press communique imsued by
the Chinese Government stateld thet the
device exploded coniained thermonuckear
material.

(b) Yes. Sir.

16970

{c) Government's reaction to China's
development of its nuckea- capability was
sated by me in the House on the Wb
May.

Dr. L. M. Singbvic 1 realise that the
pavition of the Government has not chung-
ed since the 10th May, when the hon.
Minister replied, but the country is still
anzious 10 know. because it has oaly been
confused by his replics, and so, may I
know whether the Government's policy.
in werms of 1 I will i
to be significd by an allitude of resigna-
tion or whal may be called an attitude of
nuclear fatalism, or, whether the Govern-
ment have sought to be realistic, name-
ly, that & positive policy has to be fol
lowed if its efforts for non-proliferation
meet with nothing but failure: particulas-
Iv whether the Government have gat in
touch with Soviet Union, America and
Rritain ?

Shri Swaran  Singh: Goverminent's
policy is positive and realistic—both.

Dr. L. M. Singhvi: | asked a specific
hether the G bave
#ot in touch with the Britiab, American
and Soviet Governments, and if the Gov-
ernment's efforts st ooo-proliferation
meet with nothing but faiure, whether
the Goverament would scek 10 develop ita
own nuclear capability, both for peaceful
uses and wartime uses. I o, what is
the nspome'of those Governments ?

efforts sre siill being made that ln the

context of noo-proliferation, there shonld
be willingness on the part of the maia

nuclear p-mnnplhuug certaim
mcrifices and also reassury fhe mow-nuc-
lear powers. '
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Sl P. C. Borooah: The hon. Minister
of External Affairs has just said that Gov-
ernment bolieves that the best guarantee
against proliferation of atomic weapons
was the guarantee by the United States
of America and Russin, the main puclear
powers, that the interests of the

non-
ouclear powers would not suffer be-
cause of the adbercnce of the prin-
ciple of nom-proliferation. May [ know

if and when such a guarantee is ex-
pected to be given by the USA. and
U.S.5.R. and even if such a guarantec is
given, to what extent we can rely on it be-
cause the national interests of India will
not be tallying with the national interests
of the US.A. and the USS.R. in the
event of o nuclear attack?

Shri Swaran Singh: It is difficult for
me to say as to how long will it take he
fore the nuclear powers can re-assure the
non-nuclear powers. In the national in-
terests of India, as was catcgorically stat-
ed by the Prime Minister, our own de-
fence ix the paramount considerutioa in
this respect as in any other respect.

Dr. L. M. Sipghvi: He wanted to
know the form of re-assurance desir~d by
Government; the answer must come.

Mr. Speaker :
remaing the same.

Shri Harl Vishnu Kamath: Consider-
ing that the Chincse Foreign Minister re-
cently challenged to use his own words—
“American imperialists, Russian modemn
revisionists, and  Indian reactionarics™--
“come -one, come all"—-and subsequently,
the Chinese thermo-nucleur explosion took
place. do the Government, in the light of
the statement made by the External Affairs
Minister on the 10th May, proposs to
write to the: United States ang the Soviet
Union. the major nuclear powers, and also
the non-muclear nations of Asia and
Africn, as to what is to be dons agminst
Chincac muclear blackmail, and if they are
not writing, what are the reasons there-
for? -

 Shrl Swarss Singh: 1f [ had understood
the hoa. wember correctly, he asked whe-
ther the Goveument is prepared to write
to the main nuclear powers and also tn
the main son-ouclear powers. Writing is

He says that the policy
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oot difficult, but one has to be clear about
the contents of that wrinng We have al-
ready taken the position in the Uniled
Nations and also in the committee which
ig discussing these matters in Geneva that
the main nuclear powers shou!d work out
suitable assurances and guarantees to the
non-nuclear powers if they arc interested
in non-proliferation. Unless basically there
is some agreement by the main nuclear
powers about this, there is not much point
in just spelling out these things in writing.

Shri Harl Vishou Kamauth:
agrecment so far 7

Iy there no

Shri Swarmn Singh: There is no agree-
ment 3o far,

Shri D. C. Sharma: The 17-pation dis-
aumament commission which was seized of
the problem of nuclear proliferation and
the problem of not adding to the puclear
stockpiles in different countries has ad-
journed without arriving at uny results. In
view of the fact that even the nuclear
nations and non-nuclear nations had not
arrived at any formula for disarmument,
especially in regard to nuclear non-prolife-
ration, will it not be advisable for the Gov.
ermment to have a fresh look at its nuclear
policy in the light of our defences which
arc being chullenged not only by China
but by Pakistan also, bhecause I read in
the papers that Pakistan is gojng to ex-
plode a bomb very soon ?

Shri Swarsm Singh: T have alrcady said
that the Government is constantly reviswing
these international aspects, some of which
have been referred to by the hon. member,
and the paramount necessity of providing
adequate defence for the country. All these
matter il and non-
prolifcration and the necessity to safeguard
our integrity—are not mutually contradic-
tory.

off % gow e | §IETC W
ag wg ¢ fe g awd-aEE wex
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Sari H. N. Mukerjee: The non-aligned
conference at  Cairo had asked for a world
conference on disarmament and China
herself had made suggestions sbout a
mecung of the Heads of States in order to
secure 2 complete destruction of all nu-
clear weapons. In view of these happen-
ings for whatever they are worth, may I
know what the Government is doing o sce
that some taogible steps are taken and at
least as an interim arrangement, an wlom-
free zone in this part of world is sought
to be established, because such a kind of
agreement for an atom-free zone in  South
Asia would mean something 7

Shrl Swaran Siogh: The hon. member is
correct that in the Cairo non-sligned con-
ference. there was a declaration that &
world conference on disarmament should
be convened and to bring the information
up-to-date, a similar proposal was adonted
by the UMN. General Assembly sometime
back. The important thing in this which
has to be kept in mind is that not only
the Chinese suggestion of complete des-
truction of all nuclear weapons, but also
disarmament in regurd to conventional wea-
pons has to be tackled. because of the huge
size of the Chinese arms and the coaven-
tionul weapons they have got. We bave al-
ways supported the convening of a world
conference on disarmament. On the nue-
lear free zone we are in agreement. We
support this in principle. But let ux not
forget that a nuclear free zone in which
China continues lo have and devciops nu-
clear weapons really becomes somewhat
unreal, unless, of course, China is prepar-
ed. for which there is Do sign at the mo-
mznt, of cooperating ‘n any such venture.
There was a proposul of establishing a
nuclear free zone in Africa where mnone
of the African countries at the moment is
in ion of any lear device. We
supported it and 5 large number of Afri-
can counfries also supported ft

Shri Harish Chandra Mathers May |
know what force the hon. Minister sees In
the Chinese atitude that thev as alsw
France are governed by the attitude of the
United States of America and USSR, in
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perpetug monopolistic control of the
nuclear weapons and .hui there should be
no question of proliferation rather thun
that of destruction of the nuclear weapons
which these powers have, and until and
unless that attitude is taken there is no
Likelihood of any furher improvement and
success in getting non-proliferation ahcad?

Shri Swaran Singh: Sir, at the present
moment, unfortunately, the two main nuc-
lear powers, namely. the United States of
America and the Soviet Union, are not pro-
pared

even o undertake w0 slop
the manufacture of fresh bunibe.
what 1o talk of destruction of the
entre  stock-pile, und we were  bop-

ing thut in the Geneva Confercnce, at
any rate, the main ouclear powers would
undertake not 1o manufacture n:w utom
bombs and new nuclcar bombs. That was
ooc of the suggestions whch we hod made,
as a first step 10 ultimate destruction of all
nuclear weapons. that they should not only
continue not to undertake any new tests
but should undertake thag they will not also
manufacture any new bombs. But there
is very little response at the present moment
from the main nuclear powers on that,
Therefore, these arc the difficulties which
the world is expericncing in the matier of
disarmament. particularly in this nuoclear
ficld.

Shri Harish Chandra Mathur: Bir, my
question was, what force do you see in
this  Chincse attitude, that it is usclens 1
tlk of non-proliferation if the nuchewr
powers take this allitude ? What i Lhe
sensc in talking to them when they want
to keep the monopoly? Do we subscribe
to that view? Arc we pot one wilh
Chins particulsrly in this matter?

Shri Swaran Siogh: We should not tub e
the Chincse claim at its face value, when
they say thut there ahould be complete des
truction, obviously because they have got
two or three and the other party has got
hundreds of them, and they put forward
this idea in the hope that........

Stri Bhagwat Jha Azad: Chinese arc
not the only people who_say Thet, absat
the continu-nce of monopolf and that t') e
natiom who talk of non-proliferation . i
do not try for destruction of these weapn.
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want that they should keep the monopoly
with them.

Shrl Swaran Singh: It is for the oon-
nuclear powers also to take their own posi-
tions; it is not for me, for the main nuclear
powers, lo give an adequate reply. what-
ever reply they have gol to this « hinese
wlum. But we shuuld oot be taken in by
this assertion on the side of the Chin=se.
because it 15 not what it appears to oc on
the face of it. ([nterruption),

Shrl Remga: May | know what steps
are being taken by Government 1o assure
themselves of nuclear profection from uny
of these great nuclear powers, whether
tney are two or four 7 Are they assied
that they would come to our rescuc in
wny such contingency in which these irrcs-
ponsfhle  Chinese  Government thinks  of
using this nuclear woapon, as they did st
ume when China invaded India,

Shri Swaran Siogh: In this respect. |
have already ventured to state that our ap-
proach to this problem of safeguards heng
afforded to the non-nuclear powers has
been in the context of intermational and
multi-lateral ba~is rather than of bilateral
basis.  That is the essential  difference
between Prof. Ranea’s approach and the
attitude that we had taken. We had felt
that the hest  protection  that could e
aflorded to the non-nuclear powers Wwis
mulli-lateral guarantee in the international
sphere rather than bilateral arrancentents
which are another name for defence
pacts.

Shrimati Renuka Ray: The Minister has
replied that we believe in a  multi-lateral
stand. 1 would like to know, for securty
of the pon-nuclear powers, what steps are
being taken towards this end now and. if
not, why not

Shrl Swarsn Singh: Steps ure being taken
in the United Nations and in the 17-Nations
Commitiee and also in the course of cx-
change -of views between various countries.

froww wrelt Wl
- 4.
* 1692 Wo TH AT =ifgm :
ot fewa q@amw :
ot T wEw
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(n) w|r "rEIT Fri TH AT
T 7 &, far e At o wwm T
e WA 9T Y 9 oaEed %
A ®74 FT sgaeqr qgTA gy 7

The Minister of State lo the Ministry of
Defence (Shri A. M. Thomas): (1) Mo,
Sir.

(b) Government are not aware of any

maahandling of an clecied member in any
Cantonment.

(e) Meanwhile question of providing

y to the Cantc areas is un-

der consideration but the total elimnation

of nominated members cannot be visualised
at this stage.

;o T wAYET wifgw - ¥ qw
T AF & FEAT ¥, oA wew afaer
fawrmrars &1 11 ®WE, 1964 W
it w=kar & Feafas 1, 9 fis o wer
# are To ¥ wiT fardlt wr8w H AT
fromduy A frargar &

weaw wEww 7 sfren am T
Afar, & w0 wgm

o W warge Mfgar : w9 fas
& Swer g difaw, qeodt &1 e
fr 7 ATz & @1 3% AW fawEd
o e & WEEI A o et W

TH AW ¥ ¥, TR Eremr w1,
wrodz ®1, wran g & fFoRw g,
wiifs qfes 7 amm & ITer Tk &
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fera et wewaTe & a1 9 A
*1 &gem § Wi avg f 2ve g9 A
o 7z it Fr o ¥ fe X IR AR
¥ gy & 99 w7 g1, ¥7 faifeg

WIEY AgEwM KA T, AT IH A
‘&1, A fs Jww w91, WY qAET

T Ty | e # v et v
a7 w5t ¥ v W Aare § e ore &
I # qWer & A 0@ e
@ v

Shri A. M. Thomas: As far as our in-
formation is concerned, there was no gques-
tion of manhandlng by the Commander
‘against any clected Member, But our in-
formation is that on the 2%th November,
1963, one elecited Member assadlted the
Commander. That is our information. In
fact, what happened was that ‘there was a
meeting of the Cantonment Boards on ?9th
Movember, 1963 and Shri Anjayya wanted
that whetbher three roads in his own ward
-should be metalled should be taken first
before uny other business was taken up.
‘That could not be done. So, there was an
wuproar in the meeting und the Chairman
Bad, as a last resort. to adjourn the meet-
mg. After that, Shri Anmjayya adopted an
attitude which was not at all becomiog on
‘s part. He threw some rotten tomatoes
against  the  Brigadier. That is  what

‘happened.

As regards the second question a3 (0
what the Government is going to do with
vegard to the revision of the Cantonment
‘Boards Act, this is the position. In fact.
that Act is more than 40 years old. We
are ourmelves, thinking of revising the Act.
Several sections of the Act were examined,
amd but for the emergency. we would
have perhaps completed that examination.

in the main answer. ‘I huve indicated
that the question of giving autonomy 1o the
cantonment arcas is under examinatioa.
Weanwhile. under execotive instructions, we
Tave given certain  avtomomous powers
#o these boards.  Besides, further democra-
disation has been done by introducing the
alective tlement and by introducing panty

VAISAKHA 26, 1888 (SAKA)
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between “*ded members and the no-
minated Members. *

Wo TR wANT wifgay - ot o
aA Wl AgRE X THe amen st
fe 38 awr ¥ (vowew) wig
T g A ifodr | o T W dwar
ot fs 9w awr § frifegs age &
ae% T ¥ e £ | g qrw oA
mar a1 | T g8 ¥ A

aew wfRT T AT € e
w9 A &7 A%A | W9 FHO AW
ﬂt

wo w mgy Wfgw g
aoe g8 od Txa K omer s
® g7 ftwr wga § fx o s
Mfayr fedr 7 frgrze T oY own
Ik AT oy gy § fs Iew gasy
aw q 7 g v e Ater & ?
wwrw fam @0 & fagr amw & 3w 9T
¥IT T w7 XV A

W WENG YR T, 9
O TAT 8 |
o W ¥y Wifgan: AT AfaEr

fomee w1 ot W gl Mgk
wfawr faw wmar &

wmw wE - A AT e ?

e T wwgT  Wifga Y
werw wEEw §, oy wnr dwRT o
AT ® oAf AR Ay

weaw snen c B s Al g

we T sy wifig : wE qw
™ Ay & fx i werw w7 awrw ar
LR

o g e wmogE
warw Wit
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WMo TM AWIET Sifga WA wel
gy W aew § fr oerafaat § o
¥ T @A & 7 A 47 wOw
wAT ®Y wEw e & wigere §
#f g OF wrT o & ST wmea
& wfawrd qv swder guar g wr &
wife 3% a2l §, I wafey
Wi #3E qEEAl 41 ai% ¥ Aview
fadr arir & o' ¥ wew WIE & S
& wma F @y s fear v F oalk
el @% g ¢ fr dm-iw ey
W F9e I8 fEE & oqre s fan
omar g 1 gt frafa &Y 3wy AU oW
WAl WEREW WIS ¥ 99 ¥ O
fommifae w9 & famge o &2
it W omafwl A T w2 A
wAr & qarfaE A gEET wwe
g7

The Minister of Defence (Shri Y. B.
Chavan): The hoo. Member has certainly
raised some very important poiots, and s
we have said in our main reply, we are our-
selves examining this question.

As a matter of fact, | have myself made
& request to the chairman of the Reforms
Commission that he should also consiitute
a team which should study this question
specially, and if they make any recom-
mendations, certainly we shall conswder
them also.

I quite agree that there is certainly %ome
scope for democratisation. But 1 would
like to inform the House that we oursclves
have taken certain steps for democratisa-
tion. by allowing parity between the =lected
members and the nominated members.

Ax regards the problems of the civil
areas, g civil committee is formed in which
the elected members form a mejority, amd
they themselves are delepated all the
powers o decsae about those prob'dms. Jut
1 quite conceur*this puosition that chiv i
not enouch, and something more will have
w be done.
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oft famor qomw At AR A
wiar 9T oy (e waman ¢ oIt
Hatew fear | & og¥ & oy S
wrgar § 5w fewmee v dadefam
g ... .

WOIR WEIAT - 4% &% &are Ad
¢ | fefees sTga #1 Ave @R
¥ ag 7Y wran & fw femeT e .

=t fem qzame © § ag qem
wga § fo wrara 3 & ogd wa fafeet
g A forege o et ¢ fawd
g o & r ,

*The accused’s complaint that ufte:
the incident he was roughly handled
by the military officers and others pre-
sent at the meeling appears to be true,

for the police sent h'm to the Gandhi
Hospital the next day for treatment

w1 EEE AT I g 7

Shri Y. B. Chavam: This particular
judgment has not been brought to our
notice. We shall certainly examine this
judgment also.

Verification of Clrcolation Claims of
Calcotia Newspaper

+
*1693. Shri Basappa:
Shri Bhagwat Jha Azsd:
Shri D. C. Sharmm

Will the Minister of Information and’
Broadcasting b pleased to state:

(a) whether the Registrar of New-
papers reporied to the Diwakar Commitice
that the publisher of some Calcutta Nows-
paper was consistently refusing to show
the account books regarding circolation;

(b) if so, whether the Diwakar Commit-
tee reco ded legal p g5 dgaibhl
the pewspaper and its publisher;

(c) the names of the concerned Bews.
paper, its publisher and editor;

(d) the ncwspriot quota allotted to b
and .
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(c) the total t of adverti s
given by the Direclorate of Audio-Visual
Publicity for this publication after the Me-
gistrar of Newspapers had given his evi-

VAISAKHA 26, 1888 (SAKA)
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Hrbpu.hu When the pame of ons
paper has been mentioned.—

depce betore the Liwakar ( T

The Minister of loformation and Broad-
castivg (Shrl Ra} Bahadurk (a) There is
a mention in the Enquiry Committee He-

port that the Press Registrar had mention- '

e lo the Committee that he was experjenc-
ing some difficulty in assessing the circula-
uen of a Calcutta daily ay the publishers
bad failed to submit for scrutiny the noces-
sary accounts books.

(b) The Committee has abserved that in
such cases the advice of the Ministry of
* Law should be sought for putting legal
process in the motion.

{c) There is no mention in the Repori ol
the Committee ol the name of the news-
paper referred 1o in part (u) of the ques-
tion. The record of evidence before the
Committee also docs not contain the pame
of any particular paper in this context.

{d} and {e). Do not arise.

Shri Basappm: What efforts have been
made 1o ascerain the name of this paper
and whether this is a paper which s a
member of the Audlit Burcau of Circula-
tion? If so, what is their estimatwe of ps
circulation 7

Shri Raj Bahador: There is un the part
of the Registrar an eaperience and leeling
that many of the papers do pot produce
their account books and other relevant fo-
cumenis in time for the purposs of check-
ing of circulution. The nomber in (965
wuas us much ax 149, Tt is in that context
that the whole position has to be examined.

Shin Ranga: The question has not becn
answercd.  What efforts have besn madc
to ascertoin the mame of the paper? Why
did they not find it out from their nwn
Registrar? Who made this complaint?

Shri Raj Bahadur: 1If 1T make an ‘nvi-
dious distinction briween one paper and an-
other where there are as many as 149 sich
papers. it would not be fair to any one of
those papers, if 1 name it

tbere might be many others also-—does he
Minister not think that its name should be
given ?

Shri Raj Bahsdor: 1 can give its uune
and also the names of the others who have
been so reported.

Mr. Speak That stal
laid on the Table.

might be

Shri Ra) Bahadur:
do so.

Shri Basappa: While giving the name of
the paper, will he also say what is the
quantity of oewsprint given and alwo the
amount of udvertisement  given 1o this
papers?

Mr. Speaker: We cannot ask  for  all
those things now._

If you like, 1 will

Shri Basappa: Of only that one paper,

Shri Surendranath Dwivedy: He muht
not agree to give the name of the paper.
But he must have information about how
much quota has been given and how much
advertisement has been given to that par-
ticular paper ?

Shrl H. N. Mukerjes: You pcrmitied i
question to be formulated in thi form.
That being s0, 1 do not see how it is not
proper to give the mame of the paper aod
other details in connection therewith.

Mr. Speaker: 1 bave aaid i is nol ,m-
proper.

Shri - H. N. Mukerjeer Thercfore, it
stands 1o reuson, as Shri Ranga said und
you agreed. that since the Registrar of
Ne s an ploy of h's Minis-
try and since he gave evidence before (he
Committee, of which I happened to have
been a member. it is easy enough to find
out the name and give it to the +Houw

Raf Buhad The was
or-mm Ihlnululult
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inclination to conceal the name from the
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Based on that. against u claim of 22,318

House. But the questi is 1
should make an invidious distinction. As
you have advised. I will place it an the
Table.

Sbri Tyagi: Onc name only.

Shri 8. M. Bamerjee: Is  Shri
Ghosh connected with that paper 7

Awlya

Shri Raj Babadur: Since this is being
insisted upon. I may say thal against the
demand based on entitlement already cerli-
fied, the Jemaml was for 1009.50 metric
1onnes in respect of these two years, 1964-
65 and 1965-66, and the quantity given was
462.91 metric tonnes, which is much Jess
.than even 50 per cent of the entitlement.

Shri Ranga: Wha! is the name of ihe
sacred paper 7

Shri S, M. Illlerjn I wanl to  seck

your guidagee.

Mr. Speaker: On whit ground should 1
refuse the question of Members about the

name?

Shri Raj Bahadur: | do oot mind giving
the mame. The name of fhis paper s
‘Jan Sevak. | have got as many 23 pow—
28, If | give the name of one and do not
give the names of the others, it will be
making an iovidious distinction as bet-
ween paper and -paper.

Shri Bhagwat Jha Azad: Belore the
Diwakar Committee, the Registrar deposed
that the paper is nol giving the circulation
figures. Is it not a fact that the same
Committee had said in its recommendations
that the quota given 1o & paper against
which there are certain allegations shall not
be reduced unless it is given a show.cause
notice 7 Is it u fact that this paper has
since then supplied all the information
wanted and yct without giving any <how-
cause notice, why has the Minister chasen
-t reduce the quota 7

Suri Raj Bahadur: The fact of the mat.
ter it that in the first two-years the neces-
sary account bhooks were aot forthcoming.

iLater all the papers have been reccived.

circulation. the paper has been adjudged to
have a circulation of 11,000 and on that
hasis the decision has been taken.

Sbri Bhagwat Jha Azad: How did you
do that? After giving an opportunity?

Sbri Raj Bahadur: After giving them
proper notice. Also, they have every right
to appeal at any time they like.

Shri Bhagwat Jha Arad: This Registrar
is the most prejudiced fellow.

Mr. Speaker: | did not follow what he
said.

Shri Raj Bahadur: Since this took place,
this is the sccond Registrar. So, none of
them is prejudiced.

Shri D, €. Sharma: May | know if the
Ministry of Information and Broadcasting
has any legal powers, or has given any legal
powers 1o the Registrar of Newspapers, so
that he can bring the erring newspapers to
account, and M not, what steps the Gov-
ernment is going to take so that those news-
papers which do not comply with the regu-
lations of the Indian Newspaper Act are
brought to book?

Shri Raj Babadur: The Registrar of
Newspapers has got the power to check
the circulation and to demand evidence. ac-
count bouoks etc.. in support of the circu-
fation claimed by any individual néws-
paper. In case that is not done, the Re
gistrar is entitled 1o reduce. after giving
proper notice, the newsprint 1o be allotted
to the particular paper. That is the sanc-
tion that he has got.

Shri S. M. Baperjee: 1 would like 1o
know whether, despite the report of the
Diwakar Committec. Government has not
initiated any legal proceedingy aguinst this
Jan Sevak run by Atulya Ghosh, and whe-
ther it is a fact that after the reduction of
the quota, the Chief Minister of Rajas-
han. Mr. Sukhadia. inervened and requev:-
ed the Information Minister to release the
newsprint quota of this organ of the ruling
party? May I know why Government ha
not taken actlon agminst this paper?

Shri Raj Bahador:
the question and the

The latter part of
insinoation mede
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gherein is totally repudiated. It is not at
all a fact. The Rajasthan Chief Minister
never approached me.

Shri S. M. Banerjee: What about the
first part of the question? The first part
of my question is. ...

Mr. Speaker: The first part also is go-
ing to be answered, but hon. Members
should show greater respoosibility. They
should first satisfy themselves that there s
reason for making any imputations.

Shri & M. Banerjee: What is the insi-
nuation”
Mr. Speaker: It is left 1w the Minister

to deny or repudiate. but the mischief i
done.

Shri 8. M. Bunerjee:

sonul explanation. ... ..

Om a point of per

Wir. Speaker: 1 would like w0

inow

what ground he had to say like this
{Interruptions).

Shri P. Veokatasubbalah: He had mile

an ullegation. What are the facts in his
possession for making such an allegation?

Shii Tvagl rose—

Mr. Speaker: Only when |
Member, he should speak.
Not in this manner.

call  any
I will call him.

Shri S. M. Baoerjee: My question wus
whether despitc the recommendation of the
Diwakar Commilee. Government has not
initiasted any act'on against the paper Jan
Sevak because it is under the administri-
tion of Atulya Ghosh, whether it is a foci
that when the quota was reduced the ¢ hicf
Minister. Mr  sukhadia, requested «ne Ian-
formation Minister to restore fhe quota.
What i+ the sinuation, 11 it i« not w0 |71
him say so. (Interruptions).

Mr. Speaker: It is not enough that
question ‘is thrown just in this manner—is
il mot & fact that snch and soch & man was
1reated like that is it not a fact that such
wnd sach a man tedd a lie—and then 1t
comes from the Minister it is not a fact.
That is pot enough. Members daomld
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satisfy ﬂ‘tﬂlm that there is ot heast
some reasonable ground for believing that.

Shri 5. M. Baperjee:
enquiry against the newspaper. Black-
marketing is going on. Only because
Atulya Ghosh is there, no eaquiry is be-
ing made.

Mr. Speakor: 1 will ask him to give the
information to me.

Let there be an

Shri 5. M. Banerjes: | want to know

whether it is correct or not

Mr. Speaker: That should he  decided
first. If it is ssked, “] want to know whe-
ther such and such a man hav commitred
rape”, the mischief s donc, and if the
Minisier says it iv not a fact, woud that be
enough?

Mr. Speaker: First the Member should
satisfy himself that therc arc reasoms to be-
liewve.

Shri 5. M. Banerjee: If | am satisfied,
I would have put & more definite gues
tiom...... (Interruptions).

Shri Bhagwat Fha Azad: Similarly. can
one usk whether Mr. Banerjec has taken
some money for putting this question?

Shrl Tyagl: In all fairness when one of
the papers of u similar cutcgory had boen
pamed. it would be better if ten or 12
names. whalever they are, they are alwe
read. | would, therefore, suggest five or
six other names may also be read.  Which
are the names?

Shri Raj Bahsdur: From Andhra FPra-
desh: Vahini. Pragathi. Sahakari, Timber
Samachar: from Bihar: Awaz. Navarash-
tra. Sathi. Yiman, Atma, Himalaya,
Naqueeb, Mavashakti., Nepal Sandesh.
Paigham-E-Nehra. Roshni. Utlur Rihar.
Vishwa Bandhu, Chatra Bandhu, Gram
Sewak, Sevanjali; from Delhi: Namdhari

Samachar, Navan Hindustan. Watlan.
Daur-1-Jadid. India. Hagjan, Jasoosi
Phanda: from Gujarak, Agahui, Prakash,
Sputnik .(interruption).

‘Mr. Speaker: How many are there?
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Shri Raj Bahadur: T have got 149 cases
for 1965.

Mr. Spunr They may be placed on
the Table of the House.

Shrl Surendranath Dwivedy: It has been
admitted hy the Minister that this parti-
cular paper was showing an inflated dgure
of circulation and was taking more news-
paper quota than was due to it. Has the
Government  made enquiries of reports
about bluckmarketing of the extra paper
that they got?

Sbri Raj Bahadur: No such thing cane
to our notice. On the contrary, as far hack
as 1962, the State Government did sup-
port the claim of the paper and thereupon
there were some questioning und the Re-
gistrar promiscd un enquiry which  was
done and because of certain facts  and
figures a tentative decision was reached for
about 11,000 circulation, and even this
was however protested by the paper con-
cerned.

Shri Ranga: What does he say? What
is the reply? Is it the reply 1o Mr.
Dwivedy's question 7

Mr. Speaker: He suys that the Mimster
has stated that the paper had given inflated
circulation and on enquiry it was found

that the real circulation was lesa,

Shri Ra) Bahadur: | have said that the
State Government by its circulation ollicer
supported the claim of the paper and there
were some questions raised and thers were
enquiries and on the basis of those en-
quirics, tentatively we have reduged it to
a figure of 11,000 in circulation. .....(n
terruption). So far as we are concerned.
we have taken a tentative decision that
they should not get on 22,000 circulation,
they should get on 11.000 only. They are
protesting and therefore, we cannot say
this is the final position.

Shri Sarendranath Dwivedy: Is it the
reply to niy question? When [ put that
supplementary, he admits that it has been
0....

Mr. Speaker: The answer has come that
the paper s prolesting thet their cirtula-
tion i» what they have been claiming.
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Shri Sarendransth Dwivedy: No, Sir.

Shri H. N. Mukerjee: Has not the gov-
ernment enquired about the blackmarketing
of paper?......(Interruptions),

Mr. Speaker: Government came to the
conclusion that the circulation was not as
much as was declared by the paper. But
the paper is still fighting out that case.

Shri Nambiar: Every paper fights,
Mr. Speaker: The position is this.

Shri Raj Babhadur: May I make one
thing clear ? About the whole of 149
papers, the only difficulty which was re-
ported by the Registrar was that they could
not or did not produce the account books.
If the account books were produced they
are verifled from time to time; there is no-
thing unusual in that. The 149 napers
cannot all be condemned; nor can this be.

Shri Raaga: For two jears thereafter,
they did not submit their accounts to you.

Mr. Speaker: Order, order. Shri C. K.
Bhattacharyya.
Shri C. K. Bhattecharyya: The hon

Minister told the House that thers are
more than 100 papers which have failed
to supply the required circulation figures.
Has he made any enquiry as to why the
Press Registrar has chosen this particular
paper for his aitack before the Diwakar
Committee when there are more than
100 papers in the list of defaulters?

Shrl Raj Bahadur: The reason was that
some complaints were made against this
paper by those who were opposed to
thit+ paper. Therefore un enquiry hud
to bc made in the mormal course.

Shrl Nembiar: May 1 know who is the
editor of this paper?

Mr. Speaker: Order, order.
tion.

Next ques

Sino-Pak Collusion
*16%4. Shrli Shree Naraymm Dax Wil

the Mini: of E d AWalrs be pl i}
to state:

(a) the latest  assessmemt  made
by Go regarding Sino-
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Pak. lollusion against India arining
out of the rocent Sino-Pakistan man-
ocuvres both in the West and East
Pakistan; and

(b) if so, the steps taken to countsract
evil effect of it?

The Minister of External Affsls (Shrl
SWarsn Singh)» (a) The rcent visit of
Chairman Liu Shao-Chi to Pakistan and
the statements made during the visit by
the Chinese and Pokistani leaders clearly
confirm Sino-Pak. collusion against Ind'a.
The supply of military equipment to Pukis-
tan by Chin: has added a ncw dimension
to this Sino-Puk collusion.

(b) The Government are (aking neces-
sury sleps to meet the situation.

Shri Shree Narayan Das: May | know
whether the Government of India have

fied the gquest.on in the of the
fact that Pakistan invaded Tndia and since
then, Pakistan  has  followed a policy
which is bringing Pakistan nearer to
China as well as ncarer to the USA, the
United Kingdom aod the USSR cven, and
80, may | know what is the result of the
study and what is the reaction of the
Government in this regard?

Shri Swaran Siogh: The result of the
study is that the presumption thet the hon.
Member is pivin® expression to is mot
correcl.

Shri Shree Narayan Das: Mav [ know
whether 't 1 a fact that recently some of
the important outposts heyond the cease-
fire line are beirg strengthened with the
help of the Chinese experts and Chinese
arms and. if so, what is the Government
doing with regard to mectirg the situation
that may be created in the near futore?

Shri Swaran Singh: This mafter was
referred to some days ago on the floor of
th~ House. On our side, we have to
strencthen our defences and any steps that
Pakistan takes which are in contravention
of the agrcement. are a clear violation of
the Tashkent declarat‘on and spirit,

Shri Narendrs Sugh Mabida: May 1
know whether it is a fact that some part
of the Gilgit area has been handed over
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by Pakistan x&.l.umdwhnhuchlu
is preparing & large scale to train the
Pukistan army?

Shrl Swaran Siagh: We have informa-
tion that the Chineso did supply arms
and armaments to the Pakistanis, but we
have not got any firm information about
the training of Pakistani army by the
Chinese.

Shri Naremdra Singh Mahida: [ men-
tioned about the surrender of the Gilgia
arca by Pakistan to China

Mr. Speaker: Surrender of some
paris of the Gilgib area by Pakistan  to
China.

Sbri Swaren Singh: It is true that the
porthern part of Pakistan-occupied pan
of Kshmir was given by the Pakistania
to the Chinese, on what they described aa
a border agreement. Besides that, [ have
no other information.

st ot oul gAY A F W@ fE
anmwz gamy  fafe & fasg o
w0 &Y @ & 1 ar Wy wowr aaddE
X om oW R oA ¥ yw fram & ar
It Fwe ¥ gy avr Ak wf k fr
uTEAT WX aifeE™ 6 ST %1 9w
¥ frem oy oz ey ¥ fasg
B ? afzer, A o owr swa #

wr foow ¥ 7

Shri Swaran Slogh: China s not &
purty to the Tashkent declarat.on. § know
they have been opposng the Tashkent
declaration from the very beginn‘ng. and
their action iv really cons.slent with their
original stand. to take steps 1o torpedo the
Tashkent declaration. (Interruntion). The
hon. Member does not come here very
often, and that is why he s repeating the
question. This has been antwered before:
that we have been keeping the Sowiet
Union informed about the wiblation of
the Tashkent declaration b+Pakietan, 1
have already informed the House: pro-
bably the hon. member was not present
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Shrimatl Savitri Nigam : surren-
der of land by Pakistan o Ching
the regular training of Pakigtani peoplo i
the Chinese army have proved very
ly the unholy alliance of Pakistan
China, What arc the countries which dis-
approve of this unholy affance and what
#leps are we goiog to take to safeguard
our position visa-vis the position of
these two allied coantries?

Shri Swaran Slogh: We have to cob-
tioue 1o take steps to streogthen our unity
und defence potential. What other coun-
tries disaprove of the Sino-Pak alliance or
collusion is for those aother countnes to
decide. There is not much poimt in go-
ing round the world and asking other coun-
tries 1o disypprove of the collusion
between Pakisian and China. 'We have to
defend ourselves pointing out our nssess-
ment of this relationsh’p to other coun-
tries and it is for the other countries to
decide. (Fnrerruption).

Mr. Speaker: We cannot give our

Shri Swell: Has the Government's
atiention been drawn to the recent state-
ment of President Ayub Khan of Pakistan
that Pakistan's relation with the USA is
coming to aormalcy, ie. going buck to
the relationship that obtained b them
before the Indo-Pak conflict? Has the
Government assessed the truth of that
statement and if there is truth in it, how
do they square it up with this, this grow-
ing Sino-Pak collmsion to which the Min-
iser referred?

Shri Swarsn Simgh: I have seco the
teport. About the truth of the content of
the report. it is either for China or for
United States to say something How can
| sy whether Pakistan's relationship with
USA bas returned to pormal or not?

ot mennitc vt : & ag aren
wiger § fe wrorad @ qff wm @
firkewr gy, wfwger, fago Wk
ity # W ag v § e oo
arfaer @ A Freet g wa TeTC &
gt wtz-nis & fis aret o e #
o WA wier agt e wrafe

The
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¥

E
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fElg wom O ok fE7 wpEe
feafr dwer wrw & @ wer ov
afgwr I am ! oafz g, A o
wqeE ® wirr A # wfafw
wy?

Sbri Swaran Siogh: There was subdued
noise in the House and I could not fully
comprehend the question. Tt is a fact
that Pakistap has been encouraging the
Nagas in the castern part of our couniry
and they have also been encouraging the
Mizos. To what extent is the Chinese
hand in this is not clear. TIf there is any
Chipese hand, it will be vie Pakistan and
thut also will be Pakistani help. We are
aware of the situation and we have to
tabc the mecessary corrective sicps.
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Shri Tyagi: Arc not the Chinese help-
iog Pakistan in constructing a road which
would connect Haji Pir bulge with China,
30 that they can easily bring their armour-
ed vehicles to our tromt? If it 1s a fact.
will the Government assure this Housc
that they are taking immediate defensive
action in this regard?

Shri Swaran Singh: Sir. [ am unable
o sy if any road is being comstructed
between. . ..

Shri Sham Lal Saraf : The two cannot
meet.

Shri Tyagi: 1 was saying aboui the
rosd connecting Chinese territry o the
Huji Pir bulge on the other side where
Pukistan is having beavy defenes installs-
uons. Are not the Chinese helping them
to build this road so that they can bring
their vehicles to the front?

Sbri Swaran Simgh: Chinese vebicals.
if they want to bring, can be brought into
Pakistan territory and from there they can
o w any part of Pakistan-ocgupied
Kashmir. On this road belween Haji Pir
und Chinese territors. | am afraid [ am
wnable 10 throw any further light.

Rev. Michael Scott

+
1695, Shri Hem Barua:
Shri dﬂl“
Sharl M. Banerjee :
mmmm

Will the Minister of Fxternal Affain
be pleased to state :

() whether in relstion to what be said
in the House about the meps to be taken
against the Rev. Michael Scott, member
of the Nagaland Peace Mission imme-
diately after the wecond round of ialks pet-
weon the Prime Minister and the Naga
saderground leaders at Delhi are over, any
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steps have been or proposed to be taken
against the gentleman concerned; and

(b) if o, the nature of the action taken
or proposed to be taken?

The Mialsier of Simie in the Minksiry
of. External Afiairs (Shri Dinesh Siagh):
(a) and (b} The Governmenl of India
have usked Rev. Scott to leave India and
he has already left the country.

Shri Hem Barua: Now that the main
villwin of the Nagaland dJrama s off Lhe
stuge. may | koow if the Government aie
uware of the fact that the Baptst Church
in Maguland has constituted another peace
hody—we call it *Peace Mission —if so, in
that connection, if Government are in a
position to tell us thut: (a) religious
institutions like the Baptist Church must
nol Jable in political inatteis, for thet
complicates  politcal  ssves,  and;  (b)
whether Government ase prerarcd to tell
us that there is no necemily for » second
peuace body for our experience about the
peace body in  Nuguland is that pesce
bodies create ‘dispcace’ and at the same
time the underground MNaga leaders are

baving their discussions with the  Prime
Minixter?
Shri Dinesh Simgh: Wec have scen:

reports to that effect, that Church lcaders
huve nominated some more people lo the
Peace Mission. We have not received
any communication.

Shri Hem Barua: You have reccived.
‘The communication from the Baptist Mis-
sion hus reached the office of the Forelgn
Minister on 12th May and it is there.

Mr. Speaker: Order,
should be heard.

Shri Dinesh Simgh: | am afraid the
hoo. Member move more information. Bnt
1 checked it up even this moming. We
have not received any proposal so far
from the Church leaders. We shall bear
wn mind the sugmestions made by the
hon, Moember when we receive the

proposals.
Suri Hem Barea: Now st Shr

Chaliha, & member of the' mow defumct
Nagaland Prace Mission, has fsued »

order.  answers
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statement saying that it is the armed wing
of the so-called Nagaland Federal Gov-
ernment who are responsible for the
sabotages committed in Assam and that
the civil wing of the so-called Nagaland
Federal Government was persunded by
‘Shri Chaliba to issue a statement con-
demn’ng these acts of sabotage in Assam,
may 1 know, in that contcat, whether
Government are going to have a second
Tound or a third round or a further round
of talks with these Naga underground
leaders since they are people who cannot
deliver the goods, people who do not have
any authority on the armed wing who are
creating all this havoc? Tt is for the
Prime Min'ster to say.

The Prime Minister and Minister of
Atomic Enrgy (Shrimatf Indira Gandhl)
Sir, I think we should not precipitate the
breaking of these talks. But. however,
nothing has yet been decided about the
third round.

Shri Hem Barua: Sir, my question was
specific.  Shri Chaliha, 8 member of the
now defunzt Nagaland Peace Miss'on, has
said openly that it is the armed wing of
the Magaland hostiles who are ible
for committing these acts of sabotage snd,
at the same time, the civil wing of the
Nagaland underground leaders have con-
demned these acts of sabotage. That
shows the Naga c'vil wing does not have
any hold on the armed wing. Therefore,
what is the purpose in having any dis-

cussion with thesc people who cannot
deliver the goods?  (Interruption).
Shrimati Reoo Chakravartty: He is

ting the same

Mr, Speaker: That answer has come
The Government does not propose 1o
precipitate breaking off these talks. Shr
Yashpal Singh.

Shri Hem Barua: BRecause | thought
the answer to my question had not come.

Mr. Speaker: He should resume his
“stal now.

Shri Mem Barua: Why should oot |
rrepeat the same question?

™Mr. Speaker: Order. order.
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Sbri Hem Barua: [ will do it Nobody
can stop me...... (Interruptions).

Mr. Speaker: Order, order.

Shri S. M. Banerjee: Rev. Michael
Scott. has left the country—well and
good-—but 1 would like to know whethsr
he is still in correspondence or in lcague
with some of those Naga hostiles who
were  responsible  for  crealing  this

Mr. Speaker: Order, order. Proceed-
ings cannot be followed. There is so much
of noise.

Shri 5. M. Banerjee: I would like to
know whether, after leaving India, Rev.
Michael Scott has left some of his follow-
ers or his political progeny, if 1 may say
#0, in Nagaland to create more trouble
and if 30, the steps taken by the Govern-
mont to break this chain

Shri Dinesh Singh:
are some sympathisers of Rev.
Scott therc. He bas been voic'ng &

I am sure
Mi

jE§
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tain opinion which has been supported by
some people. We bave already made our
pusilion Quite clear and we continue (o
bold the same.

it femr qeomre - dar fe W
W19 § wF AR A qg qEA & qAATE
fs fdtdt aomel & S & 8
fafo geeitfos gra it & a1 & s
IgaT § fF sy g ¥ gEer qan
wTar g 6w ez fafaw atfa
® oF fr-amrd wrdeat § 7

ot ftw ferg © & g% Ot W ¥©

A& O FEaAT . . . (vomwA)
% HAATT §IEX : i AGT ¥g
w7

st FTTdr : qAT ST ¥ ar Ay
qaTq a7 980 mr g !

ot wa fewd : W sgEEqT AT
Ay

WeOW WY : SAEAT §EE gl
Izar & 7

ot 7y fomd : & qwaTaT § f6
ag M osmAcqr § ux dRw A &
Rt A

ot foirm e © wsae wgieT, va%
art § &3 v fora i ag farfewm wowre
& freft weeitfowr & ogi 90 A §
ar 7 # ag A aur Afewew @ W
& art ¥ garaaen fE gEa aeEre
w1 wr§ wgw & ar g & Afew gw
TAF FTH £Y 4ZT 9T W A IAY AAH
T & s 3wE v o qerfaa Tl
T & =T TEET e gmaw A ey
gt ¥ afew S R
Shri Nath Pal: Has the Governments
atteation been drawn to a report that Rev.
Machael Scott has had a special interview

with the British Minister of Foreign
Affairs, Mr. Arthur Bottomley and, if the

707 (ai) LS—2.
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Governmeot knows i, may we know
whd# Mr. Bottomlcy was being pre-
vailed upon by Mr. Scott to take interest
in this matter and whether the Govern-
ment has taken up this matter and made
a representation to the British Govern-
ment that this is purely an internal affair
und that the British Government is not
called upon to interfere in this way ?

Shri Dinesh Singh: I entirely agree with
the hon. Member that this is an internal
matter in which the British Government
has nothing to do at all. We have also
seen the reports of Rev. Machael Scott
meeting the Commonwealth Secretary.
But he is a British national and. as such,
he meets his Ministers.

12.00 hirs.
Paradip Port

*S.N.Q. 35. Shri Sorendranath Dwivedy:
Will the Minister of Transport, Avia-
tion, Shipping and Tourisin be pleas-
ed to state:

(a) whether any ch of d ds has
been received from the Paradip Port
Workers' Union;

(b) whether it is a fact that the Presi-
dent of the Union met personully the
Minister concerned and top officials of the
Ministry in January, 1966 and urged for
urgent intervention to check illegal activi-
ties of the Chief Engineer of Paradip Port;

(c) whether even the conciliation pro-
ceedings have failed on account of the
uncooperative attitude of the Chiel Engi-
neer; and

(d) if so, the action taken to avert the
strike?

The Minister of State in the Ministry of
Transport mnd Aviation (Shrdl C. M.
Pooascha): (a) Yes Sir. A list of de-
mands was received from the Union on
30-4-1966.

(b) The President of the Union <had
discussions  with senior officers of the
Ministry regarding port labpur problems
in Paradip last Janu Hé explained
the Union's point of view and be was in-
formed that action would be taken strictly
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in  accordance with the labour laws.
Government do not agree that the Chief
Engineer and Administrator of the Port of
Paradip had been engaging m illegal
activities,

(€) Government do not agree that the
conciliation procecdings have failed be-
couse of the aititude of the Chief
Engineer and Administrator.

{(d) Funther necessary action has been
initiated by the Labour Relations machin-
ery with regard to the points of difference
between the Project authorities and the
Union. Governmen! se¢ no justification
for the Union launching a strike from the
23ed instant.

Shri Surendransth Dwivedy: What is
the answer to parts (¢) and (d) of the
guestion?

Shri C. M. Poonacha: The notice of
strike is there. but the authorities con-
cerned at Paradip port have heon given
instructions to deal with the situation.
in respect of the various demands, strictly
in accordance with the labour Jaws, und
the matter i dealt with accordingly.

Shri Sorendransth Dwivedy: The hon.
Minister has said that the Chiel Enginecr
had not violated any labour laws. May I
draw his altention to the fuct that on 19th
October, 1965, the Chief Engineer him-
sclf had committed in writing that he had
retrenched about 300 workers and that had
been done ilegally. and he had  agreed
with the Assistant Labour Commissoner
at Jharsaguda that those workers would
be taken back and they would be con-
sidered as if they had been there on the
rolls. and back wages would be paid to
them. But he has not done that for the
last six months. May 1 know what action

has  been  taken against  the  Chief
Engineer?
Shrl . M. Poomacha: Some of the

workmen belonging to some of the coastal
vessels working ut Paradip port were re-
trfnched. 1 want to know whether the
hon. Member ia referring to those cases
of retrenohn.ent.

Shei Serendranath Dwivedy: Thosw
are different. These cases refer to 300
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workers who had been illegally retren-
ched, and the Chief Engincer himself had
wdmitted ultimately that he had dome that
illegally, and he promised that he would
take them back. As regards the workers
helonging to the the coastal vessels, | shall
come to that guestion presently.

Shri C. M. Poonncha: If the question
is with regard to the other shore-labour,
instructions have already been issued to
the port authorities to pay compensation
where retrenchment is inevitable, becauss
after the completion of the project. a
large number of labourers working in the
port area are found surplus to our require-
ments. Therefore, they have got to be
retrenched, and such retrenchment would
be on the basis of last-come-first-go', and
whatever is permissible under the labour
laws by way of compensation and such
other things would be paid to them. Those

instructions have been issued, and the
port  authorities are  taking  action
accordingly.

Shri Surendranath Dwivedy: It
thut he has not read the
mands at all. 1 have pul u specific ques-
tion about 300 workers who had been
reirenched. and in  regard 1o whom the
Chief Engineer had admitted in writing
pefore the concilintion officer that it had
been done wrongly and he would take
them back . ...

seems
charter of de-

Mr., Spesker: That information ix pro-
bably not with the hon. Minister. .. ...

Shri Surendranaith Dwivedy: And he
poes on saying that the authorities have
been instructed to proceed according to
the labour laws. What purpose docs this
answer serve?

Mr. Speaker: Hc says that these 300
construction workers

S$hri Surendranath Dwivedy: This has
nothing to do  with  them. These 300
workers had been retrenched, illegally. ...

Mr. Sp : The hon. Member is refer-
ring to some 300 labourers belonging to a
different category. He says that these
workers had been retrenched, and the
Chief Engineer himaelf had said that they
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bad bheen retrenched illegally. That is the
allegation.

Shri C. M. Poonacha: That matter is
under conciliation proceedings with the
local labour officer. That officer is seized
of the question. He is taking necessary
action to see that nothing illegal is done
so far as the labour employed there are
concerned.

Shri Suréndranath Dwivedy: Let him
straightway say ‘1 do not have the facts;
I will find out and tell the House
tomorrow’. This concilistion has failed.
It has bheen reported to the Ministry.
There are three other matters. victimisa-
tion of trude umion officials, und vessel
workers, about which he mentioned. All
these conciliation proceedings have failed
and the matter has been referred to here.
They are not referring it to the tribunal.

Mr. Speaker: He might put his sccond
question. I will ask him to get the in
formation on this question and lay it on
the Table.

Shri  Surendranath  Dwivedy: To-
mortow he can give it.  These are all
with them.

Mr. Speaker: If he can, he might pive
it tomorrow: if he cannot, later.

Shri Surendranath Dwivedy: Not only

about this. TIs it not a fact thut concilia-
tion has failed regarding the victimisation
of offici for trade unmion activities and
also victimisation of the water works staff
numbering 5. illegal retrenchment of
vessel staff, about which he was mention.
ing, numbering ‘40 or so? All these re-
ports of failure of conciliation have becn
referred to the Ministry. Why have these
cases not been referred to the tribunal?

One of the demands of the Union was
for recognition, that being the only Union
functioning there since 1964. Why this
delay in according recognition to this trade
Union?

Shri C. M. Poonacha: There are differ-
ent hatches of labour employed in various
categories of work. As for labour who are
working in the water works, the new water
works installations have been completed.
Earlier 250 tube-wells were being operated
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employlng_a large number of labour.

Comeﬂl*on the new water supply
scheme ~ having been  finalised.  those

lubourers who have been found surplus
are being retrenched. . .. (Interruptions).
Why don't you listen to me? If you do
not want to listen, what can [ do? | am
pving information.

Shri Surendranath [hwivedy:
tion is specific. You ure not
answer to that.

Shri C. M. Poonacha:

The ques-
giving the

I am giving u

clear answer.

Mr. Speaker: Order order. The
Minister might go on.

Swri C. M. Poonacha: As for the
crew that were cmployed in the ves-

sels working there the vessels were taken
on hire from the Government of Orissa
and they were being used by the port sut-
horities on the busis of payment of special
hire churges. After the work was finished,
the vessels have gone hack to the Orissu
Government. The part of the crew is not
the concern of the port authorities.

As regards  recognition of the  Union,
there are three Unions registered. The
matter is under consideration as to how
recognition should be accorded and neces-
sury verifications are going on.

Shri Surendranath Dwivedy : He should
give specific replies to my specific ques-
tions. I referred to the vessels worker,
then recognition of the particular union
which should have been piven. As re
gards conciliation  proceedings regarding
victimisation, retrenchment etc. the failure
report waus submitted to the Ministry.

Mr. Speaker: That he has not got
He will find out.
Sbri Surendranath Dwivedy: let him

sav so. It was sent in December, T hove
written letters fo them. They are not
doine anything in the matter.

Shrl C. M. Pooascha: The malter
discussed here in January. The President
of the particular Union was here and the
whole matter has been pone iniogin deiail
and very many of the demagds have not
been pressed since. Only onc of the de-
mands. about recognition of the Union, is

Walhs
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now being pressed. The matler 15 now being
exumined, because there are three Unions.
It has to be verified and decided as to
which of these Unions should be given
recognition.  This  particulur  Union's
headquarters are in Cuttack. As 1o what
amount of representation il enjoys with
regard to Port labour has to he verified.
It cannot be done straightwuy.

Shri  Surendranath Dwivedy: Again,
recogoition apart, he has not replied to
the question whether report of fuilure of
conciliation has been received or not.

Mr. Speaker:
report  has  been
Government.

Whether  conciliation
received by the

Shri  Surendranath  Dwivedy: |Hc iy
evading the question allogether.
Mr. Speaker: Whether conciliation

has failed. and the report has reached the
Government about that,

Shri  Surendrunath Dwivedy : That
should be referred to the tribunal. That
is the next course,

Shri C. M, Poonacha: On that point,

this is not a recognised union, and the
matler is being discussed. and we are try-
ing to do our best so fur as retrenchment
of labour is concerned,

Shri Swerendranath  Dwivedy: We
should get some reply. It may mot be a
recogn'sed union, but if conciliation pro-
ceedings were held by the Labour Minis-
try. the next course, according to law is
to refer it 1o the Employment Ministry, 1o
refer it to the tribunal. He does not
reply  to that. Tt is mot a  recognised
unios, that is only one part.

‘Mr. Speaker:
What can 1 do?

Twice T have repeated.

Shrimnti Renu Chakravarity: Mr.
Poonucha always does this. He has not
replied. He must answer the question.

Shri Bade: Why should he avoid the
questionTs

Mr. Speakér: The Member is insist-

ing that if conciliation has failed, the
matter ought to have been referred to the
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tribunal. According to the Minister, from
what 1 could follow, his plea was that the
union was not a recognised ome. Pro-
bably he means to say that in that case,
because the union is not a recognised one,
therefore. even if conciliation

Shri S. M. Banerjee: That is wrong.

Shrimati Reau Chakravarfty: That
would be going against the law,
Mr. Speaker: | may be mistaken. [

do not know the lubour laws.

Am | correct in  inferring or conclud-
ing from what the Minister has sa'd that
his stand is_ that becuuse the union was
not a recognised one, therefore when the
conciliation failed with that union, it was
not necessary 1o go to the tribunal? Am
T right?

Shei C. M. Poonacha: The position is

that the union is not a recognised one.

Shri Surendranath Dwivedy :
a d.fferent matter altogether.

That 1s

Shri C. M. Poonacha: It is merely a
registered union, and the headquarters of
this union s in Cuttack. it is not in Para-
dip. The Lahour, Employment and
Rehabilitation  Ministry 15 now verifying
the fact as to what extenl the members of
th's union represent dock labour. This is
the most crucial point which is heing now
verified by the Laubour Ministry.

Mr. Speaker: Whether the reference to
the tribunal would depend upon the deci-
sion of this issue?

Shri C. M. Poonacha: Yes. Sir.

Shri Svrendranath  Dwivedy: The
headquarters is not at Cuttack. vyou are
wrong.

Shri A. P. Sharma: Strike is the last
resort for settling the disputes of workers
when there s no alternative left.  The
Minister has said it is not a recognised
union. May 1 know from him whether
the union has taken a strike  ballot to
obtain the views of the workers before
giving sirike motice, or a few handful of
people having registered a union have
given this strike notice?
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Shri C. M. Poonacha: [ do not have

any information,

Shri A. P. Sharma: This is a very
important point that I have raised.

Mr. Speaker:
imporance.

Shri A. P. Sharma: Will this informa-
tjon be made available?

Mr. Speaker: If the Mini suys that
he has not got the information at this
moment, what should T do?

Shri A. P. Sharma: Will it be made
available later on? Let the Minister say.
He wants to say something.

Mr. Speaker: 1 have asked the ques-
tion. He has answered il

Shri A. P. Sharma: [ wanted to say
that the sirike i1s not legal.

Mr. Speaker: This insistence of Mem-
bers | cannot understand. The Moinister
says he has not got the information.

I am not disputing its

Shri M. L. Dwivedl: He can lay it
on the Table of the House.

Mr. Speaker: 1 cannot compel him to
come out with that information. What
should T do?

Shri A. P. Sharma: 1 have raised a
legal point. No strike can be valid unless
and until the view of at least 75 per cent
of the workers are in favour of the strike.
Therefore, I have made this point. |
wanted to know whether this union has
obtained the views of the workers before
giving the strike notice. That is a very
importunt point. If the information is not
available with the  Minister. let the in-
formation be made available later.

Mr. Speaker: Order, order.

Shri Ranga: In view of the fact that
the Minister has said that this question
has been pending for the past five months,
may be more, hecause in December they
had their talks with the conciliation offl-
cer, mav I know if when the conciliation
officer was carrying on his proceedings or
his talks there was only onc union which
he had to deal with so far as labour was
coneerned and thereafter two more have

VAISAKHA 26, I888 (54K A)

Oral Amswers 17006
come into ':ist:nue and Government is
waiting t see which one of this new
unions which had been helped by some-
body or the other 1o come inlo exisience
should be recognised apart  from ihe
original one?

Shri C. M. Poonacha:
information that 1 have. we have three
registered unions. As to which came into
existence first, and which next, I do not
have any information. 1 will try 1o col-
lect this information and place it before
he House.

Some Hon. Members rose—

As tar as the

Mr. Speaker: TThere are three short
notice questions which 1 had admitted.
That was & mistake. Fifteen minutes

have been taken by this one.

Shri Serendranath Dwivedy: There are
several others who want to put supple-
mentary questions.

Explosion of Mines io Border Arcas of

Puajab

+

S.N.Q. 36. Sbri R. Barua:
Shri Gulshan:
Shri Ookar Lal Berwa:
Shri Kishen Pattnaysk:
Shrimati Basaot Kenwari:
Shri Madhu Limaye:
Shri Hukam Chand Kachhavaiya:
Dr. Ram Manohar Lohts:
Shri Maorya:
Shri Bagri:
Shrl Hem Barua:
S Surendranath Dwivedy:
Shri D. C. Sharma:

Will the Minister of Defence be plensed
o stale:

(a) whether a number of civilians have
been killed as a result of explosion of min:.
Taid by  Pakistanis in the border arca. o1

"Punjab since the withdrawal of Pakistim

troops from those areas:

(b) if so, the total aumber of civilians
us well as military personnel thus kalled:

(c) whether all the mines faid by the
Pakistani forces in those areas have since
heen cleared; and
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(d1 whether Government has taken up
this matter with the Government of
Pakistan 7

‘The Minister of Defence (Shri Y. B.
Chavani: ia) and (d). Government are
aware of some recent deaths as a result of
caplosions of mines near Amritsar horder.
Sinve withdrawal of forces. three persons
have died due to explosions of mines near
Amritsar.

(c) All mines have since been cleared.

(d) Mo, Sir.

Shrdi R. Barua: May 1 know whather
these mines were laid after the cease-fire
and at the time of discussion of the with-
drawnl this matier was tiken up?

Shri Y. B, Chavan; No
laid ufter the cease-fire but this matier ol
laying of the mines was discussed before
the agrecment for the actual withdrawal
started. Pakistani forces certainly had
removed some of the mines but till the last
minute they vould not remove some and
abou! these they had given full infore-
1ivn nnd sketches of these mines also,  We
find that even besides the sketches they
gave us. a few more mines were found ul-
timately. There is no cuse of anv  fresh
Taying of the mines.

ot weww: T A w9 riw

Al Gaf & S g IwE 9,

= fafadt & v & fa T €0R7 w8-

w7 g%, IRF FIT A ¥ oy A
Hraradt g A A @ro arelr

ot & FIr AT & e o

H FAT A HTawy dR¥ wiTg

arfeF aFF gFEF M d 7w

wa Wradt gd el TN A e

forar wr wwr 37

Shel Y. B. Chavas: We had taken all
precautions about warning the people con
cerned. As a matter of fact for a few
weeks we did not allow anybody to go and
vevide in those arcas. But sometimes some

poople make mistakes and suffer conse:
quences as a result of that

st qwww: oW g ¥ quw
for-vurs Wt wewrt weEaTw Faw

mings  werne
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fawt & a2 & fr 70 st w b @
FIW &a ¥ HL A, ggt fafaeer aga
& &t 7 £, famd s

Shri Y. B, Chavan: | would ceriainly
like 1o clarify that point. 1 know that
figure of 7() is heing menlioned. This num-
ber of 70 odd really speaking refers fo the
number of persons who were injured or
Lilled since May, 1965, Because, as vou
know. as the House is aware, after may.
we had our own forces advanced around
the border: sometimes, mines were  laid
there also. The present question refers to
the mines explosions, and it really involves
the events after the withdrawal of the
Pakistani forces. That is the point.

ot vy fawd : odl g wEAET §
w71 & ggadt & am 25 w9 A%
wafe oYX afir 7= af ofa =
Foqf gE ar A% aw T AR 97
G ¥ & I AT § o
HAARTI FT "G R P TR TR
T Ay # A afeeny s ¥ 7
¥ v &7 (@) W ag # fe wfaee,
wwETy wnfz AT W, ¥ OOg @14
wg § % 25 wad ¥ Ty arig ¥ wivw
w0t ® meg o faceret & wror gk &
% qga § 5 QU wiww, T,
wET wifz & at & age wEr wite-
st & ek o, W wERE, ey w
TR ET T

W AERT o aF 5 A AT
of@r or% ga@ ® o1 | geEdE

ot wy fiewd : a0 q1a oy &1 A
Ao g o A wfeew wa
ﬂ&wﬁl

Shri Y. B. Chavan: | will give the n-
formation that is available with me. Bec-
fore the withdrawal. in Amritsar area,
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there were 20 deaihs owing to mines and
25 imjured. After withdrawal, in the
Ferozepur arca. deaths were two; injured
6. In the Amritsar area there were three
deaths; two injured. In the Gurdaspur
arca. there was one injured.  So, us 1 mat-
ter of fact, before withdrawal and after
withdrawal, the total is as follows:
Punjah:

ot wy fawd : 7TaEaT & art # o
3 w7

Shri Y. B, Chavan: About Rajasthan, )
have no information. Ferozepur: two
deaths; Amritsar 23 deaths; all combined -
hefore withdrawal and after withdrawal, in
the case of injured, Ferozepur. 6. Amrit-
var, 27 and Guredaspur, one.

e T AT Wifiger : A wiew
¥ qifesas & Fwn w1 faw fwar
I TN W OSET A@ g W
e qod @ "¢ v W 7 ?
W AR A AT #97 qEE ARANY @
gafas wtr werdeim s & A-
= 1 dfedt o7 fomdd & gaifee
afeer £ & gt e 37 o el
x?

Shri Y. B, Chavas: [ gave all the in-
[ tion that is available with me. They
gave sketches of a number of mines in the
area from where they had withdrawn. But
as | mentioned, some, or rather, two mines
were discovered even after withdrawal, and
whose sketches were not given; it may be
possibly by mistake; I cannot say, I cannot
interpret any motive for that.

o o wge wifgw : & wm &
fraza ¥rar g fs mary fepe &
1 | & vk § gt 9T gt st
wt § 1 aE 9T Ul o farees ¥
aifeETT X gzd TR dww A Ay
a A fa ¥ ?

oW S . I ot R
wut g wGw § 1 AT TG FEX E
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Wi Wt wf wmA Freft @ Eir
T&ﬂﬂl
Tro T aAT Wifga o T
N g% 7 arfweara A Y wmrd i ?
W g A STIET /AT 91
FHAET AATE A WT W Z | FEIT HAN

WY RTAT EY § ..
o T WA Wfgar o gaEn

R |

Shd Y. B. Chavan: | will answer that
question, 1 will try to meet the point as
much as 1 have got information with me.

These deaths were not connectsd with il.e
mines which were found and which were
not mentioned by Pakistan.

1 will  answer, ir  the hon.
Member listens to me for u minute. As
1 have said, even about this information

and about the sketches that we had. we
had informed the people and warned them
ubout these places. But sometimes, people
muke mistakes; sometimes they attempt, or
they are templed to go in and then this
kind of action does take place.

ot Tt . goR A 3 poA T
wron fadt g gd IAt ATErd
wTzH firrd ¥ WY o & wreet fiee
& ? yx WY qar o7 fr agk agr
IR A Tt AT 1 AT ¥ Iwr
aft mar ?

Shri Y. B. Chavan: This is exactly what
1 said. People were warned about the
location. But then somelimes people are
tempted to go into those areas, because of
agricultural operations, etc. Sometimes,
they are tempted o go and collect b,
ele.

Shri Ham Barsa: Pakistan has violated
the Tashkent declaration with impunity and
she has left behind here evern mines in the
areas of occupied Punjab fram where she
had o withdraw under the Tashkear de-
clarsvon. Here, oo & previous occasion,
the Prime Minister told us that  Soviet
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Kussia had decided to send an emissury 10
Pakistan to bring to the notice of the Pakis
tan authorities the violation of the Tash-
kent agreement, which the Soviet Union
could not do because of Pakistan's objec-
tion. In that conncction, may [ know
what steps the Government have taken to
normalise the situation and to see that the
Tushkent declaration is not viclated by
Pakistan. through the good offices of Soviet
Russia?

Mr. Speaker: That question is too wids
for a short notice question.

Shri Hem Barus: It
Sir.

is very specific,

Mr. Speaker: The whole Tushkent agree-
ment cannot be brought in. The gquestion
is about the mines that have been placed.
‘The guestion about the Tashkent agree-
ment is to be answered by another Minis-
try.

Shri Hem Barua: After the withdrawal,
they have left behind these mines.

Mr. Speaker: The
wered that point.

Shri Hem Barua: My objection is, 1
do not think, as the Minister thinks, that
they have left behind these mines through
mistake. 1 think it is a deliberate action
on the part of Pakistan,

Mr. Speaker: May be. But all
does not arise here,

Minister has ans-

that

Shri Hem Barua: Thercfore, 1 wan: ‘o
know whether the Government have

brought this thing to the notice of the
Soviet Union.

Mr. Speaker: Order, order,
Shri D. C. Sharma:

know from the hon,
He said that the people were warned
agninst these mines. May 1 know if they
‘were warned against these mines, of which
Pakistan had given notice. or against thoss
mines which  had heen  discavered after
Pakistan bud left and. if so. if thev h-d
given motice and they knew fully well that
these mines were dangerous for the public,
why did thev not cordon off that area so

T would liks to
Minister one thing
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that the people could not for any rcasom
cnter that area’

Shri Y. B. Chavan: For wecks this area
was cordoned ofl. The information about
the mioes which were located there was
conveyed o us by Pakistan. We had warn-
ed the people about these mines, but un-
fortunately, the accidents took place in the
case of some of these mines. In regard
to some of them, two mines, of which we
had no notice from Pakistan. there, no in-
cident took place. The army officers in
their own operations discovered them.

ot vy fowd : w77 0F =Eear
® YW £ | Wl WG ¥ @ dad
qreae fady § 1 & gur a1 fs W
TH 4 AT I AW F WGIATT AH LA
wY ol ag gz 7 of e #o wwi &
qae & IO § A wgww 7 wEw
t fs 3 ofwar #1 396 wéq wm
fFar a1 Aawa AT FT AT T X
¥ | 39 99T ¥ LI g €1 /oA
w7 oyEan 1Y J@ A oA T
4

Shri Harl Vishou Kamath: May | anb-
mit. Sir, that short notice questions tead to
accumulate  now-a-days because most
Ministers have developed the bad habit of
not even intimating to the House about
them. Though two or three days’ motice
is given to them. they do not Jet us know
whether they accept or whether they r=fuse
to accept the short notice guestions.  Nor-
mally, they are piven two or thres days
notice, and we are informed in time.  But
now-a-days, for days en end we ar: pot
informed.

Mr. Speaker: 1 shall sec 1o it

Shri Hard Vishow Kumath: It iy becom-
ing worser and worser; it is becoming cui-
ioser and curioser.  What s the
ment coming to?

Guoverie-

=t wy famd : g7 WY a7 o for
a% warr T forear &) g oY wea-
TR A Eefm m e e e
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waTq AgY faerar 21 & eowr WY frm
T L

e mw o peETTE =iy
.+.
S.N.Q. 37. &t 9WTTAA AT WA :
sfpft TragETat fee -
* ot seTTeT res
st feaR qEamme :
ot W o

w7 fown welt ag ¥ A FA
wa fE:

(%) o ag 7 & f g
¥ sheay == wm ewTivES 2T
& G9A® A4 OF Wu-gTE A 4% gary
“&fcw” ¥ wrafa qar g@t & faT
fg=st 3 formar guT ndT 9@ ag ¥g w1
a1 fam a1 f& ag s ® fea
g =iz

(w) W s=Tew F Uy W
wfau ¥ uAEy §; W

(m) wr 3% wE-B@ & ¥
A w04 & far wOeTT AT wwW
ECio i i

The Minister of Education (Shri M. C.
Chagla): (a) The certificate of atten-
dance for payment of scholarship and ap-
plication for leave submitted by Shri Ved
Prutap Vedic have not been returned to
him by the Dircctor, but have been passed
on 1o the Registrar whom Shri Vedic has
been asked to see. Shri Vedic has mot
seen the  Registrar although a written com-
munication has been sent to him in this
connection.  Farlier,  Shri  Vedic had
been advised by the Director that in ac-
cordance with the normal practice in the
School. he may fill up the forms in Eng-
lish and get ‘hemn endorsed by the Head ot
the Department.

(b) Does not arise.

(c) Does not arise.
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it dren @ e b oag
AT g § fw aan ag @1a wew A
g e 20 wig 7 8% 7 0 aF W@
W ga afTw o ed & faews
& art a1t faea € wdATE €1 Wi
IARI qZ A4 W&TEIT AR KT T )
W1 I WA ® wAq F ag a9y fe
It Mot & gwiay faaq w1 w37
wa f g fgt & Fomi gwt smaza
qa &iFa gur ult 39 agr e
faw s
Shri ML (. Chagla: The cortificutes hius
gol 10 ta. 2 .un er-signed by the Heu:d of ihs
Department.  \Whea  Shri Vaidik weet te
the Dijrector’s Office, he was advised to

go to thc Head of the Department and get
both the attendance certificate and the

leave application endorsed by the  Head
of the Department for further ction,
after writing then out in English. Instead

of acting on this advice, Shri Vaidik chose
to oddress & letter to the Director
in Hindi, enclosing the certificate of ut-
tendance and the leave applicalion writien
in Hindi without any endorsement from
the Head of the Departmeni. The Direc-
tor passed on these documents to the Re-
gistrar and simultaneously Shri Vaidik was
asked by the Director office 1o see the Re-
gistrar.  Although the Registrar asked Shii
Vaidik to see him, Shn Vaidik did not
choose 10 see him.

ot MTTEN WY WO AT A
ag! At a1 fx o 7 faqa & fAy
wafag w71 omr fE& e felY ©
ATAAT 9 AT 37 Ay g, ar fw
Ty & fad a7 v28 & faw amm
ot & wrdzy ax freft & fmn g 2
wE Wi 7 fem a7 w0 & faw
qg FAAT AT § )

Shri M. C. Chagla: First he was asked
to submit his application in Enklish, be-
cause under the rules of this  School, the
application has 10 be in English. Bat when
he insisted that his spplication in Hindi
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sbould be considered, the Director asked
him to sec the Registrar,

oft wrra Wy wrom: & o7 AT
wige Z 5 §zvtwae e & fom
faam & 377 & o1 faum & w97
9 AT § TA 4 F1 wrara J2E Al
it et @ &
T g g f& oafs g
wlry &1 gg faw & v o afe
fyt & zefer 7 faly o 9= o7 "t
e & a1 A8, /17 9@ a7 faum &
oeT 2

Shri M, C. Chagls: Miy 1 clarily the
position? | depreciate any controversy
over Hindi. We are all anxious to propa-
gate and support Hindi and 10 see that
non-Hindi areas.. ... (Interruptions).

Shri Bhagwat Jha Azad: He again tries
to rouse the sentiments of the House. My
question is simple. whether under the Cons-
titution. . .. ..

Mr. Spenker: Order, order let hin
complete the answer and then | will judge
whether the answer has come.

o T Wi Wifgn - W oAy

Jurx § 1

Shrl M. C. Chagla: Ihe posilion under
the Constitution is that Hindi is the official
language of the country. Under a direv-
tive of the Constitution, English is msso:
ciate language. May 1 point out that the
Constitution only talks of Hindi being uscd
for official purposes? The Constitution
does not impose wny language upon w pri-
vale institution or an scademic instituti
we are here dealing with the School of
International Studies. which is autonomous,
The medium of instruction settled by this
institution is English. The business is done
in English. The correspond is carried
an in Paglish.

Shr Bhapwet Mha Amad: Who pays the
money?
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ot AP ag AT AT f | W
WERA w7 FATT AT R )

Shri M. C. Chagla:
Constitutional  position. B
knows English, he carrics on  correspon-
dence in English. He has written an essay
in English. I request the House to judge
it dispassionately, He enters an institution
und he knows under the rules. the business
of that institution is carried on in English.
1 could understand if he did not know Eng-
lish. The Constitution does nol  impose
any language upon a university. .

| am explaining the
This tl n

o ITW WANET Afgan . wATH FQ
7 faamdt #1 )

Shri Bhagwat Jha Azad: Does he mean
10 say that those who do not know English
and who huve graduated in Hindi medium
cunnot enter this School of International
Studies?  (lnterruptions).

Shri M. C. Chagis: My hon. frend
is gelting unnecessarily excited. We are
dealing with 4 geotleman who knows Eng-
lish, who has corresponded in English and
who has written an essay in English. He
enters an institution. He knows under the
rules the business of the institution is car.
ried on in English. This is not the case
of a student who does not know English.
He knows English and yet he does
not follow the rules of business and
writes in Hindi. The Director does not
kno  Hindi; he comes from the south.
Gis iy un all-India institution, a national
institution, where the admission is from all
over the country. As [ said, rightly or
wrongly this autonomous organisation has
decided that  the medium of instruction
should be Eopglish. My hon. friend talks
of the Constitution. IT you kindly lock
8t the relevant article, the Constilution
deals with official business between State
and State, Government and Government
and not with private institutions. Surely
the Constitution is much too liberal to im-
pose upon any institution a particular lane
guage. Is it suggested that an institution
cannot have Tamil or Telugu or Bengali?
(Interruptinns).
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st owgeTh fowy - & s
wgrET & wran wgat § o R
¥ W ¥ wiaforr gfr & fem-fem
qent & fafww wrar-wredt frerdt ey
T ¥4 § WY 5 frarey € frmw o
AT W o§ |

woR Wi gg A e

L (Gl
Shrd M. C. Chagls: We have many
foreign students and students from all over

India. I have already said the medium is
English.

AT ST AN WEr wEreT,
arreY StE aar §Y =eEr w afesw
B g fs g AR W A oA
afaara 7 a8 faan fo o aga
¥H SV 1 A H A qEAd §,
Afe v oz v &= g o, &
BN TEa g fF v =T W oA
®1 w7 & feA wazw faar sman
arfew ot w7 5w gw17 7 1w wfawr-
o= faamdt Y w3 Ffeameay &1 araar
71 g, feT o w1 05 sfemeat
1 ATHAT A ®vO 9 | W faw
fra Hamw A s A7 fdw o fer
§ =7 ¥ wfgwfn €1

Shri M. C. Chagia: Ax soon as | rea

VAISAKHA 26,
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wwamamm wrk
& #a uw Y ared) W o 4y e
g a0

WW WENW  AEl 4T AT 6T
e AWt & 1 Wi Afew wewT W
GRrT WTAT A KT IAE FUT R0
TER g w6 gy IR ww e
ag wE Afew @A 9 A g 3
aEd, Afew arz § a7 g e fw
ag & i § A wAr g gy k
o IEH wg e ag T & &

ot fwsrr qeftrow ¢ weasr RN,
farg faardi & &ww & ag 7o & ¥
¥ WqAT Wte Qo (WTAH) W OHe Teo
% frd & aremw & a9 fean & o)
a0 wfrwr ar 70 ofaws Fo4r T R,
THET AAA FU 58 GereT faAr @ gw
weay i faagt fe oF =@ wEn
Fga ¥ o7 gy Adrur g ¥ fe e
fagrgt 1 fama &Y oo AR O
Mo me EWT wial & wreww A faar #
ITH AT W qA, qifaw @y B
fred frar amom a1 T o o ¥w
@A gt ag fa= § nw gmwy
wger faey ama av ok ¢
Shei M. C. Chagla: May | explain e
positioni  As | have already told  the

House, Shri Vadik who applied for ad-
i to the school. carried on corres-

lised that several Members felt agitated |
immediately wrote to your department that
I accept short notice, because [ thought it
was but right for me to come and mention
it before the House.

In 1965-66, we paid Rs. 6 lakhy to this
institution.

ot st oft frmr ol Ao
wi (RN feqr auk et & § ow
T RN 1 IR @ e
A ATTATT AFA F TG TR AT
ot 7 K IX wfwre o frar o
w1 THY T@ Igg ¥ A6 o

pondence in Englivh.

ot few qramw - ag wa Agt
& 1 ¥ maw o # fe 3w qRe ge
% fg=ft & qregm & fargr & ) Wi 3w
qT ardy W vgr & o IS e W @
TRe o 4 fier § |

Shrl M. C. Chagis: He wrote an cusay
in English. Later on, be expressed a de-
sirc 1o the Head of his Department
a3 well as to the Dircctor to wnite his doc-
toral thesis in Hindi. Bofl of them point
ed out to him the difficulty of Anding ade-
quatr rescarch materiols on Central Asia
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in Hindi, as well as gppointing Hindi-
knowing experts on the subject for exam-
ining his thesis. After talking w the
Director, Mr. Vaidik gave the Director the
impression that he had accepted the posi-
tion as stated by the Director.  When
Mr. Vaidik expressed his difference in
writing in English, the  Director advised
him to make special efforts to improve
his knowlcdge of English and he agreed to
do so.

Mr. Speaker: The only thing that the
hon. Member wants to know is whether
such institutions as are being aided by the
Government would be entitled to refuse
such applications if they are submitted 1o
them in Hindi?

Shri M. C. Chagla; We have many auto-
nomous institutions. Take the case of a
university. If a university decides tomor-
row that the medium of instruction in that
university will be  Tamil and that it will
do its work in Tamil, we cannot interfere.
1 agree that we pay the money. Buat, after
all, we have to respect the autonomy of
the institution.

it fewr qeaTe : wAET 27 A
AR a7 w1 |

Shri Khadilkar: As the hon. Minister
said. it is a university and an autonomnous
body. It gets grants as any other univer-
sity pets from the  University Granis Com-
mission. The composition of the students
is such that the majority come from Bengal,
Kerala, Madras, Maharashira and other
States. There are students from other
countries as well. In such an autonomous
institution, when it has been laid down that
the teaching medimim will he  Engiish, be-
cause the guestion is that, ultimately, ihe
examiners w’l have to be appointed
the international  level. .....(Interrup-
tions).  In such a situation. T would like
to know ths. “Lhis student who was pet-
timg scholarship from the school—not from
the University Grants  Commission=sub-
mitted # essay in English and later on. ...

had  not
T ois oa

Shil Blhawar Jia Amd: e
submitted any thesis in English
wrong stalement ([arerruption).

Shri Khadilkar: ] am connecled with
the university (Imierruption).
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Shri Vasudevan Nair: S, ihic kind of
INLerru . i Jen M ndaespeabing
Memoz are goeg ine ke facts of 1ne
case, should be stopped. When they ask-
: “ha WE nEver dereipted. Wiy s
Shri Al interraptine bhe o Tins
should be stopped (Interruption).

Wil

Mr. Speaker: Order, order. All shall

sit down. Hon. Members should have
patience to hear each other (Interrup-
tion),

Shri Khadilkar: Sir, when the guestion
of his application for the monthly scholar-
ship came later on, he insisted on writing
it in Hindi. lo the mean time he wrole
letters to the Hindi Press. 1 would like 1o
know from the hon. Minister whether he
is prepared to respect the autonomy of the
university or not? Secondly, would be like
to introduce—I have full sympathy for
Hindi and 1 feel that slowly Hindi should
be introduced even at the international level
—Hindi in this way s0 as to encourage in-
discipline in a body well-known all over the
world by raising this issue here. Other-
wise, the Academic Council is there. Ins-
tead of representing the malter o the
Academic Council. to the hody of Gover-
nors and to the administration, he goes 1o
the Press and then some people take up
the matter. T would like to know what is
the procedure ?

Shri M. C. Chagla: 1 want to respect
the autonomy of this institution fuily, As
a matter of fact, a mecting of the Acade-
mic Council has been convened and this
question will be considered. 1 beg «f the
House, of the hon. Members, to awail the
decision of the Academic  Cooncil. A
my hon. friend pointed out, this is an inst
tution  which has  acquired  international

stature.  'We have students from all over
India. We have students coming  from
abroad. And. the institution, rightly or

wrongly, has decided that the medium of
instruction shall be  English. Who are we
1o interfere with the autonomy of this ins-
titution and say that they should mot have
this medium, they should have some othe:
medium? We should leave it to the
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Academic Council. After all, we  must
respect their academic independence and
freedom.

ot wy fewd : wenw wgray, frew
| W §H gwT # 0 qfwaw gen av
“grw ¥ wedfa wEa” & favg qx
o AR IAH qEATAT T AT | AT A
ata @ fs 5@ wz+i 1 gFarar a7 fa
# agr o< foet § 7 a1 o que &
& a1 & § ATE A AvwE W ag
T agma it gm 1 az a@t gear # famwr
AT WA AT |

ot W= wEE 7w e |fae
& AT At & A9 97-qAFT Y
WM 41 ¥z K1 wrAAT W Fae i
2 At @z emaa gear @ afew o
Hat wgrew v= v ga wfaem #
as1 arar i § o femar &

“It shall be the duty of the Unjon to
promote the spread of the Hindi lan-
guage, to develop. ......."

Shri Rajaram: Sir. 1 want to say one
thing. .. ... (Interruptions).

Mr. Speaker: Order, order. He may
kindly sit down. I can call hon. Mem-
bers one after the other. Then hz  can
have his say. In this manner we cannot
proceed. Now [ have called Shri Mudhu
Limaye. let him put his supplementary.
Then | can call another hon. Member.
Then he might put his supplementary in
his turn. Otherwise. in this manner we
cannot transuct any business.

it vy formd : mugw wgrew, ST
T & qq07 ¥ 99 9T IS ATAT AT
afwa wwq 3w & fao & &t 327
3519 ¥ AT fAar @

“It shall be the duty of the Union to
promote the spread of the Hindi
language, to develop M so that it may
serve as a medium of expression for
all the elements of the composite cul-
ture of India™. .........
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w7 & oA g g fr & s
v anf ¥ gfafrdr omE TR
%t fawfor a7 g1, w18 fims sareg *1
fawifonr qv g, =7 1 Fear 1@
qEAT & a1, I8F (g o fam gt
IHE AT &Y & fAw wTE TER fear
&, ST O AT 7 FAF FAT, WY II7T
o  for faar & o = o &
w3 quan Z fF ¥ ame § aary
¥ wx oYt fzar wmar @ wqEm
#Y waT i ZY a1 |Y7 felt maw 7 Ay ar
wr g7 9T d & ag owAr 7
weas wgrea, o) area &1 qare A
IBTAT | AATH WA A% A7 8 | A afaw
Yt S widt wzeat & e g el
Ay F g A4 2, WU ATEA D
T & 13fR wre, A g, o am,
s gt 1€ wrafer adY & afer s
aTEA K A A gy arfigo )

ooas gy - A O T gy
w7 form |

ot w9 fawa : TqrqT "ear £ T
ot | % *

weaA Wi : a5 W€ g
I )

st wq fowd : ¥AH w1z9 AT
IFAwEE?

W gy - W & 5w o
At agama ITATRR . ...

ot Tq fesd . **

Shri M. C, Chagla: 1 am fully conscious
of anticle 351. As T started by saying, it
is the duty of everyone......

st wq forwd : wrq 3 Faw Tl
e
weR wEh: wréT,gTiT | WY

TR AR R B Tt

**Not recorded.
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ot W o Ardy WY g ¢

woqw wgwa: Tl St w1 FEw
g

o wy foerd @ ¥ gV wT oFEA
Y WY | AT FEIG AT G
e wier A F foo femr oo
oo g

oW Wiy o9 AT A=A 6t
difordm ?

Shri M. C. Chagla: He should nut -
terrupt me like this. He has made a long
speech and he is not prepared to hsten to
me.

1 am fully conscious of article 351. As |
started by saying, it is fthe duty of cvery-
one 10 promote Hiodi. But in my humble
view. the way to promote Hindi is not 10
interfere with the autonomous institutions.
1f the instilution wants to carry on in En-
glish for the time being, well, let it do so. 1
hope. the time will come when all our

institutions will be run in Indian lan-
guages.

o W wANET Wifgwr - weaw
HEYEE, AT S FT AW

Mr. Speaker: Call
Shri P. C. Borooah.

Allention  Notice.

Sbrimsti Renu Chakravartty: 1 may be
allowed 1o put a question on this.

Sirl Runga: You have allowed that
gentlemun to meke # speech. This is an
important matler.

Shrimati Reou Chakravartty: May |
know thether the Central Government, if
it gives any grant to any institution, special-
ly in non-Hindi areas. when anybody starts
submitting thesis in Hindi——my University
does acgept it-=will  immediztely  be
forced to either,give up the grunt or allow
thesis o be written in Hindi? Hc must
make that clear.
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o TW AT Sifgn o wew
wgre, dor sEen w av 2 K wfaer
¥ fAa) & SeA SEEqT 1 FATH FEMAT
HEATF |

Shri M. C. Chagla: | have made it quite
clear that the Central Government Jocs not
give grant o autonomous institutions on
the basis of language. It is lefi in the
autonomous instilution 1o decide which Jan_
guage it wants. | am a great believer in
ucademic freedom. 1 think, it will he
wrong for the State to impose uny lan-
guage. .

Mr. Speaker: Cull
Shri P. C. Boroouh,

wt Ay fornd: w9 WA T AT
R, W SRR AR TR E

www Wit @ W sEe A
AR Az A e
E

o R wAT wifga: & sfqem
¥ fa] % wATA sq97q7 #T 9 I
wE

Allention  Notice;

W wERd: e f&a 97 @
T ¥ oY e 91 7g A1 @ g o ¢

oo T AT Wifgn - & g
dfawm & gAATT @wAED 1 AT I3
T § ) Helt wgrEw 7 S e oo
TaggiaTF ¥ I fmrwmamefe
faafogi & w27 31 4% argan £ ag
oI & wig | zafan faorfegi &
TrAT ® IFEA WYT IW FGT ATAT
o I TaT N ¢

oW RERT : FaFq) ¥ a4
w1\ & ¥ ¥ gy qEAm AT 33

wE?

We v wAET Wifgar : fas aas
o 120 §1

s s wfor wfgh o



Oral Answers

17025

;o T wAge wifgan : wfaam
# ara 343 F IEETO 3 § fegw
are &a7 T 2 f& 1965 ¥ a1e § didr
W1 Tt A AT wT E A e,
a9 ¥ awr st & foo Al el oy
dfeamr & famg we formm gav 2,
qret wrw @ A & fag @
s wfz &1 & 30 w97 FOFS ¢

weas wWgtew: 7 7 g frar 3

¥o T AN wifigwr: wHr aw
e w9 AR W m § S W
aw FTW & [0 FT @y @ o
€ dfaar A g & qnfaw fowr &
AW ¥ Sd g @1 AR &) Ww
qret fg=ht g1, dren @, mifae g ot
g #r€ ot wrar @ AE Tw Er
dfaam #t gra @ A | feagw
o ¥

H & qATAT 907 g9 A At 9
A @Y% AW &1 9T & A § e
120 %1 iy

Q€ WA WIET: T7 HT AATLD |

o T wAgT Sfgm: g gl
T & 93 T 7 gAEm s o
ST | 0F A qe w7 G E e &
ug a0 Wt dfree 9 w7 g f
o IR 97 AT —

“Notwithstanding anything in this

article, Parliament may by law pro-
vide for the use. after the said period
of fifteen years, of—

(a) the English language, or

(b) the Devanagari form of nume-

rals.

for such purposes as may be speafied
in the law.”

ag sva favafrarm w1, G9 ,
wifew w1 fasit ot wvwr F ww A @
gt foar mar § el faergw e
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WA A walY agrE A w4
w20 | SFUAT 120 % wEfEE
@ &% §WT FF wreT 39 v diEn
o1 &1 &1 AF AWt Afww AT g1 A
b, arfae g swd) &, dem g mwdr )
qit a7 FT FT AT ARG G A9 74
YA & @ W T oAt A6 AEe
Tgr 9T WA G & ograwad §R
o #1 AR w7 S § A fwoaw
TR T ag A qEA A 20-00 T
qgx =t e dnr 3 favafromg
& dre & wraw fegr aqr 1 IR AR O
g1 wfge 6 wwdt F Fom T
wrxy, @ifem AER | gE Afraa €)Y
OO,

woaw wghem ¢ g Ay feedt
@t g

To TN WATET Wifgay : 5a 37 &
aefram frrer gt § fr ag et & ot
v aodifr w1 dm & g amt
q  afwm frordt &= faemdd wan
g W, WHdl & wyA d@ o fora,
WTAT WY T W &7, qweET & fam
# wgen  graife ag me & fr 2z gwa
# gy afew a7 e feandl awrT
wgan & s & s wirg vt ATy
WTTT W A AATTE IH L FOTOF
oY wmar @z ¥y gt fomy fe e &
wfaat wYt avgaT wew 21T f AT g
sifeara & g farmme o 21 gaferg
& wrw o & ag wgm wewt § e owme
1% arfaer faord? aia) & o o
wrger & o &g a7 wow A frr A &
sgm s K wipm fs ax mfer w £
WOAT ] KT | 69T QoA 9.
adff §eT A FH A KT WA wEAr
wTget § &1 AR a7 {3 Fm Afeq &
a7 % faq £ & s e wag erg
faont fasgs aw o7 7 w2 @ fe
& woedt wfae srirsit & agr feaeT awar
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E ot 39 1 A1 MIAAGr § FT9 FH
w1 ¥ Y 3rfaa | wra afora & s
7 (vwaww) RO gEgATIT A ATfEe
w1 ZT 5wl 71

wR wERE . Wd W19 &5 AT |

To TW wAWT Mg : aw o
T F7 7 Aew 67 3ar g 1 qF At
forar 5t & oz @z & e o W B
faarr wfrs ot ofmw faeg=
g 1 TE F | T wT OF a4 w70 2
fEdafi sy A e Fra gar &
mfaaga ma g gt ag o g
FEAT ATEATE . ..

Shri 5. Kandsppan: He has gained his
sharp intellect through English. Why
should he deprive the younger generation
the privilege 7

o TR wATET wYfwa : g faege
wore ara @ 1 & ag famgw adi ) 99
TS 9 FY I AF WA F S o @
g war q1 | & wuAr Fran § i
@E !

W WEy WY &5 )

uF 7t Sty & o fr v ffemm
AR F FaeT w7 G E | aTEy I
¥ a7 w1 grav & e v wfwe ey
£ A gEr & Jn w1 & o e g
®wT @31 AT g At gEt e A
a7 wgg § fF &z smgd WY ST
grer ofrwT Ay dzwara 2 ww fw
gt ag =nfey fa #iwT 9= & g1 ar
AT v §3 7 o F Fma g fe R
¥ gu W 3 A g2 e A T
ar 7 & &1 g7 A v A a8
o I ¥ AT ATHAT TAT AT |

w7 v fad g ar famsy aga
AT &% 9T Fq1 747 fF Y T
ST #1gE A 343 €T 120 #7 fEar
& a3 ¥To W AATET ATfgAT & wuTe F
famge v & W 1% Twwy & fe ag
N e FeeEv ¥ § ag geea
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HYT AT ATET T AEY AR o ww AT
s A f fm & mardang fe
FH A1 fTorEwE Ag § W A Ar
AT § 7 W afaur & graEi &
TTTHEW FY T TS A FT AT I
FAAT WETAT FT wHAT § | HF W
ANAT ATZT W7 TAHZ TA O AT
UF FTINZEA AAATH & AT IEET IART

FF F 9T ANT 45 TEX FT 1 F
A a6 TAT WA AT AT AGAT
Z 1w @ are F #rE dwen T
awir £ s 32 Firdzamm & arfaaTs
& a1 aff qF I a1 F A EF W
F1¢ wfew T A & 1 Shri Boroosh.

ot o Arome ;. W WEREA,
am ¥ oF fadew ga Sifee ) Zw
W AW F gl e i et §,
fo ¥ g/ magHe F g day e )
gredvr sy wifer H O,

wens witew . WA AgEd
& owmd F 7 ga fam g

ot for Arovgor: g7 e fear 7
WY g ¥ Fe § A @ &)

WS WERg © AT qeed 4
T |
Shri Frank Anthony: Mr. Speaker, Sir.

1 want to make a submission, becausz I
want to put the record straight. ...

ot forg Averae ;- TR FrowTg
w1 &ar famge 1 @y @) wW ¥ W
oY OF FaE gu o afa e
wé Atfew oA e T & ww
s g?

woow Wty | 99 Wi &5 A |
Shri Surendransth Dwivedy: You have

held not only mow but several times here
that as regands the interpretation of the
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Constitution you are not the authority. and
that the matter will have to be decided in
the court. If that be your stand, how do
you permit points of order based on the
articles of the Constitution? If it s
stopped in the very beginmning, then the
time of the House would not have been
wasted in this manner.

My hon. friend had raised a pont o
order on the basis of the arlicles of the
Constitution. So far as the interpretotion
of the Constitution is concerned, you have
held not only now but several times that
you are not the authority to interpret the
Constitution, and if anybody iz aggrieved.
he has to go to the court. If that be you
standy, how then do you permit points of
order being raised on the basis of the
articles of the Constitution. Tf it had
been stopped in the very beginning itself.
then the time of the House would not have
been taken up in this manner.

Mr. Speaker: If the point was so patent
that it had heen decided earlier, then after
hearing it, T can refer to that decision and
say that it has already been decided.

Shri Frank Anthony: That was what |
wanwed to say. I only wanted to put the
record straight. I would not have inter-
vened but for this that Dr. Ram
Manohar Lohia has presumed to in-
terpret the Constitution. [ do not expect
him to know much about the Constitution.
anyhow. He has referred to article 343 of
the Constitution. ... ..

e T wANgT wfem &, R
s A vt A @ oA
v ford sifammr ®7 qa7 oFY WY frm ?

worw gy - gRT R e oft
Ty wgv  foar ¥ gEt A B
MegrwTaw &

Shri Frank Asthony: These maticrs
have already been placed beyond all doubt.
1 want to come to the assistance of the
Education Minister. Since he has left the
Bench he has not kept up with the deci-
sions of the Supreme Court. The Sup-
reme Court has placed this matter beyond
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all doubt. 4 was one of the counsels in ihe
Gujnrat“Unwernlty cuse. What did the
Supreme Court strike down in the Gujarat
University case 7 When the Gujarat Uni-
versity sought to muke what is popularly
hut wrongly known as an Indian language
as the sole medium, the Supreme Court
sa'd that they could mot do it, becausc
English is the only liok language or
medium. . .

Wt wy fomd © GERYE ® oo
@ 7w difer B, o @ b ug
A1 AT FT W@ P | A7 A g7 Ay 7Y
P2 A v g, vifedE
Shr Kishen Pattayak: What  was he

before 19477 He is only u nominuted
Member. (Interruptions).

Shri Kishen Pattnayak**

Mr. Speaker: These ohservatioms would
nol go on record.

st wrmft e wEE, ST
T fFa g v o few e &
qTAEa AT T2 &

oo sghg 8 I asm
2l WA H g gy

ot fows womaw @ 1947
LR el I
wft wrTft . W wgTTw, Wi

AT & A gu AT A1 A1 Ao agh
20 § O ATIAE T O 9 % Al
TTE

WEON SEAT . FET 19 AL Arad)

Shri Frank Anthony: As regards the
medium of instruction, so far as the wni-
versity is concerned, the Supreme Court
struck down the attempt of the Gujuiut
University to  prescribe  u  single me-

**Not recorded.
M7 (ai) LS—3.
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e g g T ey s

ot fewr qme: v @ e #
;ll;~fi'<'1'ff I A g Wy
[

e gt Y A gAAT W
o ¥ oF | 7@ fAET w0
% w1 & Al § 5 ag oe-faind
am § @ At frw o Agt we g,
Y WET WA AT

ot femm qzame © o QAT w
xME AT G A TERR A
§

de facto that English is o link language for
the purposes of higher education; and that
is why no university could outlaw English.
That was the basis so far as that was
concerned. (Interruptions).

Shri Sinhasan Singh: A point of order
had been raised by Dr. Ram Manohar
Lohia, and that had been disposed of by
you. Now, Shri Frank Anthony is soeak-
ing on the same thing....(I/mterruptions).

Shrl Frank Anthony: In 1954, when
Shri M. C. Chagla was the Chief Justicc of
Bombay, I was one of the counsels. In-
terpreting article 30 of the Constitution, he
said that it was the indefeasible right of
institutions run by the Anglo-Indian com-
munity whose mother-tonguc is English to
run them through the medium of Eng-

ot wyt - wsgw wEEy, § ar
et & fo quen argar § fe—
Shri Frank Anthonoy: | am just giving

you ald to show that this poiot has already

ot _wrrd .  werw wERE, ST
s fow fowg o dw X K7 @@
e o & qrmE W )} L
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oW WEW ¢ AAAN WO
AT TAw ¥ @ ¥ i wrdanf
T RE

Sbrl Frank Asthony: Those who do not
want English need not go there.

g e

s aftrg | ST AT AT
@ A A9 & v @ o
T A T E A o aw T e
A feat &, e oy arw o wrh §
wifax & %) 91§ 7z @t &

Shri Frank Anthomy: What I want to
say is this. Shri Jawaharlal Nehru, on the
9th August, 1959, replying to my resolu-
tion gave an assurance that English would
be. ...,

«t fetrr qeamw : WX Ew W
aE ¥ wrEw AW, A WY §W 6 A
frerer &1
Mr. Speaker: The decision is thore. That

is enough. He oeed not go into the de
tails.

Shri Frank Anthomy:
minute.

I shall finish iu a

=t g fawd ©  arElT wEE o
e %g 1 & a® fraw & i 34

uw "gwy . frm & faode
TR Wy R g e R
£ Iy e & 2

«t vy fowd : 7 o TR 6
wifade am wgr & oo T8 D
a1 w%ft g1 fraw 356 & WmEa
¥a smerar w1 9w R

WO WEW . TEH AW s
a7 ¥
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it ww fowd . AT e A
ary amw v @R E ¥ cifadr Al Wy
w K urr fram W ofdl

Shri Frank Antbouny: On the %th August,
1949, replying to my resolution, the Nehru
formula mark was made that English shall
be the associate language......

Dr. M. 8. Aney: Associate Janguuge.

Shri Frank Anthony: . that English
shall be the associatc language, and Gov-
crament have purported w translate that
into  the Official Laoguages Act. The
poople in the south are not satisfied with
that translation, but it is there, and English
i% un associate language. In any case, in
terms of the Supreme Court decision, mo
Government can say to any college or m-
deed any university that they shall mot huve
English as the medium. Nobody is com-
pelled to go......

=t wx fomd wew wgEE, A
T wpEreqT ¥1 AV §F faw | "
Freg rAr A s wE

Shri Frank Anthony: When Englivh 1
the medium. [ savy. . ..

wt qu famd:  wemw wmEm,
B AT syEAeET & gvE T4 §, 6
In W AT g wfae o aE A
hream o wx R ¥

weTw YT . WA A K-
g § ez T g k| & a7 erep
fr a® T T H ag

ot vy fewd: &7 agvewr w1 g
Eon s 4

worw witea - N9 R w3
e o amge =7 I1F

oY armyt - st gegeT ATAwE dvad,
= o o e W R oW A

**Not recorded.
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froTeg o w3 1w Y I S A
Awcagtwg o

ot wy fowd o **

wow aghvg - AT ATE W
gl ¥ fmwd faww
wgm fe o amge w& ok

e W e Sifger @ wEw
agrea, & g & fries s fe W
W g fedfl wowe # wem R A
arx & forg 7 v

oW witww . & IwT &0
A agm & fear @ WA e
g =i Ay

(5hri Mudhu Limaye left the House)

Shri Frank Anthony: The only question
i~ this, Why then the Supreme Court

ot Wyt Tww Ay, W
=t #Teg adz we arér TEm b,
A 7Y TW K1 AT @ A g e
A A e AW 2 g

woaw wgiw . A sEen i
Ad oty TETwE 7 I |
Shri Bhagwat Jha Azad: You are allow-
ing » long time to Shri Frank Anthoay to
argue about his case. But when » Member

wants to raise s poini of order, you are
not allowing him.

Sorl Ramga: There was &  puint  of
order  earlier by Dr. Ram Manohar
Lohis. On that, how cun there be a
point of order again !

! WTTER W1 WTWIY | T ATRE
T WT  q ) I 6 A ez
i g ofY ore ¥ W owwr R
Uﬂi‘l!ﬁﬂﬁmmﬁew&
(4 .,
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waw Wiy A st et w1
TATAT § | Y WA wEE Wl A
wy?

oy el § wgm fE ag fad
woE FT g ¥ | wg wW aer Aa
sigze 7 ¥

We do not need any arguments. We
want only the decision.

Shri Sinhasan Singh: When a Member
wanted 10 raise & point of order, you had
asked him to sit down. But you are al-
lowing Shri Frank Anthony to huve his
suy now. ... {Interruptions.)

Shri Frank Anfhony:
the constitutional. . .. ..

They have given

Shri Brij Ra) Singh1 Has he been no-
minated 1o speak by you?

Mr. Speaker: Shri Frank Anthony may
refer only to the judgement. He need
not cnter into the arguments

Shri Frank Anthony: [ huve referred
to the Official Languages Act [ have also
referred to the decision of Shri M. C.
Chagla, affirmed by the Supreme Court. 1
want to know why when Shri M. C.
Chagla concedes that they have the right,
the constitutional right, that this inter-
national body or whatever it is, this uni-
versity or school, has the constitutional
right. affiemed by the Supreme Court. . ..

Shri Bagrl: On a point of order,

§ SOATqT 1 AW TJINT wTRAT

ot fow arermw : wTod qE AR
it famm

SR HEWW | ST W19 IAET W
w7 & ar Agf

Shri Maurya (Aligarh): Mr.
Anthoy should be asked to sit down.
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st ferw AT mﬁﬁﬁ!ﬁw
faar i g1 #1 T fagr ) amee
oI WTET 3T FT AT gL AT

ufamt §

v wig: X oF W oA R
wFaT § | & T TF ATQ A 2 F6aAT |
Shri Bhagwat Jha Azad: We are illite-
ratec Members. We want to understand

what point of order you are hearing and
what is this discussion about.

Mr. Speaker: Mr. Anthony might sit
down for the present.

Shrl Frank Anthony:
yuestion.

Mr. Speaker: He

reat.

1 am finishing my

might resume his

Shri Bhagwat Jha Azad: What is the
point that Mr. Anthony is raising”

Shri Sinhssan Singh: A point of order
was raised by Dr. Lohia. You have giv-
en your ruling on that and that matter
is closed mnow. But on the very same
thing Mr. Anthony is raising & matter
and explaining. He goes on to speak on
the language issue which is not here for
the time being.

Shrd Frank Anthony: On the constitu-
tional issue.

Shri Sinhasan Singh: He is discussing
the High Court and Supremec Court judge-
ments. But when Shri Madhu Limaya
rose on a point of order on that, you usk-
ed him fo go out. At the same time. Mr.
Anthony goes on arguing his own theme
of English vs. Hindi. We are not dis-
cussing the gquestion of English vs. Hindi
now. After your ruling disposing of Dr.
Lohia's point of order. the matter should
have been closed. Nobody should have
been asked 10 raise any poinl on it fur-
ther. This is making a mockery of things.
(Interruptions).

Shri Bhagwat Jha Azad: | only wanted
to know from you two things. This mat-
ter started on a short notice question. Shri-
mati Renu Chakravartty asked a ques-
tion. After that, you asked Shri P. C.
Borooah 1o take up the next call attention
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notice. Then Shri Sheo Narain stood up.
You aiked him to sit down because you
had clready called Shri P. C. Borooah
to read the call attention motion. So
Shri Sheo Narain sat down. After thai,
Mr. Frank Anthony stands up and goes
on speaking.

Shri Frank Anthony: No. no.

Shri Bhagwst Jha Azad: All
somebody else.

right,

I want to know from you only two
things. When Mr. Anthony started inter-
preting  the Constitution, Mr, Madbu
Limaye wanted to raise a point of order.
| want to know most humbly from you:
if a Member wanis to raise a point of
order, can you ask him to go out? Num-
ber two—as an illiterate Member, 1 want
w know what are the points being dis-
cussed before the House? What are we
discussing now?  Also, why should Mr.
Madhu Limaye be asked to go out. When
he wanted to raise a point of order? Be-
cuuse it does not suit somebody? (Infer-
riptions). -d.‘

Shri S. M. Banerjee: 1 was here when
actually Mr. Frank Anthony was speaking
and at that time Mr, Madhu Limaye was
searching the rules of  procedure. He
wanted to raise a point of order on the
basis of the purticular rule which says
that discussion of irrelevant matters not
concerning the House or the business of
the House at the moment is not permitted
or allowed. In all fairness, you should
have asked Mr. Madhu Limaye to sit
down and await his next chance, Insteud
of that something else had been done.
He was probably angry with Mr. Anthony.
In return, you asked him to go out.

o arTt : qR o) ga A1 ud
frga % Tgar § 1 srrear w1 gv
BT W g T W wfawc § ) Ay
ford # 3w qw 9 wrefer gf, o fs
ireswdrn a1 W IEA 356 & gt
WYk ATAY SrAeqT T NV garA,
o W A Ay A g, g ds
AT wifky 91 T wTewr TEE e
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ar agfa & ant ¥ froiw & few
a1 | e qrwY a7 wfwsr o @
& Wiy sqaear &1 www G AT daw
&1 &Y TLfwAT, It frema &, W o
ATHAR AT T AN A FT e
% 9l ww & §v 9T @R W
aTEy A A7 AT A 2, qg weR
wfaere 7 @11

Shri Kapur Singh: 1 am not question-
ing your right to have given that direction
which you have to Mr. Madhu Limaye,
nor am 1 saying that the direction itself
was intrinsically wrong. 1 only submit
that in view of the circumstances which
have now been revealed to the House
and now that your direction hus been

obeyed, he should be permitted to come
back.

Shri Rhagwat Jha Azad: You.

ot fow aremw: AR o w8 SR
w7 wreT famr amw

oW wgtww . wT w7 o g,
wx &z e |
There ought to be some end.

ot fow wromw . B o mEe
Ty f i wrefagl & dar a6
getve o gifoer # faeey sz
W aEREmE e 3w el
Terqie oTe, RV & fad, 9w #
T Y G A@ 2 41 aw WA
Iww! A w1 famr ) wEn few
w1 & fr 97 wwd § veawA fpdr &
fosdl, ag =t §, 7 FEEGE W
e kT g8, g A wn T
faar 1 A% arz frady o Wiv oY
HIEW ¥ oArE w7 frarv H ArAAn
g § R ATee W e 3, IWE
warfaw =g fawa 3 oz fean, ST
& qarfas w7z fa, Sfew. gt faem
fear s AR ®1 I fom o dEa
roHY ATRR BT YW F9E ¥ e
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H §, wC Wt w1 wige §, S
T FT, ATGZ AT GTET T FTH F-
AT ATIA A |

st sy frsiat : ST w2
fr we fom ®Y fagma, St o Y
e o

Mr. Speaker: My regret is that because
the subject heing discussed is a delicate
one and opinions differ sharply on that,
the real perspective is being ignored 1lto-
gether,

I huve been msked why I did ask Mr.
Madhu Limaye to go out and why I did
allow Mr. Anthony to speak on that sub-
ject. The scquence might just be appre-
cisted. Dr. Lohia had raised that point
of order. 1 told him that I would wol
interpret the Constitution, and then 1
called Mr. P. . Borooah to take up the
call attention  notice. Mr. Dwivedy
then raised this point of order that when
| always have said that 1 would oot ia-
terpret the Constitution, how could 1
allow points of order based on the articles
ol Constitution saying that the Coostitu-
tion is transgressed or flouted. My ans-
wer was that sometimes it so happens that
on those articles some decisions have becn
wiven by judicial courts. and if I or some-
one else was aware of them, provably we
might benefit by that; then the point of
order might be decided. That was
my reply. Mr. Anthony stood wup to
sy that decisions had been given. Be-
cause that was my position, therefore, he
wunted to explain that already the Sup-
reme Couri had decided and be wanted
1o give me that assistance. That is being
mixed up and it is said that I allowed Wr.
Anthony to speak, | did pot allow M.
Sheo Warain 1o speak and so om.

ot weTTe et IR e
fragi & fear i vy fowr sefy
e o owrgd ¥

st Ho wro Wt : IWA w4 fw
forenr ot ®1 Ay wom Wy §

MAY 16, 1966

Oral Answers

17040

oo W o T 9E o,
wielt qrga, w@ifte frer 4 o §
% fefoea ot qowrk § e o ¥ &
Ft & w17 ¥, 3k 1S o dwdr gu £

Shri Nambiar: You started giving gour

ruling in English, but now you have
switched on to Hindi. Please continue in
English.

Mr. Speaker: Thut was becauss that

question bad been put in Hindi.

e Wi aF e qf
wredt oft & firar a1 wafay e o
feret & &7 a1, @ wreT AY OgETRYE
AT @R

wq §@0 g9 ug W, famd
W T qFRrEET w1 § fr oo 0w
AT AT w7 FEa ¢ e i wre
aTET IS AgAT K, ¥ I wEa g
f& w19 ArgT T wEd, a7 Fare A
¥ | TR mmE ww g 3em,
ATET WS GrET HY g, @AmE W
wrkt w1 dean femn, o s gaiX w1
frar ar

Shri §. M. Baperjoe: Not this time.

Mr. Speaker: This time I have aot al-
lowed because the whole conduct through-
out has been to put obstructions. [ was
asking again and sgain thet he should al-
low me to hear Mr. Frank Anthoay whom
| bhad called, and after that [ would
hear him. but be interrupted in between.

o femrr ozoe e et

Lol S|

ot We wio fywft  yF oy R fmaw
us fawy awre @t T A EWTE @R
& aTe B T AT BT A w6
feqr T 7 gy X7 W 9T & WY
fomr &1 aw O% feww aw @
o1 T & fEa frew IE 6 e
oy gt wgw Wy et & g ¢
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wsw wgtew ;& dEE o Stk Anthony: May I conclude?

g

Shrimati Rean Chakravartty: You have
g@iven the sequence. I was under the im-
preasion that Mr. Madhu Limaye had
raised & point of order on a point of order.
If the sequence is what you have describ-
ed, then Mr. Limaye has every right to
raise & point of order, and I think we
have to listco to it. and you bave to listen
to it, and 1 think if that is correct, then
you should ask him to come back, if this
is the scquence.

o % wAYET Wi : & anoe
o aF o FTRIE | & wrEd e
Aot megg) & o o w0
fs wrv 7y fomd amgw w1 qrow qaw
sfa | &% oAl wgw 7 WA g
FRN g 9C wg & I Al faww
& wv€ gy A & ) 9 GAEl d AE
arfa A gy & fr feft fard? 1
A3 fear o awar § ow O
¥ fat | 7 Sual w1 @ AARA Ag &
6 wgT 7% qaTE W ¥ g ) wEfg
farg= e i & S T RETe
fomr & 1 & qron frdes won § e
7y fawa avga 1 w9 anew qan F

woaw wgwm 3 Al w6
Tew ¥ FAEA 7 fFar a1 quw At
ag ware g e & & et AL R I
frster T W1 & TEET TR W
IR A yETe A g A ¥ farg
e g
Whatever the consequences, I am pre-
pared to suffer.

o T woige wifiea
e wE

oo Wi - W @ et
wwrer gt B o g wave  fw gew
i v § fe T wraw @ AN
w Jwd ek @uw A b
Shri

P. C.

: g &

Borooah.

oww Wi - O g dfad

WRITTEN ANSWERS TO QUESTIONS

wwrergt wT piew
*1696. @ fadvwr wwmw: W
e Wt a7 wary A For w6 fir

(%) ®r  wagi/fawmi w0
wfmamwwmw&gﬂn
¥ ¥ w9 I fewr fem
¥

(&) w1 3787 @A W o W
a1c femar war & fe sarea faamif
¥ ywrafrw 3y § arearc ofeedy
F guTE *0 ¥ wrd-sarea F amEy gyt
2

(7) wr ag o= § fr yo qamww
st A% ¥ fog o Hameg ek-er?
£,

(w) afz g, o wur qowTC T firere
fafww  sermoal/faamit w7 awefern
qITT 9T % A% fer vt e ?

St aar ww wiew @t
(st xfrar aidt) @ (%) & ().
A aar swafre sdwwar
uEwEaTAl o9 qaen o
fawmit ®1 &we-ARg 9T gAte fiear
arar & 1 @ feafr § ag Frfreg wo
wx 78 & fr ot wareat of fewmY
T FTA-WIT 7917 E7 7 | g9 F Y
w% 0% daraat gF framt £ s o
fedr ard ae WAl & eepATe oife
ficqr mar 1 dETery o WA, dwew
rqr wafafa & s St €
e o Ak wc dmfirs et 9T
o sarer ¥ s 1 oF i g
am @ o & W e f foete
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fwrafas wra-eraan, fasafaar qar
w14 Ft wfaeiigar &1 @AW 7 1™
& PRy 7 ¥ 1 avET wY 3@ 41T
1 AET @ & fe 3w oAt &
FIT GAIE ® F wE-AqAT F )
SHTT FY atgr qEr & )

(a) zia § # afsa swmfaw
q9r7 AIGTT WA ATdl F  ATY-A1
gr49T 791 fawmt § faogi & afi-
FY07, FHATA A & A A F-fafa
A ArAY  ATHAT A1 AT AT
=7 faqq & mrgnr 31 #1 mE fagrfont
T qoET faqm 0

Memorial for Jawans in Delbi

*1697. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Defence be picased
to refer to the reply given to Starred Ques-
tion No. 657 on the 21st March, 1900 und
slate:

(a) whether the scheme to raise a mem-
orial in Delhi in the memory of the
Juwans of the Armed Forces who laid
down their lives for the defence of the
country has since been midered by

MAY 16,
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The Minister of External Affalrs (Shri
Swaran Singh): (a) On an invitation of
the Central Committee of the Communist
Party of the Soviet Union, & 6-member
delegation of the Communist Party of
India visited the Soviet Union in March-
April, 1966 to attend the 23rd Congiess
of the Communist Party of the Sowviet
Union. On another invitation from the
Central Committee of the Cominunist
Party of the Soviet Union. 9-member tie-
legation of the Communist Party of India
went to Moscow in April, 1966 for bila-
teral talks with the Communist Parzy of
the Soviet Union. Necessary facilities
were extended to the members of the dele-
gations for their visit.

(b) During the last one year 70 memn-
bers of the Communist Party of Indiz were
permitted to visit the Soviet Union includ-
ing 27 persons for medical treatment.

Netajl Jayanti Celebrations

*1699. Shri Harl Vishou Kamath: Will
the Minister of Information and Broad-
casting be pleased to refer to reply given
to Starred Question No. B17 on the 28th
March, 1966 regarding Netaji Jayanu cele-
brations and state:

{a) whether the advice of the Central

Government; and

(b) if so. the details thereof ?

The Minister of Defence (Shrl Y. B.
Chavan): (a) and (b). The scheme s
still under consideration.

Foreign Exchange Allotted to Delegation
of Communist Party vhsiting USSR

*1698. Shri Kappen: Will the Minister
of External Affairs be pleased to state:

(u) whether Government have allowed
the visit of u number of delegations of the
Communist Pm}r of India to Moscow ‘or
haldi L 1. 1 A wflh 'hc
Soviet (‘nmmumst Party leaders; and

(h) hgw many Indian Communists were
given permission to visit the Soviel Umion
during the last one year for medical treat-
ment or for other purposes’

Prog Advisory Committee  was
sought in April;

(b) if so, what advice was tendered;
und

(c) the decision of Government in the
matter?

The Minister of Information and Brood-
casting (Shri Raj Bahadur): (a) Yos,
Sir.

(b) and (c). The Central Programme
Advisory Committee generally approved
the pattern followed by All Indian Radio
in the matter of observance of anniver-
saries of various national leaders. How-
ever, in view of the special importance
of the matter, the Government have also
had the benefit of the views of some
Hon'ble Members of Parliument belong
ing to different political parties at an in-
formal meeting on the 11th May. 1966.
As a result of discussions which took place
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at that meeting, it has been deuded 1o
modify the list in respect of anniversaries
1o be observed on an annual basis. A re-
vised list of anniversaries to be observed
by A.LR. annually on an all-India basis is
given below. The list includes the name
of Netaji Subhash Chandra Bose.

Revised List of Anniversaries of National
Leders to be Observed by AIR Annually
on an All-India Basis

|. Mahatma Gandhi;

2. Pt. Jawaharlal Nehru;

3, Shri Lal Bahadur Shastri;

4. Metaji Subhash Chandra Bose:
5. Sardar Vallabhbhai Patel;

6. Dr. Rajendra Prasad:

7. Lokmanya Tilak;

®. Maulana Abul Kalam Azad.

wrofra warare g8fer

*1700 st werwate  mrewt
st gvA WY www
ot o o ¥ :
&t ®o Wio waai:
st ar vk :
st fo qen:
st wid :
wt aqare fag :

o oAt :

%71 gaac o s qar @z
Tk &t war w47 fir

(%) =ar ag ax & fs fag¥ ¢
gaq ¥ wreig gAra aAfeEt @
fazeit wfas aa¥ ywiferr # wr
¥

(=) afz i, a1 w1 wv# fom &€
mAfr A g ; o
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(W afe ad1, & swrere g@fet
¥ whq wredty madl I s
fazeit mat ufas garfra &3 & sar
Eara i 4

gen o gerew Gt (o o
wpye) ¢ (%) AL AR

(&) 9 (7). 997 7@ I5F

Purchase of Arms by Pakistan

*1701. Sbri D. C., Sharma:
Shri Ram Markh Yadav:
Shri Ounkar Lal Berwa:
Dr. Kobon:
Shri Hukam Chand Kachhavaiys:

Will the Minister of External Affales be
pleased to state:

(a) whether Indian Envoys abroad huv:
reporied the purchase of arms by Pakis-
tan whereve; they are available and with-
out regard 1o price; and

(b) il so. the reaction of Government
thereto?

The Minister of External Affairs (Sbri
Swaran Singhr (a) and (b). Indian
Missions report to Government whutever
information becomes available to them on
Pakistan's arms purchases abroad. and we
take diplomatic action, as appropriste, in
such matters.

Properties of Gurdwarss in Pakistan

“1702. Shri Daljit Slagh: Will the
Minister of External Affalrs be picased to
alale:

(a) whether it is a fact that *he valuc
of the properties of Gurdwaras lefl in
Pakistan comes 1o about Rs. 25 crores
with Rs, 50,00,000 income annually against
which neither any cvacuee property ol
Muslims religious shrines of DPunjab was
allotted to S5.G.P.C., Amritsar nor aov
settlement has been made with Pukivtan
Government »0 far;

th) whether it ix mlso a fact that pre
viously, some such land was 1Motted 1o
S.G.P.C.. Amritsar temporatily and was
cancelled afterwurds and taken over b
the Wak{ Board of India; and
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(c) if so, whether Government have
any proposal to allot the same land of
Punjab permanently to 3.G.P.C., Amritsar
in lieu of the same?

‘The Minister of External Affalrs (Shri
Swaran Singh): (a) It has beea reported
by the 5.G.,P.C. Amritsar, that the value
uf the properties attached to the Guwud
waras in Pakistan in 1947 totalled a little
over Rs. 16 crores 18 lakhs and that the
annual income from those properties was
48} lukhs. According to the information
with Government no evacuee property of
Muslim religious shrines has been allotted
to S.G.P.C. No seltlement has yet beeca
possible with the Pakistan Government in
regard to the properties of the S.G.P.C.
left in Pakistan.

(b) According to available information
no land was allotted to the S.G.P.C.
Amritsar from Muslim religious shrines,
and there is no Wakf Board of India as

such.

t¢) Government have no such proposal
under consideration.

Hostile Nagus

*1703. Shri K. S, Pamdey :
P Shri R. Barua:

Will the Minister of Externsl Affairs bc
pleased to state;

(a) whether Government bave taken
certain concrete steps against the bostile
Nagas who have been carrying on anti-
opational activities during the recent past;
and

ib) if so, the details of the measures
taken and the results achieved, to ourma-
lise the situation in the State?

‘The Miolster of State in the Mimstry of
External Affalrs (Shri Dinesh Singh): (s)
and (b). Instructions have been issued by
the State Governments of Assam, Mani-
pur and Nagaland to intensify security
arr and vigil in the affected
awress and suitable steps have been taken
to protelt the commission of unlawful acts
by the underfround Nagas and also to
prevest danger to the life and property of
the citizens. The State Governments have
also issued .instruction to their Adminis-
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irstive Officers 10 scek the help of the
Army whenever necessity arises.

RT.C. with Indastrialists

*1704, Shri R. Barma:
Shri 8. M. Banerjeer
Sbri Linga Reddy:
Shri Daji:
Shri P. C. Borooah:
Shri Prakash Vir Shastri:

Will the Prime Minlster be pleased to
atate:

(a) whether & programme has been
finalised by Government to hold a pum-
ber of round-table conferences bLetween
Government and groups of industrialists
and experts in different fields of mdusuy
and commerce with the object w harness
to better purpose the expertisc and dyna-
mism in the country; and

(b) if so, the details of the progiumme
uf holding such discussions and the major
issucs which will bc taken up at series of
such conferences 7

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira Gandhi):
{a) and (b). It is intended to arrange
meetings from time to time with those in-
terested in industry, agriculture and other
important aspects of our economy. The
object of the meetings is not to arrive at
any decisions on specific issmes, but to
provide for a free and frank exchange of
views in order to bring about a better up-
derstanding of the problems and difficulties
which are faced by Government and the
people engaged In these linss of economic
activity.

The first mecting of this kind was be
on April 29 and 30 with some industria-
lists, managers, technologists and econo-
mists o discuss the problems bampinug
industrial production snd development.

The next meeting is likely to be held
early in June to discuss problcms relat-
ing to Public Sector Eoterprises aod their
production.

The dates for further mectings arc yel
to be finalised.
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Ceylonese Government Claim oo the
Island of Kicha Thivu

*1708. Sari Madbho Limaye:
Dr. Ram Manohar Lohia:
Shri 5. M. Banerjee:
Shri P. C. Borooah:
Shri 5. Kandappan:
Shri D. C. Sharma:
Shri Warlor:
Shri Dajl:
Shri Rajdeo Singh:

Will the Minister of External

be pleased 10 state

(a) whether Government's alteniios has
hecn drawn to the claim made by the
Ceylonese Government on the island of
Kicha Thivu:

Aftmin

(b} whether any representalion  Das
been made by the said Govewnment ‘o
the Government of India;

t¢) whether any reply has been semt
1o this communication; and

(d) the contents of the reply”

The Minister of Siate in the Ministry
of External Affairs (Shri Dinesh Simgh:
(a) Governmeat of Indis have seen press
reports regarding this

b}y No. Sir.

te) and {(d). Do not arise.

Alloys Steel Plant at Kanpur

*1706. Shri S. M. Baoerjee:
Shri Kishen Pattnayak:
Shri Ramachandra Ulaks:
Shwi Dbuleshwar Meeoun:

Will the Miai of Dell be ph M
10 state:

(4) whether it is a fact that a final de
cision has since been taken to establish .
special Alloy Steel Plant at Kanpor; and

(b} il oot, the reasoms for the delay i
taking a final decision?

The Minister of State in the Ministry of
Defence (Shri A. M. Thomas): (a) and
(b). There is a proposal under conside-
ration for modernising the facilitics avail-
able for Alloy Steel Production st Kan.
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pur.  Ihegscope and patiern of facuitus
1o be set up have to be determined with
reference to the capabilities that may be
developed in  other steel plamts in the
public and prnivate sectors. This is wn-
der cxumination of the Governm~n ol
India,

Marine Dicsel Engine Factory at
Enmore (Madras)

*1707. Shrd S. Kandappam: Will the
Minister of Defence be pleased (o slate:

{u) whether thc proposal 1o set up u«
Marine Diesel Engine Faclory at Eonore
near Madras has been dropped; and

th) if »o .the reasons therefor?

The Minlster of State in the Minlstry of
Defence (Shrl A. M. Thomas): (a) Yes,
Sir.

(h) On the invitation of the Govern-
ment. n Team of M/s. MAN Engincers
visited India during Junc, July and Augus:
1965 to prepare a basic mamufacturing
plan for thi~  Project, They were alse
requested to advise oo the best location
out of the sites at Cochin, Madras apd
Visukhaputnam o any other sitc which
they may recommend.  After tuking into
vonsideration various factors, e.g. geograp
hical situation. communications, availab,
lity of labour. investment and factory cosis,
vic.. and carrying oul a rclative assess-
ment of the different sites, they have re
commended in the following order for the
location of the factory-—Ranchi, Vishaku
patnim,. Madras and Cochin.
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Visit of an Official of E.A. Minlsiry to
Viemam

*1709. Shri P. C. Borooah:
Shri P. Venkatasubbalah:
Shri K. C. Pantt

Will the Minister of External Affalrs bc
pleased to stlate:

(u) whether & senior officer of his
Ministry was recently semt to Victnam to
study the possibilities of economy in ex-
pendilure on  the International Control
Commission on Vietnam and to have a
general idea about the position there;

(b) if so. what was his report to Gov-
ernment; and

(¢) the action taken by Government in
the light of his report?

The Minlster of State in the Ministry of
External  Affairs  (Shrl Dinesh Singhl:
{n) Yes, Sir.

(b) and (c). The report or Govern-
mem‘s.d:ci;i?n thereon cannot be divulg-
ed at this slage without embarrassment to
India's position as Chairman of the Com-
mission.
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Film on Netajl

“1710. Shri Nath Pal: Will the Minister
of Information and Broadcasting be pleas-
cd to state:

(a) whether Government are aware
that a film called *Netaji" is being shown
in several cinemas in the country;

(b) that the film does no justice to the
greatness of Netaji; and

(c) whether there is a demand that the
film be withdrawan from circulation

The Minister of Information und Broad.
casting (Shri Raj Bahadur): (a) Yes,
Sir.

(b) The film was passed at  Bombay
and the opinion of the Examining Com-
mittee of the Board was that the film has
been made with due reverence snd res
pect to Metaji.

(c) Government has received wo com-
plaint or representation that the film <hould
be withdrawn from circulation. Howeve:.
a petition was filed by Shri Dwijendra
Nath Bose, in the Court of the Additional
Chief Presidency Magistrate, Calcutta, for
restraining the exhibition of the film un-
der Section 144 Cr. P.C. and was drop-
ped by the court. The film is now in cli-
culation in the country.

Negotiating Machinery for Civil Defence
Employees

Shri Ramachandra Ulaka:
Shri Dbuleshwar Meena:

“1711.

Will the Minister of Defence be pleased
to refer to the reply given to Starred Ques-
tion No. 807 on the 28th March, 1966 and
state:

(a) whether the question regarding the
setting up an interim negotialing mac-
hinery for the civil defence employees has
since been considered by  Goveramest
and

(k) if so. the detaid tharede

The Minister of Defemce (Shri Y. B.
Chavank: (a) and (b). Yes, Sir. The

proposal to set up an interim Negotiuting
Machinery for civilian defence employees
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has since been idered and dropped, in
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view of the fact that the Joint Cunsulta-
tion and Compulsory Arbitration Scheme
of the Ministry of Home Allairs in
which the Defence Ministry will partici-
pale, is likely to come into Fforce very
500N,

Naga Hostile Activities

*1712. Shl P. C. Borooah: Will the
Minister of E: I Affairs be vl I to
refer to the replies given to supplementary

question to Starred Question No. 1309
on the 25th April, 1966 and state:
(a) whether investigations as to the

question of existence of forcign hand bi-
hind the Naga hostiles activities have been
completed; and

(b} if so, with what result ?

The Minister of State In the Ministry of
External Affairs (Shri Dinesh Singh):
ta) and (b). We have definite informa-
tion about the help given by the Pakistan
Government to the Naga hostiles.

Coverage of P.M.'s Vislt to USA,

“1713: Shri D. C. Sharma:
Shrl Yashpal Slngh:
Shri Kapur Singh:

Will the Minister of Information and
Broadcastlng be pleased to state:

(a) whether the use of Voice of
America voicecast for the coverage ol
Prime Minister’s recent visit to the United
States of America by the All Indis Radin
has been enquired into; and

(b) if so, the result thereof?

‘The Minister of Information and Broad-
casting (Shri Raj Bahaduri: (a) Yes. Sir.

{b) All India Radio did not use the
Voice of America's voicecasts in cover
ing the Prime Mijnister's recent visit to
the United States. It, however, used cx-
cerpts from the Prime Minister's speeches
recorded by the Voice of America. Such
facilities are commonly availed of by
broadcasting organisations all over the
world on u reciprocal basis. The untro
dutory remarks pertaining to the excerpts
were written by A.JIR.'s own correspon-
dent covering the Prime Minister'’s visit
and were read by an Indian locally avail-
able.

St by British Defence Secrciary

1714, s"l Hem Barus: Will  the
Minister of External Affalrs be pleased
1o slate:

(4) whether the uattention of Goverr
ment has been drawn fo the statemen.
made by the British Defence Sccretary,
Mr. Denis Healey in the House of Com-
mons which says: ‘India and  Pakistan
are still more concerned with the struggle
with each other than with other troutlsy’;

(b) il so, whether Government think
that Britian has not been abl: to over
come her inhibition of equating India
with Pakistan; and

(¢) if so. whether Government have
taken up this matter with UK. Govern-
ment ?

The Minister of External Affalrs (Shri
Swaran Singh): (a) Yes, Sir.

(b) Mr. Dcnis Healeys statemen: was
not made in context of Britain's re-
lation with India and Pakistan bul urose
out of a reference to the possibility of an
“Asian  coalition” made by Sir Alex
Douglas Home.

t¢) Does not arisc.
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Accidents to Naval Alrcraft

“1716. Shri Hari Vishou Kamath: Wil!
the Minister of Defence be pleased o
stute:

(a) whether 1 is u fact that recently
several naval aircraft have been involved
in accidents;

(b) if so, the detwils thereof; amd

(¢) whether an inquiry has been or is
being held in the matter?

The Minister of Defence (Shed Y. H.
Chavan): (a) Only two aircraft of the
MNavy were involved in  minor sccidenis
while landing at Santa Cruz in the 1st
May 1966,

by One ol the wreraft was diverted
from the Carrier INS VIKRANT 1o
Sant Cruz after minor damage to the
nosewheel whilst practising deck landing.
The heal call i on landi at
Santa Cruz. The second aircraft which
was eMorting the first aircraft also langsd
at Sunia Crik. A minor fire developed in
the second aircraft engine bay after the
engine had been switched off. The firc
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was promptly brought under control. Both
the pilots are safe.

(€) Yes, Sir, « Board of Enquiry is be-
ing held 1o investigate the causc of fire
which occurred after the engine of the
second aircraft had becn switched off. No
cnquiry is intended in the first accident as
it was u case of material failure

Coaflict in Vistnam

“ 717, Shri Sbree Narayan Das: Wil
the Minister of External Affairs be plsased
1o slate:

(4) whether the international Commis-
sion for supervision and comtrol in Viet-
pam or any of its member Governments
has taken initistive in the matter of seek-
ing ways in ending cooflict in Vietnam;

(b) if so. the precise nature of steps
taken; and

(¢) whether uny and if so which otaer
Governments have expressed (heir desire
to help in this matter 7

The Minister of State in the Ministry of
External Affairs (Shri Dinesh Singh):
(r) and (c). The Government of Canada
have been considering the utilisation of
the services of the International Commis-
sion for Supervision and Control in Viet-
nam towards a peaceful settlement of the
Vietnam question. The Governmemt of
Canada have also informed the Govern
ment of India of their thinking in this
regaird. The proposal was only explora-
tory to fiod out how the Internationul
Commission could help in this and no
specific details have been worked out.
The proposal is not being pressed.
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Closure of American Mounltoring Matioas
‘ by Pakistan

*1719. Shri P. C. Boroosh: Will the
Minister of External Affalrs be pleased w0
state:

(a) whether Governmenl's  atieativn
has been drawn to the reported closure of
the American Monitoring stations by
Pakistan in order to pressurize the United
States to resumc full-scale military asais-
tance to Pakistan;

(b) if so, whether Government's atlen
tion has also been drawn to the psycho-
logical frenzy in the U.5. Government on
resumption of arms aid to Pakistan in
the context of this pressure and the dis.
play of the Chinese arms by Pakistan
on Pak. day; and

(c) if so. Government's reaction 1o
prevent LS. Governmeht from lifting the
embargo on arms aid to Pakistan under
such pressure?

The Minister of Extornal Atfalns
Swaran Singh): (a) Yes, Sir.

(b) Government are not aware of an)
‘psychlogical frenzy' in the U.S. Gov-
ernment to resume arms aid to Pakivan, in
the context of the threat of closure of
US. Monitoring stations in Pakwswn. We
presume that the U.S. Government have
drawn its own ‘conclusions from th: dis-
play of Chinese arms by Pakistan on
Pakistan Day.

(c) Government have exprewed to the
U.S. Government thejr deep concern at
the reports about the possibility of lift
ing embarge on arms aid to Pakivan.
Diplomatic Relations between Rodesia

and Unhed Kingdom

*“1720. Shri Madho Limaye:

Sbri Sidheshwar Prasmd:
Shri Kashi Ram Gapin:
Sbri Indrajit Gapta:

Shri Vasodevan Nair:

Strl Nath Pal:

Shri Kishen Pattnayuk:
Shri Hari Visheo Kamath:
Dr. Ram Manbor Lobta:

Will the Minister of External Afl=lrs he
pleased to state:

(a) whether Governent's atieation bas
heen drawn to the move for the restora

{ Shri
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tion of diplomatic ties between the 1ebel
white minority Rhodesian Government
and the Government of United Kingdom;

(b) the likely repercussions of this on
the Afro-Asian world;

(¢) its impact on the Commoowealth
und inter-Commonwealth relations; and

(d) the reaction of Governmant to this
development?

The Minister of State in the Minlstry of
External Affairs (Shri Dinesh Singh): (a)
Southern Rhodesia is not a sovereign. in-
dependent country. Thercfore, it could
not have diplomatic relations with the
LK. However, Britain did have a r2-
presentative (called the High Commis-
sioner) and his staff functioning n Salis-

bury. The Rhodésians similarly had an
office in London. With the declaration ot
UDI the British representative was with-

drawn and a small residual staff was left
in  Rhodesia for the performance of con-
sular functions. Even this residual staff
was atked 1o leave the country by the
Smith regime but when the British Gov-
ernment agreed to start exploratory taiks
with the illegal regime in Salisbury and
it was decided not to withdraw the resi-
donl staffs in London and Salisnury.

ih) The U.K. decision to institute even
exploratory talks with the illegal regime
in  Salisbury has comec as a surprise to
Afro-Asian countries including those In
the Commonwealth and reactions to this
development  are  criticul  of  Britains
action.

te) It is oo carly yet 1o assess what
impact this will have on the Common-
wealth and on relationships as betwaen
its members.

td) The Government of India share the
uneasiness felt by other Asian and African
countries in this matter and are waiching
the situation.

" Indg-Kawait Joint Venture

5657. Shri Basumatari:
Shrl Kindar Lal
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Shri Vishwa Nath Pandey :
Shri Firodia:

Will the Minister of External Affairs be
pleased 1o state:

(a) whether it is & fact that the Kuwait
Government is prepared to help th: In-
dian Government in respect of industrial
development; and

(b) if so, the details ot the agreement,
il any, in this regard ?

‘The Minister of External Affairs (Shri
Swaran Simgh): (a) and (b). In  recent
contacts between the Governments of India
and Kuwait it has been agreed that possi-
bilities of industrial and financial co-
operation between the two countries for
mutinal benefit should be closely ex:min
ed. A Joint Indo-Kuwait Commuittee hu~
been formed and the first meeting of this
Committee is likely to take place shortly.

Cheap Radios

Shrl Dhuoleshwar Meena:
Shri Ramachandra Ualka:

Will the Minister of Information and
Hroadcasting be pleased to refer to the re-
ply given to  Unstarred Question No.
2482 on the 21st March, 1966 and atate:

5654,

(a) whether the queslion of supplying
cheap radio sets to the villages has since
been considered by Government: and

(b) il so. the details thereof ?

The Minister of Information and Broad-
casting (Shri Haj] Bahadur): (a) and
{h). The entire question of augmenting
the production/supply of radio recelvers
in the country is being pursued vigorousty
in consultation with the Ministry cf In-
dustry.  Action is being taken to obtain
foreign exchange resources lo step up pro-
duction of cheap sets and spare parts

MNew Medals for Army Persounel

5659. Shri Dbuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Defence he pleas-
cd to refer to the reply given to Unstarred
Question No. 3197 on the 4th April, 1966
and state:

(a) whether the proposal for the insti-
ttion of new medals for the Armed
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Forces personnel has since been consider-
«d; and

(b) if s0, the details ‘hereof?

The Minister of State in the Ministry of
Defence (Shri A. M. Thomas): (a) awa
(b). The proposal is still under conxi-
<dcration.

Oriya News Reels and Documentaries

%660. Dr. Kohor : Will the Minister of
Iaformation and Broadcasting be plaased
40 state:

(1) the number of Orivia news recls
aml Jdocumentaries released so far;

(h) their names;

(c) whether any Oriya Jocumentary
#lms or news reels are under production
or likely 10 be produced during 1966: and

() it so. their numes and time of their
Telease 7

The Minister of Information and Broad-
«mting (Shri Raj Bahadurk (a0 to od)
All the documentaries produced and re-
leased by the Films Division in public
cinemax on all-India circuits and all films
released through mobile vans since May
1958 have been dubbed and released n
Oriya. Since  Januvary 1960 ull weekly
newsreels released in public cinemas on
all India circuits are also Jdubbed in
Oriya. The cxact number and names of
documentaries and news reels so far dub-
bed in Oriya and released. are being col-
lected and will be laid on the Table of the
House.

Pakioonishan

5661. Shri Madho Limaye: -Will the
Minister of external Aflalrs be pleased to
e

(a) the present policy of Government
regarding the help to the Pakhtoonistan
Bberation movement led by Khan Abdul

T07 (ai) LS—4.
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Ghaffarglithan, as announced by the Minis-
ter of External Affairs in Lok Sabhs on
the 17th November, 1965

(b) whether Badshah Khan is to  vimt

Indii in the near future; and

() if so, the date of his visit?

The Minister of External Affairs (Shri
Swuran Singhk: (a) Governmeni’s  atli-
tude on this guestion hus repeatedly been
made ¢lear in the  Houve, Goverminent
has every sympathy for the just demands
of the Pakhioons und will do whatcver
i~ constitutionally possible to help them.

(h) and (c). Khan Abdul Ghaffar Khan
who was invited in January, 1965 has not
indicated when he will visit India,
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=y ¥ &) feafa & a9 &)

Fumnlture at M.ES., Ambala

g§66s. Shri . M. Banerjee: Will the
Minister of Defence be pleased to stale:

(a) whether it is a fuct that during the
yeurs 1963-64, 1964-65 and 19§5-66. o lot
of furniture in Military Engineering Ser-
vices at Ambala Cantonment has been
found missing or written off;
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(b) if so. how much amount was in-
volved and when that furniture was manu-

factured or purchased;

(c) whether action was takem or an in-
quiry held to find out the exact loss of the
public money; and

(d) the steps taken to avoid such losses
and  misapppropristion  of Government
stores and property?

The Minister of Defence (Shri Y. B.
Chavan : (4) to (d). All the informa-
tion necessary to answer this question is
not available. It is being collected nd a
statement will be laid on the table of the
House as soon as the relevant information
15 receivesl,

afre wfewfodf & s wor

5666. WMo TW WAL =figan :
ot femy qFAmme :
Wt vy fowd

F1 vl FAT TG FATH FT F9T FG
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@fa, @¥e o mwe Fr wwifww &
wifers 23 a7 g ARt & &% 9 g
forwrad s gE &

(7) =it =Ts faeelt & wdefy
g Hamr frwr fr iy Faaret
¥ ¥ uw g frdt faim awm i et
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WATTAT & I T FWTT HAET F
wfafem, 17 frafag sord #v 158

() @ve %o UHo FrOT W
oo =gy wma: quie &

N.D.F. Collection In Bahralch

$668. Shri Ram Singh !
Shri P. H. Bheel :
Shri P.K. Deo :

Will the Prime Minister be pleased
slale @

(1) the totul amount collected from
Siria and Prayagpur Blocks of Buhraich
Iustrict in U.P. for the National Defence
Fund during the recent Indo-Pakistan
conflict;

(b) whether the entire amount has been

deposited by the local authorities in the
Mational Defence Fund; and

(c) if. not, why?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indirs
Gandhi) : («) In compection with the
recent Indo-Pakistun Conflict Rs, 11,631.22
and Rs. 2042131 were collected from
Sirsin and Prayagpur blocks respectively of
Bahraich District in U.P. for the National
Defence Fund.

(h) The entire amount has been
deposited in the State Bank of India, for
credit to the National Defence Fund.

(¢) The question does nol arise.
AMemr w wwwifeat & afearct w

5669. Wt To go fawrdt: =
wn At 97 a@T &1 FO LA fF
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ifaﬁhﬂﬁa%ﬁ Lot i 6
& 3w sav dwr & Fawre 7 fer wmar
olv g7 ¥ fow @ et & qewfra g
wga Afas s w1 fern qra
FTHE

Wage Board for Cantonment Board
Employces
8671. Shri Rama chandea Ulaks :
Shri Dhuleshwar Meena :

Will the Minister of Defence be pleased
to refer to the reply given 1o Starred
Question No. 831 on the 28th March,
1966 and State:

(a) whether the proposal to appoint a
Wuge Board for Captonment Rourd
employees has since been considered;
and

(b) if so, the details thereof?

The Minlster of Defence (Shri Y. B
Chavan) : (a) and (h). The proposal o
appoint o Wage Roard for Canlonment
Board employees is still under considers-
tion of Government.

Indlan Contingent in Guza

§673. Shri Vishwa Nath Pandey :
Shri Bri] Basi Lal :
Shri Brl) Beharl Mchrotra 1

Will the Minister of Defence be pleased
10 state:

(a) whether it is a fact that the officers
and other ranks of Indian contingent of
the United Nations Pecace-keeping Force
in Gaza were presented UN. service
medals at Dierel Ballah (Gaza) recently;
and

(b) if so, the number of the Officers
and other ranks who have got such
medals?

Mbe Minister of State In the Minlsiry of
Defence (Shri A. M. Thomas: (a) and h).
The information is being collected and will
he laid on the Table of the House.

L N. A. Memorial in Singspore
$673. Shri Harl Vishnu Kamath® Will
the Minister of External’Affairs be
pleased to refer to the reply given to
Unstarred Question No. 573 on the 15th
November, 1965 and state:
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(a) whether it is a fact that the then
Prime Minister of Singapore had stated
that *+1 would give the most courteous con-
sideration to any requcst from the Govern-
ment of India for the reconstruction of the
I- M. A. Memorial in Singapore” and thus
the Prime Minisier Nehru had  berefore
amswered: “In view of the statement of
the Prime Minister of Singapore, we are
giving further consideration to the matier”;

{b) the reasons for now interposing the
“people of Indian origin in Singapore™
between the Government of India and of
Singapore;

(¢) whether Government have resiled
from the stand taken by Shri Nehru as
adumbrated in (a); ~

(d} if so, the reasons thercfore; and

(e) if not, the upshot of consideration
of the matter by Government?

The Minister of External Affairs
Swaran Singhk  (a) Yes, Sir.

(b to {(c) Shri Nehru stated in the Lok
Sabha on 25-3-1960 in answer 10 quesljon
No. 1465 that the reconstruction of the 1.
N. A. Memorial in Singapore was 1 matier
between the persons of ‘Indian origin in
Singapore and the Government of Singa-
pore. The Government of India will, how-
ever. be glad to offer its co-operation and
help,

Since Singaporc 1s now an indepen-
dent eountry it is best that the people in
Singapore give thought 1t this mauer.
They alrcady have the assurance of co-
operation of Government of India.

W § gw wreie we-fer
fawar (wfewr) weqd & wymfa &5
® [T

5674, ST WIWTC wTR WA 4T
wwar wie v W A 3T W
w1 v fr

(%) mrag aw & sz & oF
WA o= 1 fifar § ow  aw-faa
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Use of Atomic Energy

5675. Shri Linga Reddy: Will the
Prime Minister be pleased to state:

(a) the steps tuken 1o use alomic energy
as a substitute for electric and thermal
energy where there is scarcity of water
in the country;

(b) the schemes proposed to be taken
up in the Fourth Fve Year Plan in this
regard”

The Prime Minister and Minister o
Atomic Energy(Shrimati Indira{Gandhi :
(a) Atomic Energy can be used as a
substitute for coal or hydro energy for
production of clectricity,  Atomic power
stations, like coal-fired stations. however,
require wutcr. 0% atomic POWEr reaclors.
like boilers in thermal stat'ons. convert
waler inlo  steam, which drives the
turbo-generators. In areas in which fresh
water is scarce, hut sea water is available.
fresh water can be produced as a
by-product by desalination in atom'c power
stations.

The Department of Atomic Energy is
setting up two nuclear power stations, in
locations remote from cheap coal supplies
and where hydro power is not available,
namely. one at Tarapur in Maharashira,
with a capacity of 380 MW(¢) and another
at Rana Pratap Sagar in Rajasthan with

a capacity of 200 MW(e). Studies are
in  progress in  the Atomic Energy
Establishment, Trombay, on the i
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of the production of fresh water by
desalinatinn in atomic power stations.

(b) During the Fourth Plan period, it
is tentatively proposed to double the
capacity of the station in Rujasthan and
to set up an atomic power station of
400 MW(e) st Kalpakkam in Madras.
Schemes for the further expunsion of the
nuclear power programme are  under
consideration.

Meoting between under-ground Nagas
and Chinese Foreign Minister

5676. Shri P. C. Borooah*
Shri Hem Barua:

Will the Minister of External Afulrs
be pleased to state:

(a) whether inquiries about the meet-
ing of an Underground Nagas delegation
with the Chinese foreign Minister in
Dacca have been completed; and

(hy if so. with what results?

The Minister of External Afalrs (Shri
Swaran Sloghk (4) and (b). There is no
confirmation available that the Naga re-
bels met the Chinese Foreign Minister at
Dacca.

T.V, Studios .

5677. Shri P. C. Borooah : Will the
Mipister of Information and Broad-
casting be pleased 1o state :

(2) the names of the countrics which
have offered assistance to build television
studios in India; and

(b) the nature and details of assistance
offered by each country?

The Minister of Information and
Broad casting (Shri Ra] Bahadur): (a)
Only the Federel Republic of Germany
offered assistuMee 1o build one television
studio in India. A few more countries have
also made preliminary enquiries which are
exploratory or ‘and commercial in nature.

{h) The Federal Republic of Germany

bave supplied cquipment for ovne T.V.
studio in New Delhi, loaned ervices of

VAISAKHA 26, 1888 (SAKA)
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German technicians and agreed w0 troin

lnd‘ Engineers in West (Germany.
T § ST W S

5678 Wt faiwee wamw : W@
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I w6 o
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A

Portoguese Colonies

5679. Shri Madhu Limaye : Wili th
Minister of External Affafrs be pleased to

state:

(a) whether Government's attention has
been drawn to the ferment in the Portu-
guese colonies of Angola, Mozambigue and
Guinea; and

(b) if s0. the assistance which Govern-
ment is rendering to the freedom move-
ments in these territorics?

‘The Minister of External Affairs (Shri
Swaran Siogh) : (s) Yes, Sir.

tb) The Government of Iodia have al-
ways vigorously opposed the colomul pali-
cies of Portugal and have constanily
pleaded th- cause of the people of Portu-
guese Colonies in the United Nations and
in other international forums.

India is a member of the' U.N. Special
Committec of 24 on Colonialism, which
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bas done commendable work in bringing
to the notice of the world, the atrocities
committed by the Portuguese Colonialists
on the inhabi of Mc bique, Angola
and Guinea, in contravention of the U.N.
Charter and Human Rights. As a result
of the efforts of this Committee in which
India has played a notable part, the U.N.
General Assembly has passed 8 pumber
of resolutions aimed al securing independ-
ence for tbe Poriuguese territories in
Africa,

Some scholarships for higher studies in
India are being offered cach year, to
students from Portuguese Colonies and
we have also supplied some medicines,
first-aid equipment and books etc. for use
by the nationalists of these volonies, in
cxile.

Land Belonging to Muslim Shrines

5680. Shrl Daljit Singh: Will the Min-
ister of External Affairs be pleased to
refer to the reply given to Unstarred Ques-
tion No. 2507 on the 21st March. 1966
and slate:

(a) whether all the land belonging to
the Muslim Shrines in Punjab has been
taken over by the Wakf Board of Indin;

(b) whether it is also a fact that neither
Wakf Board of Pakistan nor Waukf Board
of India pays any amount to S.G.P.C..
Amritsar who spends about a lakh of
rupees for the management of Gurdwara
Mankana Sahib alone; and

{c) if so, whether Government have
any proposal under consideration to pay
some amount to 5.G.P.C.. Amvitsar out
of the income of Wakf Board?

The Minister of External Affalrs (Shri
Swaran Simgh: (a) There is no Wakf
Board of India as such but there are Statc
Wak{ Boards including one in  Punjab
established under the Central Wakf Act,
1954. Whether any lands belonging to
Muslim Shrines in Punjab have been taken
over by the Punjab Wakf Board will he
known after the survey of wakf proper-
ties, which is now in p
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S.G.P.C. in compensation for its oroper-
ties in West Pakistan.

There is no proposal under considera-
tion of Government to pay anv amount
to the 5.G.P.C.

Reported discourtesy to resident
of Israel

5681. Shri Harl Vishou Kamath: Will
the Minister of External Affalrs Le pleas-
ed to refer to the reply given to 3tarred
Question No. 4338 on the 25th April, 1966
regarding reported  discourtesy o Pres-
dent of Israel and state:

(a) whether the case was heard in the
last week of April, 1966, as scheduled;
and

(b) if so, what stage it has reached?

The Minister of External Affairs (Sl
Swaran Singhk (a) The case came up for
bhearing on 10th May. 1966.

(b) The prosecution against the stu-
dents has been withdrawn and they have
been released.

Plant at Katai

5682. Shri Firodla: Will the Minister of
Defence be pleased to state:

(a) whether it is a fact that a noe-
ferrous plant is likely to be set aup at
Katni;

(b) if so, the capacity of the plunt and
its estimated cost: and

(c) whether any foreign: assistance will.

be utilised?

The Minister of State in the Minlstry
of Defence (Shri A. M. Thomas) : (a
and (b). A Project involving an estimated
outlay of Rs. 340:57 lakhs je being imple-
mented at the Ordnance Factory, Katof
Part of this Project viz. a Plant for Melt-
ing and Rolling of brass has slready been

% let.
¥ . P

ed.

(b) and (c). The Wakf Board of Pakis-
tan has oot paid any amount to the

commissioned. It is ot in public inter-
est 1o disclose the capacity of the Plit.

{cy There is no foreign assistance for
this Project.
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Deogtif due to Explosion of Mines I
. Khem Karan Ares
5684, Shri Gulshan:
Shri P. H. Bheel:
Shri Daljit Singn:

Will the Minister of Nefence be pleased
to state the number of persons und ani-
mals died as a result of explosion of
mines lud by the Armed forces on the
Indo-Pukistan border after the withdrawal
of forces according to Tashkent declara-
tion uptil now, especially in Khem Karan
arca?

The Minister of Def Producth
(Shri A. M. Thomas): Five persons
have died and 9 were injured in
Punjab jncluding 3 and 2 respectively in

Amritsar district after the withdrawal of
forces due to explosion of mines laid hy
Pakistanis. A few animals have  died
similarly; the exact number is not kmown.

Agreements with Forelgn Advertising
Agencies

5685, Shrl 8. N. Chaturvedi: Will the
Minister of Information and Broadcast-
ing be pleased to state:

(a) whether Government have entered
into any collaboration agreements with
foreign advertising agencies, contrary tn
ita declared policy; and

(b) if so, the oames of the toreign
agencies and the terms of agreement: en-
tered into with them?

The Mini Tad, 4 and

of
Broadcasting (Shri Raj Bahadur): (a) No,
Sir.

(b) Does not arise.

Stenographers in Directorste Geners' of
v Factories. Cal

$686. Shri . Barus:
Shri Rishang Kelsbing:

Will the Minister of Defence be pleas-
ed to state:

(a) whether Government have received
any representation/complaiot  from  sny
Member of Parliament during the last
four months regarding the service condi-
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tions of stenographers working in  the
Directorate General of Ordnance Factor-
ics, Calcutta;

(b) if so. the nature of represcniations
complaint received; and

(¢} the steps taken in this repard?

The Minkster of Defence Productlon
(Shri A. M. Thomas): (a) Yes.

(b) The letter from a Member of
Parliament deals with the promotion of
Grade 11 stenographers of the Directorate
General of Ordnance Factories, Calcutra,
as Superintendents. It has been stated in
the letter that the service conditions of
stenographers of D.G.O.F. Headquarters do
not compare favourably with those of
their  compatriots in the Armed Forees
Headguarters. that there is a varialion in
the answer given in Parliament to  two
Questions on this subject, and that steno-
graphers rccommended by two  Depart-
mental Promotion Commillees for  pro-
motion as Superintendents have not actual-
Ay been so promoted so far,

(c) A reply is being sent to the Mem-
bers of Parliament, explaining the correct
position.

Promotion of Stenographers in Direclorate
General of Ordaance Factories, Calcutta

5687, Shri R. Barua: Will the Minister
of Defence be pleased to state:

(a) whether Government have any pro-
posal to promote Grade Il stenographers
redesi d as Assi before ths 10th
May, 1965 to the posts of Superintendents
in the Office of the Directorate Generl
of Ordnance Factories, Calcutta; and

(b} if the reply 10 part (a) above be
in affirmative, the period stipulated for
these Stenographers to work as Assistaits
before they are promoted to the posts of
Superintendents?

The Minister of Defence  Production
{Shri A. M. Thomas): (a) and (b). 1IN
Stenographers have been given wn oppor-
tunity 1o wovk us Assistants from Decem-
bter 1964 for a period of two years prior
io being considered for promotion as
Supurinteodents in available vacancies.
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T.V. Gifts from Gennans

5688, Shri D. C. Sharma: Will the
Minister of Information and Broadcasting
he pleased to state:

(a) whether West Germany has mede a
gift of lcle-cine equipment compnsing Iwe
35 mm. projectors. iwo 16 mm, projectors
and two T.V. cameras; and

(b) The tele-cine heing

made use of?

equipment is

The  Mink of  Inf ti and
Broadcasting (Shri Raj Bahadur): (i) Yes,
Sir. !

(b) The tele-cine equipment i being
used for putting out filmed programmes
over the TV Station at Delhi.

ATCHIG TUWA W AAGE

5689 ot fagwrc sam: w0
Ffw-wrd T 97 FATT AT FAT F
fw

(%) 15 wmT 1947 T ATT F7
gaea fesar ar

(&) == faa s W aTwTT
& aeafas wfus 7 &, v

(7) 71 == ®wrg & e #
w1rf vdaqe wwTfo w1 faae g 7

witfaw-wrd 2ot (it et fag) :
(%) & (7). gwm et
ar ) & W AR AT Ae 9T T Y
sl

Handing over of Nagaland to Army

5690, Shri D, C. Sharma: Will  1he
Minister of External A@airs be pleased to
slate:

(a) whether Government have been
urged upon to hand over Naguland to the
Army; and

(b) if so. the reaction of Government
thereto?
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The Minister of  External nI$ frafimr goerdt Faardt & w7

Aftairs

(Shri Swaran Singh): (a) No, Sir

(b) Does not arise.

fcdt wr wim

S5R9T. st SwwrTeT Test 4T
g ot geTow g 4F A #7
F &G fF

(%) 1 7 79 § f 3% w=am-
70 & wfawrr @, foms el 7 %
TETE SHI FTA B wqwfa wwi g,
TEFT AT AR gegw v & fam
FF7 TAT °T;

(@) = ag ¥ 7= § 539 afu-
Fifagi ® FAF AgHTA HOO X A
a7 &7 wanfa 73 & 7 o wife &
Fw deqr & frgw wifzr s # adY
»a% g, 97

(1) sfawfat & = fant
@AY ® T & fay | FoaE &
g ?

g st gErow St (s T
age) : (%) AN, daw oF AW # |

(&) gu=m owfag fram @ &
(w) ag wgw A g fn m-
A ¥ fgedt fanindt ohaT &
WTETHATST & wHWG

5692 wt wwtmaitr wrelft: et
g o AT T a7 AAT e
w4 fir

(%) wremmars amEe faqo
¥ TR 10§ o 57 fraq

ufaad i@ e srarfrat & frufe
¥ At §

(%) wrereETelt ¥ e w7
®W F7 17 9 (o sufag § i 3w
a7 sft af ferer ofir g o At &

() wrwrvEToR % A e
AT & w37 ot ufr o feadt
Tfwr &= %Y wmt §;

(9) s & g e e
mfzz ¥ ok 39 o wfa ad  fo
T WS AT TR

(%) ==t wafu & w7y 97 g7
famr fopaer wif it & &
w7 72 ¥ o7 39 7 qfA wi  feAn
T AT

() =1 =mw wfee o §9-
o ATTEET A & TP 0T RTH KA AT
ziefoe, v wifz ot §; w7

(%) afrwr, 5t v e § 7

g ot waTor gt (o W
e (%) ¥ (%) qeen onfa o
1 TE & A7 gamity " fF §9 97
TRy L woat )

afrw wt der w1 femr oo

5693 =t g¥A WX wHTT (¥T
stfrear 741 ag a7 €1 F £ fr

(%) ®n 57577 %1 @A fre &
gerfory feft aranfer e frm” &
25 i, | 966 § O 7 TT TT AHIAT
1 w17 framan am 3 e saeEwgT fae
& 7% ifeT gfaw w1 Cfagw gen”
FifmAT MG
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(@) #m og Wiy &9 ¢ & 3990
afaw woAr amy @79 w7 @A F WY
gut ur; Wi

(w) =fe zr, &1 g& wvaww & A@y-
FTT FYT FTEATET FT GIE 7

afroar wft (st Tmem T
o) o (%) § (7). R F ammy
UHT FTE AATATL AFT ST@1, 00 0
WTIGT #7 FT AT AT G E

Assam Train Explosions

5694, Shri D. C. Sharma:
Dr. Mahadeva Prasad:

Will the Minister of Fxternal Affalrs
be pleased to state:

(a) whether the hostile Nagas has 'dis-
owned responsibility for the Assam Train
Explosions and have sent telegrams to the

Home Minister and the Prime Minis-
ter in this regard; and

(b) if so, the reaction of Government
thereto?

The Mialster of External Affalrs (Shri
Swaran Singh): (8) Yes, Sir.

(b) The Government of India f2el that
the Underground leaders should help the
‘Government in bringing the culprits to
book in case the inquiries reveal that
the acts of sabotage were commiitted by
the Nnga hostiles.

The Government have not relaxed in
their efforts to truce the culprits and to
take ather precantionary measures to en-
sure security and safety in the area.

Canadian Objection to Remarks ln Aanual
Report of External Affalrs Minkstry
5695, Shri Sidheshwar Prasad:
Shri Harl Vishnu Kamath:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Canada
has strongly ohjected to some remarks in
the recent Annual Report of his Ministry;

(b) if so, what are those remmarks; and
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(c) the reaction of Government to

Canada's objection?
The Minister of External Afairs (Shri
Swaran Skogh): (a) No, Sir.

(b) Idoes not arise.
(c) Does not arise.

Zeftfeoa  guwTol € wdr

5696. ST PWW R WEAG 1 T
g YT AT g A7 A A
w41 ¥

(%) 77 oz 7= ¢ f& wogne a0
foa gw i & FHfaww  3oww
giEAF ¢,

(=) afz zi, @t o s & fog
oepATa - foaet faaeft qar €Y aravgwan
g

() ¥ T EAfaom ITEIT AT
faato wv o faar smAFAT 2 W

(w) afzwmr (7) &1 397 THT-
% g1, a1 Tk wr arew § 7

g W sarw ool (st o
wgrge) ¢ (F) ol 20 FW aATET &
Feifaam & 3 =i %1, o g0 7
& T ], AT FCAT AR )

(=) & (7). wrew gt fafa-
ﬁﬁﬁﬂ;maaﬁﬁw%

#Tz‘t),wftﬂmm.iﬂ aar
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Shrd Mohan Ranade

5697. Dr. Ram Manohar Lohils:
Shri Madho Limaye:
Shri Bade:
Shri Hukam Chand Kachhavuiya:
Shrd Y. D. Singh:
Shri Kishen Patinayak:
Shri Prakash Vir Shastri:
Shrimati Reou Chakravartty
Shri Daji:
Drv. Ranén Sen:
Shri Jagdev Singh Siddhanti:
Shri Hem Harua:

Will the Minister of External Affain

te pleased to state:

(a) whether Government's attention has
been drawn to the plight of the Indian
national Shri Mohan Ranade arrested
in connection with the Goa liberation
struggle and who is at present undergoing
his life sentence in  Porluguese captivity:

(b) whether there are other Indians in
Portuguess imprisonment: and

(c) the efforts made by Governmen: to
secure their release?

The Minister of External Affairs (Shri
Swarun Singh): (u) Yes, Sir. The Gov-
ernment of India are fully alive to the
difficult situation of Shri Mohan Laxman
Runade who is undergoing imprisonment
in Portugal,

(b) Yes. Sir. Besides Shri Ranade,
Dr. Tulo Mascarenhas, a resident of Goa.
is also undergoing imprisonment in Poriu-
gal.

(c) Notwithstanding the fact that Dr.
Talo Mascarenhas has declared himself as
an Indian national, the Portuguese Gow-
ernment have questioned our right to inter.
vene on his behalf, as they continue to re-
gard him as a Portuguese citizen. Efforts
ure heing mide flo secure his  relenwe
through the International Red Cross. In
the case of Shri Ranade, we cugaged a
poriugucse lawyer through our Embassy
in Mexico to plead his case. However,
«fforts to secure his release did not
succeed and we arc, now, trying 1o obtain
his release through a third country and
the International Red Cross. So far, our
<fforts have not borne fruit.
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fawr, T §W W SWEW & Www W
“‘w’ N M ey

5697-A. Ic T wAEY wifgur:

ot fwsmr gz
st "y fovd :

T ANTA WNY 47 AATA A FAN
7 fr :

(%) =T arerT wef-Ter wTwT
T §Y FT 20 & GAHT AT HIHE
VAT ST

(@) = & wiwk af 1947 &
CER R £ isd Lof (g8

(w) afr &, at g1 =R AN
;W

(a) ©= afvadsi & war e § 7

TR WA AT Wy wfew WY
(st ghaer whdt ) - (%) o ar,
F=im aifemsT smeT 196 17 FwT
W % HYET A FACEEIT aF A9 2
% faw aqwa % Aifesy  wieg £
WA FEEY WinE R e R

(@) ot &, T WiwE § % e
gAT T

() e (@), o fagor &= 24

wg e g wcfedia o e & fafum
st & fay s e wifeein
wiaien €Y 7 wiferda dmen
T AW W WTOT ® e
et whey

ad gk (af fewT drer)
1961 2949275
1962 3276395
1963 3276140
1964 3276140
1965 3276443
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feoaformt —
1. 1961 % Wiwsl ¥ 39 4|l &
SR el 771 3 o ¥ T

# fae w91a 799 1961 FY
FTOAT & AAREAT  WEAHT
T I TE T |

2. 1962 7971 I9% ATT & AN F
AT O FAFT F AT 9T
fermar a1 @ ST & W
AT AT 2 JEET SaTedT
A gU AETHAGEH A aqmr
# fr og weae sfaed mfgwr-
fus a3 dwra o2 awfaq fed
i grafaa’ & 100 &)

Kidnapping of Twoe Nurses in Delbl

16971-B. Shri Hari Vishnu Kamath: Will
the Minister of Defence be pleased to
state: :

- (a) whether it is a fact that 4 military
staff car was used on the 2nd May, 1966
or thereabout to kidnap two nurses in
Delhi;

(b) if so. the details of the
und

incident;

(¢) the action taken against the culprit
or culpriis?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) On the night of 2nd May 1966,
two military nursing officers who were
walking on Muude Road, were affcred
a lift by a staff car driver. The MNS
Officers ashed him to drop them in
Gopinath Bazar in Delhi Cantt. The
driver, howcver. drove a1 great specd
towards Dhaula Kuan. One of the lady
officers jumped out of the car near
Railway Colony. She was removed to
militagy hospital by a civilian taxi driver.
The other lady officer jumped near
Presidem’s Body Guard Ranges. She was
removed to Willinedon Hospitel by some
one in an unconscious state.
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Fertilizer Plant at
Madras (C.A.)
(c) The Staff Car driver has been im-

mediately put under close arrest by th:

militury  authorities and a summary of
evidence is being taken with a view to try-
ing him by Court Martial,
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13.25 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ESTAKLISHMENT OF o FERTILISER
PLANT AT MADRAS

Shri P. C. Borooah (Sibsagar): |1 call
the attention of the Minister of Petroleum
and Chemicals to the following matler of
urgent public importance and 1 request
that he may make a statement thereon:

“Establishment of a Fertiliser Plant
at Madras™,

The Minister of State In the Ministry
of Defence (Shri A. M. Thomus): Lot
that statement be laid on the Tab!z of the
House.

The Minister of Petroleum and Chemi-
cals (Shri Alagessn): | place it on the
Table of the House.  [Placed in Library.
See MNo. LT-6345/66).

Mr. Speaker: Is it a long one?
Shri Alagesan: Four and a halfl pages.

Mr, Speaker: Members must have got
the copies of this, He might put the
question.

Shri P. C. Borooah: The statement
makes no mention about the percentage
of profits stipulated to be rcpatriated by
the American company. May 1 know
the estimated amount of foreign exchanpe
to be repartristed thus and bow it will
compare with the saving of foreign
exchange because of consequent elimi-
nation of imports of fertilisers?

Shri Alagesan: The capital cost of the
project is estimated at Rs. 28.75 crores.
The products that will be produced here
will be urca, #50 tons per day.

Shri P. C. Borooah: That is not my
question. It is about the profits to be re-
patriated by the American company.
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Shri Alagessn: Even if 20 per cent of
the profit is repatriated, it will pot come 1o
more than a crore of rupees.

Shei P. C. Borooah: How will it com-
pare with the foreign exchange that will
be saved by elimination of imports? That
is the second part of my question.

Mr. Speaker: No sevond question.

ot wqre fay (F0T ) w@woaE
w@ ¥ F gy GTaeT wEl TAET WO
& agwa adr W AR ug wE T
wrorga garet el g ?

Shri Alagesan: No. Sir.

Shri §. M. Banerjee (Kanpur): | re-
fer 1o page 2 of the statement where i

says:

‘The main features of the Agree
ment are:  The Government of India
will hold 51 per cent of equity and
Amoco the remaining 40 per cent.”

On the other hand, page 3 says:

“The Manpaging Director, who wili
function under the control of the
Board, would be a nominec of the
American Company.”

Not talking of our Indian economy, cven
the commercial practice is that the porry
which is having a minority share docs not
have a managing director. So, I want to
know the circumstances under which the
managing director’s post has been given to
this American company and nul tn an
Indian.

Shri Alagesan: This is not the first
time. In industries where we have to
acquire the knowhow and where sufficient
amount of foreign loans are raised and
where fureign participation has been taken.
in order to see that the plant is constructed
efficiently in record time and alsy started
up properly and goes ioto production we
have made this arrangement that the
managing director will be a nominee of
the foreign participant.
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Shri Vasudevan Nalr  iAmbalpuzha):
Where js ffhe precedent?  You soid this

is not the first time.

Shri Alagesan: | may inform  the
House that in the case of Cochin Refinery,
the managing director will be appointed
for ten years by Lhe Americun partner,
whose eyuily shareholding is much  less
thiaa the sharcholding of the American

" company in this case.

Shri S. M. Baperjee: My guestion
was. ...

Mr. Speaker: He has wnswered it

Shri 8. M. Banerjee: Hc says there wre
precedents. 1 want to know, before this
is there any precedent in  this country
where n foreign collaborator has been
given the post of managing direcior.

Sbri Alagesan: 1 quoted the case of
Cochin Refinery.
ot wy foscd (A7) : mra AR

arfom wra & gwraq £, ww Ao &

werw wwhen - ATIE A %Y B, HY
FIE

ot /g fowd 4y A A k fw
ag M FERIT gwT § 9 AT wEan
W ATy At w1 g aoa fae |
T8 mrar 2 wmw # wadt sraeqr )
f® o% fagws swgw ®—m, O 9w
srarezd W sfafa T, orafeer
FHEY | W7 AT XA AT WTTRT AR
g f& arr wfuers o w19 afafy £,
urafezy wHE) ®1 20 0 # o7 A
A1 W § o7 oIy serEy 6 g
faawr feg awa, &afm ot
7% wo &, Fwrdw ¥ & e oA
g & war st Fra v sy & Ay Ty
AT GIT TH AT AT W9 ARTE &R
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e wai fafom wgteer fgram &
FLHIL A1 W17 7 fraw A faeam s
T TUT WE & §E 9T e e
HHOET FPEI & I ? W ag I
Wt Ag far sy ?

Shri Alagesan: I have placed copies of
the agreement in the Library for reference
by hon. Members of the House.

it ng fawa : gt @A 7 an
7z 7di frar &1

Shri Alagesan: The Chairman will be
a nominee of the Government. Only the
Manuging Dircctor will be a nominee of
the Amcrican partners. Now there 15
an Executive Committee. and that Execu.
tive Committee is expected to take devi-
sions almost unanimously. Whersver de-
cisions are taken by the exercise of the
casling vote of the Managing Direclor, all
these decisions can be reserved for review
by the Board.

st ay fewd @ s F ol
wfaw1r gmdr Gafa swiTy F 29
qTET 1

Shrimati Renu Chakravartty (Barrack-
pore):If onc reads this statement very
carefully one will fisd that almost all ffi2
most important technical and operational
activities of this complex will have to be
decided, in the cuse  of any differences,
by a three fourth majority. 1 shall point
out to you, for instance, that the sales
" policy, fixation of prices, recommendation
with regard to the declaration of dividenos.
etc. will have to be decided by a three-
fourths majority. in other words, by the
unan‘mous vote of the board. This is
on page 2. Aguin on page 3}, you se:
“What cver decisions are taken by the
managing director by exercising his casting
vole in this commillee can be reviewed by
the board and altered by a three-fourths
majority.” The Bouard further has powers
to modify or withdraw the power or tite
authority of the managing dircctor by 2
‘three-fourtht majority. The Government
of India has not got the three-fourths
smajority at all in the Board; it is 50:50.
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with the one casting vote of the chairman
to be nominated by the Government of
India. 1 could have pointed many other
things, technical as well as operational,
-over which the managing director has full
power. In all these matters it is necessary
to have three-fourths majority which we
cannot get in case there is a deadlock.
Then there is by a simple majority the
right to refer it to u summit body.
comprised of one member of the American
company and the Chairman of the board.
In that case, it will be 50 : 50 division. If
there is a deadlock ome dose ndt know
what will happen. 1 would like to know
whether the Government considers these
wide concession right or not. What has
been stated by Mr. George B Hargens.
Vice president of the American company
is that the US firm has every right to
block all decisions. In view of this, does
he think that the country is to henefit by
this agreement. 1 would like to hkoow
hether when he us that in future
agreements he will try to improve upon
this, will he keep this as a base? 1 would
like to know if the Madras fertiliser
agreement is going to be the pattern.

Shri Alagesan: The hon. Member has
read out certain portions only. T take it
that she has read the other portions as

well. Two parties do not come together
to have a deadlock and to he always
quarelling. 1 have stated in the same
slatement:—

“Apart from the safeguards and
provisions made in the interest of
both parties in the Agreement. |
believe that as practical men who are
more interested in  seeing th: job
through than insisting on their raspec-
tive rights. both the representatives
of Government and AMOCO will
bring to bear upon the job on hand
the fullest measure of mutual uader.
standing, co-operation and spirit of
give-and-take so that the plant s
established in record time and pro-
duces the much needed half-a-million
tonnes or so of fertilizers for the
benefit of i d food production.”

That is part of my statement.

Shrimati Repu Chakravarity: May I
ask one more question?
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Mr. Speaker: 1 would not allow ihat
would be g departure from the normal
procedure. But her question: Is that go-
ing to be a pattern, that question has pot
been answered.

Shri Alagesan: In fact. 1 shall draw
the artention of the hon. Members to the
last sentence of my statement.

“l1 may also assure the House that
in future we will even try to improve

upon this and secure even Jrager

benefits for the country.”

Srl 8. M. Bacerjee: Whut improve-
ments?

Shri Alagesan: | had in mind the

Haldia project where we propose to  set
up a refinery as well as a fertiliser plant
and there we certainly propose to make
improvements over this.

Mr. Speaker: Papers to be luid......
(Interruptions).

Shrimati Reau Chakravartty: The :ru
cial question is whether this will be the
basis, whether this will be the basiz pat-
tern on which he thinks he can improve.

Mr. Speaker: He will improve on |t
That is what he says.

Shrimati Reow Chakravartty: The point
is whether he thinks that this itself is a
very good thing. 1 want to koow this.

Mr. Speaker: Papers to be laid......
{Interruptions).

13.35 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE HEAVY ENQ‘NEER-
w6 CorPORATION LIMITED, RANCHI, FOR
1964-65

The Minister of Industry (Shri D. San-
Bemyya): 1 beg to lay oo the Table—

(i) A copy of the Annual Report of
the Heavy Engineering Corporation Limit:
ed, Ranchi, for the year 196465 along
with the Audited Accounts and the com-
ments of the Comptroller and Auditor
General thereon under sub-section (1) of
section 619A of the Companies Act. 1956.

707 (ai) LS—5
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[ii]:.Rc‘i:I by the Government on the
working of the above Company.

[Placed in Library. See No. LT-6346/66].

REPORT OF THE COMMITTEE ON BROAD-
CASTING AND INFORMAT'ON MEDIA ON
Rapio anp TELEvVISION

The Minister of Information and Broad-
casting (Shri Raj Bahadur): [ beg to lay
on the Table, a copy of the Report of
the Committee on Broadcasting and
Information Media on Radio and Tels-
vision.

[Placed in Library. See No. LT-
6347/66).

STATEMENT SHOWING ACTION TAKEN BY
GOVERNMENT ON ASSURANCES ETC.

The Minister of State in the Departmest

on the Tuble the following statements
showing the mction taken by the Govern-
meni on various assurances, promises and
undertakings given by the Ministers dur
ing the various sessions of Third Lok

Sabha :—
(i) Supplementary Statement No. U
Fourteenth Session, 1966.

|Placed in Library. See No.

LT-6348/66).

(ii) Supplementary Statement No. IV
Thirtecnth Scasion, 1965.

|Placed in Library. See No. LT-
6349 /66].

(lii) Supplementary Statement No. YII

Twelfth Sesslon. 1965.

[Placed in Library See No LT
6350/66).

{iv) Supplementary Statement No. XI
Eleventh Session, 1963.

[Placed in Library. See No. LT-
6351 /66].

(v) Supplementary Sustement No, XIV
) Teoth Sewsion, 1964.

[Placed in Library See No. LT-
6252 66).



17095 Re. Adj.

(vi) Supplementary Statement No. XIX
T Sixth Session, 1963.

[Placed w Library. See No, LT-

6348/66).

Mr. Speaker: Shri Kamath............
(Interruprions).

1336 hr.

RE: MOTION FOR ADJOURNMENT
QUERY

e T A Wifgar (v
TR AT, AT AT F T § OF
WO T F |

WEW WEAY  WTTET AT FTEIw Y
srem ot I Yy Ay o femr

¥ro T pAgT Wi X Tw o
SWENT ST NFAT § S W T
wfwerr & gro (¥ s feamr g )

W WENE W TF SO
srm fam | sw o 8 dwen

WY WY IN I WWATAT ¥ N 5T
wEA 1 T A AwT R

o TR wAYgET wifga : wafad fe
W@ ) a  W | T faw
w9 {1 @ ¢ ) Wag wres A a8 d
B IO NS R ) NI W R
e Wl

www wEwa W AR faw
Ofxr I ww ® s & & gy
W N

e T wagy Wifign  ww fadk
smwfmgmr

wvad wET - & 3 e X g

Mo UW wAT Sfgwr . www
TR, W19 QW Ig €19 Wiy,

oV W WY WY W W W
o |

MAY 16, 1966

Motion

17096
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wWeo TW wAgT wifgan: & ww &
wa ¥ § f wre faeger 32 fommr
¥ A0 T GT | TZ WIS ¥ SHawE w7
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13.14 hrs.
PAPERS LAID ON THE TABLE—conid.

Shri Harl Vishoo Kamath (Hoshanga-

bad): Mr. Speaker, Sir, permit
me to invite your atlention
and the attention of the House

to the very useful and interesting
report that has been presented to  the
House on the 3rd May by the Committee
on Government Assurances. This is the
last instalment of statements laid by the
Minister of Parliamentary Affairs oa the
Table with regard to this malter during
this session. It is a very disturbing do-
cument that has been laid—

Mr. Speaker: He cannot discuss it
now.

Shri Harl Vishou Kamath: It has rela-
tion to what has been laid today.

Mr. Speaker: It has been laid today,
but now it cannot be discussed.

Shri Harl Visboo Kamath: [ am not
discussing what has been laid on the
Table today, but I want to invite your at-
tention to what has been laid on the Table
on the 3rd May. more than a week ago.
and it has relevance to what hat  been
laid today.

Now, while 1 do not go iato the ds-
tailed figures, 1 wish to point out that
very disturbing statements have beco made
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by the Committee on Government As-
surances, and | swm afraid that a major
crisis is brewing—redolent, though in an-
other context, of the conslitutional con-
tict thut has arisen between the two
Houses of Parliament with regard to an
other matter—a crisis which, unless you
and the House effectively ntervene, will
result in an erosion of powers of Parlia-
ment and the Mimister will, I am afraid.
gel away with, shall I say, & feather
his cup, and cocking a snook at the House.

May 1 invite your attention to the re-
purt of the Committee presided over by
Shii Siddananjuppa? 1 am glad that the
Commil has re-inf d what has been
swid in this House during the lust so
many nccasions. . ..

Briefly.

Yir. speaker:

Shri Harl Vishnu Kamath: Very briefly,
but you have becn permitting very long
statements to be made. This 13 a very r:-
kevant issue relating to the relation bet-
ween  Government and  Parliament, 2
very major issuc, at stake, and we must
soc 10 it that it is resolved in the interests
of the supremacy of Parliament.

The Commiltee says:

“A statement showlpg the statistics
regarding the implementation of the
sssurances pertaining to the Second
and the Third Lok Sabha as on the
10th December, 1965 and also show-
ing the up-to-date poumnn is append-

Then, it points out as follows :

-.It would be observed that
248 per cent assurances were imple-
mented within two months. 43.9 per
cent in two to six moaths, 20.3 per
cent in six months to one year, 6.6
per cent in one year to onc and a
half years and the remaining 4.4 per
cent in more than one and a hatf
years.”
The Committee is rather kind to have said
only “more than one and u half vears™
It did not say whether it is two vears or
three years and so on.

VAISAKHA 26,‘1888 (S4KA)
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But 1§ more scrious maller comes
next; Tt will take awuy the rights of Par-
liameni unless this tendency on the part
of the Government is nipped in the bud.
Here is what the Committee says. The
Minister of Parliamentary Affuirs is there,
a senior Minister. The Commillee sivs
that the Minister of Partiamentary Affairs
has “raised an objection to the Committee
addressing the various Ministrics and the
departments of the Government of Indis
direct for eliciting further informution
about the progress made in the implemen-
tation of thc pending assurances unucr the
directions given by the Speaker oa ithe
floor of the House or the Committee them-
sclves,” The Committee, commenting on
this, rightly says:

“The Commitlee at their afting
held on the Ilth March, 1966, f:lt
that the action taken by the Minister
of Parliamentary Affairs in addressing
the Ministries not to furnish informa-
uon. ...

Look at the extent to which the execu-
tive, the Government, has gone; the execu-
tive is becoming very audacious and super-
ciljous, to say the least—

..direct to the Lok Sabha Se-
cretariat contravened the provisions
of Rules 270 of the Rules of Proce-
dure and Conduct of Business in Lok
Sabha....™

Mow. what does rule 270 say?  Rule

270 says:

“A Committee shall have power 10
send for persons. papem and records:”

But the Minister of Parlinmentary Aftairs
takes it into his head to wiite to the
Ministries and the departments of the Gov-
ernment of India asking them not to

furnish  information direct to the Lok
Sabha Secretariat. The Committec goes
on fo say:

.. .joasmuch as the Minister of
Parliamentary Affairs had asked the
Ministries oot to furnish any inforfa.
tion to the Committee difett but to
channelise it through the Depan-
ment of Parlismentary Affains.’
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[Shri Hari Vishnu Kamath]

The crowning disgrace is to come yel.
The Committee says:

“The Committee also called for
the letter addressed by the Minister
of Parliamentary Affairs to the var-
ious Ministries referred to above....”

They would like to have this letter. b--
cause. under rule 270..

Mr. Speaker: Yes; 1 follow him.

Shri Harl Vishon Ksmafh: The Com-
mittee concludes;:—Look at the pathetic,
rather the bathetic statement by the Com-
mittee and the impotence the Parliamen-
tary Commitice has been reduced to, un-
der your aegis—

“The Committee regret that it has
not been furnished to them till the
time they approved this Report.”

This was on the 3rd May. They ask-
ed'the Minister to furnish the letter on
the 11th March, and nothing has happen-
ed till the 3rd May!

Now, 1 ask you, in all seriousness, is

it the i of the ¢ ive, of ths
Government. . ..
An  hon. Member: The Minister of

Parlininentary Affairs.

Shri Harl Vishou Kamath: Yes; but he
represents the Government—to make  the
Parliamentary Committec set up under
your aegis almost defunct 7 Is it not in
the i of parli tary democracy
to see to it that a Committee of Parlia-
ment retains the supreme powers of Par-
liament in the set-up that we are func-
tionlng 7 Tt is up to you, Sir. ensconced
in that high Chair. to cnsure that the
powers, the rights, of this House are kept
intact and are nol ecroded and that the
Parlinmentary Committee on  Government
Aswirances functions as it ought to, and
as you have dJirected it to funclon—and
the rules permit it—as u full-fledged Par-
lism-~ntary Commitice. The Minister of
Parliamentwry Affairs ought to be hrought
1o book on this matter.

Mr. Speaker: 1 have had a discussion
with the Minister.
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Shri Harl Vishoo Kamath: What will
he say to this? These are categorical
statements made in the reporl.

The Minister of Parlizmentary Affairy
and Communications (Shri Satys Narwysa
Sinha): Shri Kamath has gone so elo-
quent and has been quoting. ...

Shri Harl Vishou Kamath: | was only
quoting from that document, the report of
the Committee.

Shri Sstys Narayan Slaha: That 1s one
side of the thing. 1 request that the cor-
respondence  which has passed between
you and me and my department and this
Commitlee should be placed on the Table
of the House, and let the House judge,
and after that, we are prepared to dis-
cuss this matter. One should hear the
ather side of the picture also. and then
let us sec. We will agree to what you
say, but let us first hear the other side also.
The entire correspondence will be placed
on the Table of the House for the in-
formation of hon. Members.

Shri H. N, Mukerjee (Calcutta Central):
Sir, il the Minister chooses to place the
papers on the Jable of the House, one
can certainly go into them, but it is a
pity and a trifle humiliating also, if. when
repeatedly we have seen this mutter of
Government assurances being made on the
floor of the House wnd they ure meant
to be implemented, for some reason or
other, it cannot be implemented within a
reasonable period of time, then. it is for
the Government w ‘ome and tell the
Housc that it comMa not be implemented.
We have got a Committee so that this
matter might be proceeded with, with
cconomy as regards the time of the House.
{Inrerruptions),

Mr. Speaker: It was no disrespect. No
disrespect was meant to the Commitiee
or to anvhody. Probably. the Minister
from the words that have been read, only
meant that he was carrying on the corres-
pondence with them. and therefore, he
has said that he only meant that that
might bc done, so that he might get
himself posted with what is being donc.
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Shri Satys Narayan Sisha: If Shri
Kamath goes to your Chamber, I will

also be there, and we shall all discuss it
(Interruptions).

Shri Namblar (Tiruchirapalli): If the
Committec is not given full information
and co-operation from the department.
then how could the Committee func-
tion? This House appoints a Committee
to look into the matters.

NOTIFICATION UNDER EMPLOYEES' Provi-

DENT FUuND AcT, 1952 anp Coar MINEs

ProviDENT Funp AND BoNus SCHEMEs
AcCt, 1948

(1) A copy each of the following MNoti-
fications under sub-section (2) of section
7 of the Employees' Provident Funds Act.
1952:

(i) The Employees' Provident Funds
(Second Amendment) Scheme,
1966, published in Notification
MNo. GSR. 349 in Gazette of
India dated the 12th March. 1966,

(ii) The Employecs’ Providemt Funds
(Third Amendment) Scheme,
1966, published in Notification
No. G. S. R. 349 in Gazette of
India dated the 12th March,
1966.

(iii) The Employees’ Provident Sunds
(Fourth Amendment) Scheme,
1966, published in Notfication
MNo. G.SR. 350 in Gazette of
India dated the 12th March,
1966.

(iv) The Employees' Provident Funds
(Fifth Amendment) Scheme,
1966, published in Notification
No. G.S.R. 351 in Gazette of
India dated the 12th March.
1966,

(v) The Employces” Provident Funds
(Sixth Amendment)  Scheme,
1966, published in Notification
No. GSR. 352 in Gazette of
India dated the 12th March.
1966.
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(vi) ?It Employees' Provident Fuads
* "(Seventh Amendment) Scheme,
1966, published in Notification
No. GS.R. 412 in Gazeite of
India dated the 19th March, *

1966,
(vii) The Employees' Provident Funds
(Bight "Amendment) Scheme,
1966, published in Notitication
No. G5R. 413 in Gazetie of

India dated the 19th March,
1966.

[Placed in Library. See No. LT-
6354/66]

(2) A copy each of the following Noti-
fications under Section 7A of the Coul
Mines Provident Fund and Bonus Schemes
Act, 1948,

(i) The Andhra Pradesh Coal Mines
Provident Fund (First Amend-
ment) Sch , 1966 published
in Notification No. G.S.R. 490
in Gazette of India dated the
1st April, 1966.

(ii) The Rajasthan Coal Mines Provi-
dent Fund (First Amendment)
Scheme, 1966 published in Noti-
fication No. GSR. 491 in
Gazette of India dated the Ist
April, 1966. .

(iii) The Coal Mines Provident Fund
(First  Amendment)  Scheme,
1966 published in Notification
No. G.S.R. 492 in Gazelle of
India dated the lst April, 1966,

(iv) The <Coal Mines Bonus (Fimt
Amendment) Scheme, 1966 pub-
lished in Noufication No. G. 5. K.
§17 in Gazeuwe of India dated
the gth April, 1966.

(v) The Andhra Pradesh Coal Minocs
Bonus (First Amendment )
Scheme, 1966 published in Noti-
fication No. GSR. 518 in
Gazette of India dated the 9t
April, 1966,

(vi) The Rajasthan Coal Mines Boauv
(First  Amendment)  Scheme.
1966 published in MNotification
No. G.SR. 519 in Gazette of
India dated the 9th Aprif, 1966,

(vii) The Assam Coal Mines Benus
(First  Amendment)  Scheme.
1966 publisbed in Notificatios
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India dated the 9th April. 1966.

_ |Placed in Library. Sec No. LT-6355/
[13)

1349 k. *
RULES COMMITTEE

MmuTes

Shri Krishnamoorthy Rao (Shimoga): 1
beg to lay on the Table the Minutes of
the sittings of the Rules Committee held
on the 26th April and 11th May, 1966.

Shri Hari Vishoo Kamath (Hoshanga-
bad): Will this be circulated, because of
the discussion shortly coming up on the
Rules Committee?

Will it be circulated tonight?
Mr. Speaker: Order, order.

1248} hrs.

ESTIMATES COMMITIEE
MinuTEs oF EvinEnce

Shri 1>, D. Mantrl (Bihar): 1T beg 1o Jay
on the Table a copy of the Minutes of
widence given before ithe Sub-Commitiee
on Defcnce of the Estimates Committee
and Minutes of the sittings of the Estimates
Committee relating to Ninety-fourth and
Ninety-fifth Reports on Ministry of De-
fence  (Defi R h and Develor
ment Organisation )}—Defence Metallurg-
cal Research Laboratory, Electronics and
Radar Develop Establish and
Defence Electronics Research Laboratory.

13.50 hra.

COMMITTEE ON ABSENCE OF
MEMBFRS FROM THE SITTINGS OF
THE HOUSE
MiNuUTES

Shri Khadilkar (Khed): I beg to lay
on the Table the Minutes of the Six-
teenth and Sewventeenth Sitlings of
the Committee on Absence of Mcm-
bers from the Sittings of the House
held during the current session.

Secretary: Sir, 1 have to report the fol-
lowing message received from the Secretary
of Rajya Sabha:—

“In accordance with the provisions of
sub-rule” (6) of rule 186 of the Rules of
Procedure and Conduct of Business in
the Rajya Sabha, I am directed to re-
turn herewith the Kerala Appropriation
(No. 2) Bill, 1966, which was passéd
by the Lok Sahha at its sitting held on
the 1ith May. 1966, and transmitted to
the Rajya Sabha for its recommenda-
tions and to state that this Housc has
no recommendations to make to the
Lok Sabha in regard to the said Biil.”

13.51 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS

LEAVE OF ABSENCE FROM SITTINGS OF THE
House

Mr. Speaker: The Committee on Absence
of Members from the Sittings of the House
in their Sevenieenth Report have recom-
mended that leave of absence be granted
1o the following members for the periods
indicated against each:

(1) Shn Kolla Venkaiah—14th Apnl
to 2Bth April, 1966 (Fourteenth
Session ).

(1) Shri A. K. Gopalan—26th March.
to 27th” April, 1966 (Fourteenth
Session).

(3) Shri Dasaratha Deb—7th March
to 4th May. 1966 (Fourteenth
Session.)

(4) Shri Ghyasuddin Ahmed—T7th
March to 4th May, 1966 (Four-
toenth Session).

(5) Shri Biren Dutta—T7th March to
3st March, 4966 (Fourteenth
Session).

(6) Shri Laxmi Dass—7th March to
29th March, 1966 (Fourteenth
Session).
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(7) Shri Ananda  Nambiar—Tth
March 1o 30th  April, 1966

(Fourteenth Seasion )

(8

-

Syed Baddrudduja—16th Febru-
ary o 4th March, 1966 (Four-
teenth Session).

Shri Madala Narayans Swamy—
14th April o 28th April. 1966
(Fourteenth Session).

(10) Dr, B. N. Singh—-16th April 10
I17th May, 1966 (Fourteenth

Session ).

(11) Shri R. Umanath—I14th April to
2nd  May, 1966 (Fourteenth

Session).

(12) Shrj A. Jayaraman—I14th Febru-
ary to 13th April, 1966 (Four-
teenth Session).

(13) H. H. Maharani Vijaya Raje
Scindia of Gwalior—Ist April to
28th April, 1966 (Foureenth
Session).

(14) Raja P. C. Deo Bhanj—8th March

to Sth April, 1966 (Fourteenth
Session).
(15) Shri T. Abdul Wahid—12th

March to 22od April,
(Fourteenth Session).

1966

(16) Shri Vijya Bhushan Singh Deo—
28th February to 27th April,

1966 (Fourteenth Session).

Shri Hari Vishno Kamath (Hoshang-
abad): Can it be held over till tomorrow
ull we bave got the paper mentioned in
item 97 We have not scen it.

Shrimati Remo Chakravartty (Barrack-
pore): T have seen it. [T find that our two
colleagues, Shri Dasaratha Deb and  Shri
Biren Dutta, Members from Tripura. huve
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been  giv 59 days leave. In the other
House, tht Home Minister made o cawe-
gorical statement that all of the delcnues
are going to be released, who havs been
detained under the DIR. | would urge that
it is very important that this House also

exerts its influence in seeing  that  the
Home Minister releases  Shri Dasaratha
Deb and Shri Biren Dutia also. | wounl
request this House 1o look imto  this
matter hefore agrecing 1o this.

Shri  Namblar  (Tiruchirepalliv:  Only

this moroing | had occasion to meet you
and the Leader of the House in  your
chamber. [ requested the Leader of the
House 10 see that these 2 Members arc
released. This practice of granting leave
for 59 days has been going on for the
last 16 months. I was also one of thowe
who got leave like this. It is now too
late in the day to continue it any longer.
I request that the House .should exert ita
influence to see that these two Members
are released, so that they may be made
aviilable to the House as early as possible,

Shri S. M. Banerjee (Kanpur) : When
you read out that tclegram the other day,
Sir, we wanted to raise the issue about
Shri Dasaratha Deb and Shri Biren Dutta.
You said it can be raised on some other
occasion. | submit that firstly this leave
of absence iv a compulsory ome. He i
not taking leave willingly; he is not sick
or anything like that. He is compelled
to take leave. Tomorrow is the last day.
Mo other hon. member of this House s
under detention now. These are the two
unfortunate or fortunate Members of
Parliament who arc still being detained.
My information is, the Tripura Govern-
ment has decided not to releass them till
the next general election, That is why T
request the Home Minister to make a
statement announcing their release to-
morTow.

Mr. Speaker: The Commitlee has only
to recommend whether leave is to  be
granted or not. It is for the House to
grant or refuse it. This is the only thing
at this moment. Extraneous matlers, are
referred to mow. Is this the occasion when
it is to be decided whether they arc to be
released or pot? They put in an spplica-
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[Mr. Speaker]
tion; that is considered by the committee
and a recommendation is made. That is
all that we have to see. There is nothing
else that can be discussed at this moment.

Shri Harl Vishnu Kamath: May I
request you to hold it over till to-
morrow after we have received the
paper mentioned in item 87

Mr. Speaker: No; 1 am not holding it
over. 5wl

Shri Harl Vishou Kamath: [ hope those
Members who are reported to be ill are
receiving competent medical treatment,
It is rather anomalous that when all the
Members of Parliament have been releas-
ed, only these two should continue under
detention. The hom. member mentioned
in No. 16 has sought long leave for domes-
tic reasons. 1 hope there is nothing
serious and he will be back in the House
very soOn.

Mr. Speaker: The time of the House
should not bc taken on these things. |
would request the hon. member kindly to
abswin from this. If somechody is anxious
1o engquire about the health of  another
Member, he can....

S$hrl Harl Vishou Kamath: This is very
unfair. You have ruled before in this
House that it concerns the whole House

Mr. Speaker: 1 take it that the House
agrees with the recommendstions of the
Committee.

Several hon. Members: Yes.

The Members will be inforined accord-
ingly.

13° %4 hrs.
COMMITTEE OF PRIVILEGES
SEVENTH REPORT
Shri 8. V. Krishnamoorthy Rao
(Shimoga): 1 beg to present the

Seventh Report of the Committee of
Privileges.

Shri Kapur Siagh (Ludhiana) :
given o nptice under Rule 377 ....

I had
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Mr. Speaker: When it comes up for dis-
cussion, he will have an opportunity.

Shri Kapar Singh: On the previous
occasion, you had allowed me briefly to
make a statement. It is very germane that
the statement should be made now. This
report is not coming up for discussion
tomorrow. It is the other report which
is coming up for discussion.

Mr Speaker: I did not say this is coming
up for discussion tomorrow.

Shri Kapur Siagh: Certain portions have
been suppressed and 1 want the House to
koow under what circumstances they have
been suppressed.

Mr. Speaker: This is not the opportunity.

Shri Kapur Singh: There is a precedent.
On a previous occasion, you allowed me to
make a statement.

Mr. Speaker: He would appreciate that
even at that time objection wos taken by
many Members that that opportunity had
been aflorded to him,

Shri Kspar Singh: In defiance of our
Rules of Procedure, a report is belog
presented to the House. It is not in ac-
cordance with the rules of the House.

Mr. Spedker: There are other methuds
and modes under which this can be attack-
ed. He must give notice. ...

Shri Kapur Singb: [ had given motice
under Rule 377. 1 want to pass on s°ry
vital information to the House.

Mr. Speaker: This is not the opportunity.
13°96 hrs.
RE: BUSIMESS OF THE HOUSE

Mr. Speaker: The Prime Minister will
be making a statement at 3 P.M. today on
her visit to Orissa.

The Minister of Parliamentay Affalrs
and Communications (Shri Safys Narayan
Siphal: T have a suggestion to put before
the House through you. The difficulty is
every day because of some unloreseen
things—you are helpless and we all are
helpless—the schedule is pot adhersd to.
Our difficulty is this. We had thought
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to Question

that the Constitution (Amendment) Bill
will be taken up today because a particular
voting is required for that and hon. Mem-
bers have all been requested to be here in
the House so far as this side is concerned.
That side also they must have done so.
A large number of Members have becn
informed that way. I suggest that we can
take up the Constitution (Amendmment) Bill
first—it is only for two hours—and after
finishing it, we can take up the Delhi
Administration Bill.

Some hon. Members: Yes.

Shri Hari Vishnu Kamath (Hoshanga-
bad) : While 1 have no objection 10 the
change suggested, 1 would nly request
that as o natural consequence, omend-
ments to the C itution (" d i)
Bill should be allowed to bec moved
straightway without notice. beccause we

had not come prepared for that Rill
today.
Shrimatl Renu Chakravarity (Barrack-

pore): I hope the discussion on Mr. Asoke
Mehta's stutement will not be pushed out.

Mr. Speaker: We are trying. . , , .

Shrimati Renu Chakravartty: If not
today, it should be taken up tomnrrow
and it should not be pushed out.

-

ot vy fmd @ (F07) I A
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CORRECTING ANSWER TO S5.Q.
NO. 94 RE. NAGAS INFILTRATION
INTO BURMA

The Minister of State in the Ministry
of Defenve (Sbrl A. M. Thomas: | would
*like to make a slatement.. ..

Mr. Speaker: He can lay it on the Table.

Goods yard (511

She Fhri Vishou Kamath (Hoshanga-
bad): We have got copies.

Sri A. M. Thomas: It is only a few
lines and 1 shall read it

Sir, in the main Answer given (o
Starred Question No. %4 on the 2ist
February 1966, it was stated that a gang
of Naga hostiles, estimated at 1000 w
1500 entered Burmese territory on the
29th December, 1965, The fact is thac
the date on which the gang of Naga
hostiles entered Burmese territory was
29th November, 1965,

14 hrs.

Shr 5. M. Banerjee (Kunpur): Sir. the
original answer was thal a gang of Naga
hostiles, estimated, at 1000 w0
1500 entered Burmese territory
on the 29th December, 1965  The
fact is that the date on which the pang
of Maga hostiles entered Burmese terri-
tory was 29th November, 1965 There
is a difference of one month hetween the
date given in the original answer and the
date now given. I want to know whether
the information given in the original answer
was actually supplied wrongly or whether
it has heen corrected nmow, because there
is a difference of one month in the date
pertaining to such an important matter.

Shri A. M. Thomas: Sir, cven when
the original answer was given our in-
formation was that they cntered on
20th November 1965 Bul this mis-
take took place due to a clerical
error—it was typed wrongly.
14+ 01 hrs
STATEMENT RE: EXPLOSION N
BHUSAVAL DOWN GOODS YARD
The Minister of Stute in the Ministry of
Rallways (Dr. Ram Sobhag Singh)
Sir, 1 beg to lay on the Table a statement
clarifying certain points raised in the
House on the 6th May. 1966, when the
hon. Member, Shri A. P. Sharma stated
that 11 days were taken by the Railways
to go from Pathankot to Bhusaval , which

was incofrect.

[Placed in Library. See No. LT.6358/
66].
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STATEMENT RE: DELAY [N PLA-
CING THE KERALA MONEYLENDERS'
RULES 1964 ON THE TABLE

The Minister of Stute in the Ministry
of Finance (Shri B. R. Bhagat): Sir, the
her day, the hon. Member, Shri Hari
¥ishou Kamath., wanted 1o know the
reasons for delay which has occurred in
the Kerala Moneylenders' Rules, 1964
heing placed on the Table of the House
of the Lok Sabha. 1 tried to get the
information. The Rules were notified on
st March, 1964 and were required to
be placed on the Table of the State Legis-
lature. This was noi done by the State
Government while the Legislature was in
session.  The precise reasons for this are
not known to the Central Government. A
reference from the State Government was
received in May 1965 more than one year
after the date on which the notification
was issued. In view of the time which
had elapsed, by the time when the refer-
ence from the State Government was
received and in view of the fact that other
connected proposals for legislation relating
to chit funds in Kerala were under con-
sideration (while the question of making
it clear that financial institutions should
be excluded from the Acts and Rules
relating to money-lending was also under
consideration), the Rules had to be
examined, so that modifications, if any,
could be made, before they were placed
on the Table of the House. Ultimately,
however, it appears that no modifications
were necessary or  worthwhile and  the
Rules were laid on the Table of the
House. as they were notified.

Shri Hari Vishou Kamath (Hoshanga-
bad): Sir, it is pood that 1 raised this
point the other day because now we find
that it throws a lurid light on the inefli-
cient manner the Government is function-
ing or the State Government is function-
ing. MNow, after the promulgation of the
Emergency by the President, and Presi-
dent’s rule in Kerala, the Centre is direct-
Iy responsibue for the good government of
Kerala, for the administration in Kerala,
and is it not Government's duty to find
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Kerala Moneylenders'
Rules (Sm1.)

out why it was that though it was notified
on the 21st of March or so, till the end
of September, 1964, when the Government
resigned, it was not laid on the Table of
the House? He says the reasons are not
known, the reasons are obscure. Is the
Government helpless in the matter and it
cannot do anything at all?

May I also, Sir, in view of the accumu-
lating business, invoke your powers under
Rule 15 of the Rules of Procedure and
see that the business before the House is
finished somehow. It says that the Speaker
shall determine the time when a sitting of
the House shall be adjourned sine die.

Mr. Speaker: The House has taken a
decision on that.

Shri Hari Vishno Kamath: The House
can revise its decision if it wants .0 fimsh
the business.

Shrimati Renn Chakravartty  (Barrack-
pore): Sir. lel me understand the order in
which the business is going to be taken
up today. I presume that we are going
to take up the Constitution (Ninctecnth
Amendment) Bill first. This has been
ullotted two hours. That means, after we
have proceeded with this Bill for one hour,
theé Prime Minjster will intervene to make
her statement at 3.00, and then after rhat
we will again continue with this Bill. That
mcans this Bill will go up to 4.00 and
then we will take up the Delhi Adminis-
tration Bill.

Mr. Speaker: That is right.

Shrimati Rensn  Chakravartty: Then
what about the Merchant Shipping Bill.

Mr. Speaker: That will come

INOTTOW.

Shrimati Renu Chakravartty: That
will mean thal the Discussion under
Rule 193 will go out. I would beg of
you to specify as you have done on
earlier occasions, that this discussion
under Rule 193 will be taken up at
3.00 or 4.00 tomorrow.

up to-

Shri Nambilar  (Tiruchirapalli):
Otherwise it will be elbowed out.



Constitution

17117
Mr. Speaker: We will see.

Shri Harl Vishau Kamath: 1 am sorry,
Sir, the Minister has disappeared. It is
very bad. 1 raised a point. | wanted io
know whether the Government is helpless
in the matter. Who is to answer that?

Mr. Speaker: The hon. Member asked
him to find out why this delay has occur-
red. Certainly he will find out.

Shri Hari Vishon Kamath: He should
have said so. It should go on record that
lie is going to find that out.

Mr. Speaker: He will find ont.

Shri Harl Vishon Kamath: Without
your permission, Sir, he has fecamped.

14.05 bre.

CONSTITUTION (NINETEENTH
AMENDMENT) BILL

The Minister of State in the Ministry
cdllmkﬁnndmﬂm

VAISAKHA 26,
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alteratign & names of existing States, be-
fore the itution (S h A dment)
Act, 1956, was enacted, the cxpresvion
“State” occurring in that article meam
Part A States, Part B States and alvo Part
C States.  All the States were clawmified in
three different categories A, B and C. 1
need not go into the details. Those which
were originally provinces in the British
period were mostly classified as A States,
most of the States which were under the
Indian rulers—there was a merger of
States—like Rajasthan. Saurashtra and all
that—with the Rajpramukhs were B Stalcs
and others like Himachal Prudesh, Kutch,
Delhi and such others were Jlassitied we
C States. After that, instead of O States.
the concept of Union Territories wasi in-
troduced in our Constilution. But atlcle
3 was not amended to include the term
“Union Territorics” and the word “State™,
remained as “State”. The difliculty now
is that if a part of a State has to be
merged in the Union Territory, this piovi-
sion of article 3 may perhaps not be
applicable because the word is “State” in
the provision and not “Uaion Territory™
Th

Sopplies in the Minlstry of Def
Hathi}: Sir. on behall of Shri G. L. ‘Nnnda
] beg to move:

“That the Bill further to amend the

Constitution of Indis be taken into
consideration.”

Sir, this is a small Bill which purports
to amend the Constitution of India.
Arsticle 3 of the Constitution reads uy
under:

“Parliament may by law—

{a) form a new State by scparation
of territory from aoy State or by
uniting two or more States or
parts of States or by uniting any
territory to & part of any State;

(b) increase the area of any Stale;
(c) diminish the area of any State;
(d) alter the boundaries of any State;
(e) alter the name of any State:”
Now, Sir. under this articls 3 which

provides for the formation of pew States,
alieration of mreas and boundaries aad

fi while if you want to transfer
a part of a State to amother Statc this
article 3 of the Constitution can be invok-
ed. if a part of a State, for exampls,
Punjab. is to be transferred to, say,
Himachal Pradesh, this article cannot be
operative, because the word used is “State™
and not “Union Territory™. Therefors, it
is that under this article 3, two explana-
tions are proposecd.

Suri Tyagl (Dehra Dun): Change of tho
name of a State is permissible under this
article. Now the nime is changed while
the State remains. It is the same State,
only the name is changed. From Pam ‘C*
State, it has become a Union t2rritory. So
only the name will change. Otherwise, it
remains as it is,

Shri Hathl: We can argue that Part C°
State has become a Union territory. But
suppose some objection is taken that this
does not include Union territory? This is
for making it absolutely clear. This is not
amendment: this is Explanation. There

fore, we say: o
“Explanation I~—In this article, =
clauses (a) to (¢), “State™ includes a

Unioa territory. ...~
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[Shri Hathi)
This is the Explanation added. What Mr.
Tyagi says is right that it can mean so.
But in order to make it abundantly clear,
this Explanation is being added. Then,
there is another Explanation:

“Explanation Il —The power conferred
on Parliament by clause (a) includes the
power to form a mew State or Unwon
territory by uniting a part of any State
or Union territory to any other State
or Union territory.”

This is a simple Bill. I need not say any-

Mr. Speaker: Motion moved:

“That the Bill further to amend the
Constitution of India be taken in:o con-
sideration.”

Shri Narendra Singh Mshida (Anand):
There are various amendments to the Hill.
The Members are absent.

Mr. Speaker: | cannot just go and c2ll
them.

Does anybody want to speak? No.

Shri Pratup Slogh (Sirmur): I want to
move my améndments here.

Mr. Speaker: Not at this stage. They
will be taken up later when we take up
the clauses.

As there is nobody to speak. 1T will put
it to the House.

Division No. 18)

Ram Siagh, Shri Hane, Shn
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The question is:

“That the Bill further to amend the
Constitution of India be taken into
consideration.”

Shri Tysgi: At this stage, is the pres-
cribed majority required?

Mr. Speaker: Yes. Let the Lobbics be
cleared. -

Shrimati Renu Chakravartty (Barrack-
pore: I just want out tp get a copy of this
Bill. T wanted to speak on this

Shri Namblar (Tiruchirapalli): 1 too
wenl out to get a copy of the Bill

Shrimati Weon Chakravarity: Even the
Ministers are not here. The Mimister of
Parliamentary Affairs. the Leader of the
House, is not here.

Shri Nambiar: This is because of the
sudden change in the agenda.

Shrimasti Renu Chakravartty: The
Minister of Parliamentary Affairs hinself
proposed the change.

Shri Nambiar: This i an important
legislation. We should have been given
due notice.

Mr. Speaker: Order. order. The Lobbics
have been cleared. The question is:

“That the Bjll further to amend the
Constitution of Indis be taken into
consideration.”

The Lok Sabha divided.

[14.27br®

Achuthan, Shn
Akkamma Dewi, Shriman
Anjensppa, Shri
Aronschalam, Shri
Agsd, Shri Bhagwat [he
Bakliwal, Shri

Bal Krishna Singh, Shri
Balakrishoan, Sbhri
Banerji Dr. R.
Barman, Sbri P.C.
Basaprs,  Sbri

Bbanis Deo, Shri L.N.
Bhargavs, Shei M.B.
Bhiikar, Shri

NOES

Bhattacharyys, Shri C.K.
Borooah, Shri P.C.

Brahm Prakmh, Shri

Brij Basi Lal. Shri

Braj Raj Singh-Kotah, Shri
Chakravarity, Shrimati Renu
Chakravarti, Shi P.R.
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Chandrabhan Singh, Dr.
Chandriki, Shri
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Daliit Singh, Shri

Deo Bhanl, Shei P.C.
Dhuleshwar Meens. Shry
Dinesh Singh, Shri
Dinit, Shri G.N.

Dorai, Shri Kminaths
Dwivedi, Shri M.L.
Eluyaperumal, Shri
Gahmarl, Shri

Gajraj Singh Rao, Shei
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More, Shel K.L.
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Mr. Speaker: The result of the division
in:

Ayes 2; Noes 170.

The motion is pot carried by a majority
of not less than two thirds of the total
membership of the House, present and
voting.

The motion was megatived.

Srimsti Rens Chak tyr Dues it
mcan that in this session, nothing can be

dope, there can be no Pubjabi Suba or
anything of the sort?

Shri Nambiari May | make a submis-
sion?

Mr. Speaker: Shri Hathi to comtinue his
speech on the Delhi Administration Bill.

Shri Nambiar: Before we 0 to another
item, may I make a submision on gwhat
has happened just mow? My . submission
i5, becanse of the change in the agenda, the
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[Shri Nambiar]
whole thing has ended in a very scrious
chaos. The formation of the Punjabi Suba
which was expected and which is bound to
come has been delayed because of the de-
liberate change brought about by the
Government. This is my accusation. The
whole country will feel disappointed at
the wuy this thing has been dome, 1
want to make a strong protest and I want
w record my objection to this way of
doing things. Such a serious issue has not
been properly dovetailed. As o  conse-

quence of this, we shall be made a laughiog
stock.

Mr., Speaker: Order. order. What can |
do? 1 cannot do anything.

DELHI ADMINISTRATION BILL—
contd.

The Minister of State ln the Ministry of
Home Affalrs and Minister of Defence
Sapplies in the Ministry of Defence (Shri
Hathl): Mr, Speaker, Sir, on Saturday last,
when the House rose, I had just begun
my speech on the Delhi Administration
Bill as reported by the Joint Committee.
This Bill was introduced in the Lok Sabha
on 18th November, 1965 and thereafter
it was referred to the Joint Commitiee of
both the Houses of Parliament.

The Report of the Joint Committee was
presented to Parliament on the Sth May,
1966. As stated in that report, the com-
mittee invited memoranda from public
bodies and individuals and also took
evidence from the representatives of the
public bodies, political parties and indivi-
duals. The scope of the Bill was
throughly discussed, and a number of im-
provements have been effecied. [ would
not like to take the time of the House in
explaining the previous history of the
administrative set-up of Delhi.

Mr. Speakern The hon. Minister
may kindly stop for & minute. There is
so much of noise in the House.

Shri Vasudevan Nalr (Ambalapuzha):
Mombars are excited.
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{Gurdaspur):
The wholo House is excited.

Mr. Speaker: I do understand that the
Members are excited. But what can I do
now?

Shri Harl Vishou Kamath (Hoshao-
gabad): It is not your fault.

It has happened once before also. This
is the second or third time when Govern-
ment have blundered. They are im
blunderland.

Mr. Speaker: Mow. Members have o
give their atlention to the proceedings that
are going on. They should not go om
talking among themselves. :

Shrl Nambiar (Tiruchirapslli): This
was a snup arrangement which we did not
anticipate.

Mr. Speaker: What
case?

can [ do in that

Shri Vasudevan Nalr: Government
should explain why ull this has happened.

Shri D. C. Sharma: It is 2
to us.

big blow

Shrl Harl Vishou Kamath:
emissness or blundering on
Government.

This is a
the part of

Mr. Speaker: Now, the hon.
ter might continue his speech.

Minis-

Shri Hathi: 1 do not like to takc the
time of the House in explaining the previ-
ous history of the udministrative set-up of
Delhi.

rhe Home Minister, while moving the
motion for referring the Bill to the Joint
Committee had explained in full the
reasons for bringing forward this measure
for the administrative set-up of Delhi.
He had explained in detail the special
position which Delhi occupied and the
position of the other federal capitals ia
the world also.
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14.23 hrs.

[Me. DEPUIY-SrCAKER in the Chair]

A balaoce is kept between the require-
ments of democratic  ussociation of the
people with the administration and the
noed for effective control of the national
Government over the Government of the
capital, 1o avoid conflict which may
detract from the cfficient working of the
metropolis.

It was also expluined that keeping in
wicw the fact that a large number of
foreign Legations, Embassies elc., were
boused in Delhi it was not  expedient or
advisable to have two sets of Government
or a dual Government in the capital.

I would restrict mysell to the Bill s it
bas emecrged after the del.berations of the
Joint Committec. The House will notice
that there were in the original Rill 37
clauses. As the Bill has emerged from the
Joimt Committee, as the report of the com-
mitice shows, there have been two new

clauses added, namely clause 15 und
clnuse 36 One clause, namely original
clavse 24 has been deleted. 11 clauses

have heen amended, and two clauses have
been amended hecause there are conseguen-
tial amendments. Tn all 16 causes have
undercone changes out of 37 clauses  The
new Bill has 38 clauses.

I shall now deal with the important
changes which have been brought about.
The first is the amendment of clause 3.
The onumber of elected members of the
proposed metropolitan  council has  beon
riised from 42 1o 49. That s one impor-
tant change. The second change which
the commiltee has brought about is that
instead of associating three members of
the interim metropolitan  council nomi-
nated bv the Government with the Elec-
tion Commission for the purpose of deli-
miling the constituencies of the council,
provision has been made for associating
the Members of the Lok Sabha represent-
ing Delhi with the Election Commission
for this work. It was found by the com-
mitiee that it should not be left to the
Central Government to nominate any of
‘the members for this purpose.

707 (Ai) L.S—6.
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Then, §clause 12 has been amended to
muké a provision for the Deputy Chair-
man of the council. There was only a
chuirman to be elscted, but u deputy
chairman bus ualso been provided for by
amending clause 12.
Clause 1} s only a consequential
amendment. All those provisions which
applied to the chuirman bave ulso o be
made applicable 1o an extent to the
Deputy Chairman. Therefore, amend-
ment of clause 13 is & consequential one.

‘The mew clause 15 specificully provides
thut every member of the executive coun-
cil shall have a right to speak or other-
wise take part in the procecdings of the
metropolitinn ~ council or any commilies
thereof,

The next clause amended is clause 20
(old clause 19), where a provision has
beep made regarding the powers und pr-
vileges of persons who have the right to
spouk in and otherwise take part in the
proceedingsy of the metropolitan  council
und uny committee thereof, us they apply
in relation 1o members.

Then, clause 24 which dealt with the
lunguage or languuges to be used in (run-
sacting the business of the metropolitan
council hus been deleted. It was thought
thut it should be left to the metropolitan
council itself to decide what lunguage or
lnnguages it should use,

Clause 24 (original clause 23) has boem
amended to provide thut the administrator
shall make the rules ufter consulting the
chairman of the metropolitan council.
That has been added.

Then, there were demunds from various
members that one of the members of the
excculive council should be designated as
chief executive councillor and the other
members as  execulive councillors. This
change has been made in clause 27.

Then, it was also thought that in order
to uvoid byeelections to the Delhi Muni-
cipal Corporation, clause 32 might be
amended so that the methership of the
corporation should not preciude the per
sons from being members of the inlerims
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[Shri Hathi]
metropolitan council. This provision re-
moves the bar on being simultaneous

membership of the interim metropolitan
council and the Delhi Municipal
Corporation.

Then the other clause 35 is of a coa-
scquent.al nature, which provides that the
electoral college for the Union Territory
of Delhi shull consist of the elected mem-
bers of the Matropolitan  Council con-
stituted for the Territory under the Delhi
Administration Act 1966, and until that
Council is  constituted, the electoral
college shall consist of the elected mem-
bers of the interim Metropolitan Council
constituted under the Act

Then a new clause—as 1 said, there
are two new clauses. one is ¢l 15 and the
other cl. 36—has been added to provide
for the representation of the Metropolitan
Council on the Delhi Development Autho-
rity in view of the representation of the
Delhi Advisory Commitee on the DDA.
With the coming into force of this Act,
the Advisory Committee will not be there.
Therefore, the representation which the
Delhi Advisory Committee has on the
DDA will be given to the members of the

Clause 38 3 the President to
take @oecessary steps to remove any
difficulty whatsoever for giving effect to
the provisions of the proposed law, parti-
cularly in relation to the constitution of
the Metropolitan Council. The Com-
mittee, specially Shn  Kamath, wanled
that orders made by the President shall be
laid on the Table of each House and
would be subject te such modifications
as may be made hy both Houses. That
also has been incorporated.

These are the main amendments to the
old Bill as was introduced. Tt may be
that at the time of the motion for refe-
rence of the Bl to the Joint Committee
and during the Committee stage, sugges-
tions weic made that the Metropalitan
Council should be given financial powers,
that is, power to approve the budget of
the Territory and a provision that the
Executive Council should be collectively

In substance, this suggestion amounted to
placing the Metropolitan Council in the
position of a legislative Assembly so far
as the budget was concerned and muking
the Executive Council answerable to that
body in the same way as the Council of
Ministcrs is answerable to a State lepisla-
ture. It was made clear that the thiine as
was envisaged ond under which ths B
has been drafted and introduced is that it
was not contemplated that there should be
a Lepislative Assembly for Delhi—art
239 stands in the way—and so if there is
no Legislative Assembly. it is not possible
also to give financial powers. Ewen then,
we have given as much thought as conld
be bestowed to this quest.on, we huve
consulted experts, and the Comitluce caome
to this conclusion that it was not pessible
to give financial powers to this body.. ..

Sbri Harl Vishow Kamath: Without
amending the Constitution.

Shri Hathl: ...... without amending
the Constitution. Therefore, the Bill

which gives the maximum associalion to
the people of Delhi in the adminstration
of the territory has been the result of the
deliberation of the Joint Committee as it
has emerged out of the Joint Committee.

I would not like to deal with other
suggestions which are likely to come just
now because I would be glad to hear the

argumcnts and construc-
tive and helpful suggestions. After that,
if we think it feasible to accommodnte. we
may consider them. Bur so far as the
main theme is concerned. giving financial
powers and making the Executive Council
responsible to the politan Council
seem not to be possible.

T move.

Mr. Deputy-Speaker: Motion moved:
“That the Bill to provide for the

administration of the Union terntory

of Delhi and for matters connected

therewith, as reported by the Joint

Committee. be taken into considera-

tion™.

Shri Harl Vishoo Ksmath: What s
the time allottsd?
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Mr. Deputy-Speaker: Three hours.

Shri Hari Vishnu Kamath: In view of
the importance of the subject and the con-
troversial nature of the Bill, I suggest that
the time must be extended—] am sure
members on both sides will agree—by at
least one hour.

Shrimatli  Renu Chakravartty (Barrack

pore): No.

Mr. Deputy-Speaker: The programme iy
very tight. There are other ilems of
business  also.

Shri Hari Vishnu Kamath: Thaie are
amendments also. How much for gene-
ral consideration and how much for clause-
by-clause discussion?

Mr. Deputy-Speaker: We can have two
bhours and one hour.

Shrl Hard Vishou Kamath: So many
amendments are there. They cannot be

disposed of in one hour.

Shri Bade (Khargone): The other busi-
sess collaped. We have saved some time
on that. That may be given to this,

Mr. Depsty-Speaker: We shall sc: any-
way.

sft oy et (faet w0r v ) :
ITEW WEIEE, HO TR SANEqT W
s@ # | wfmam ¥ gfeoet & fodr
oAy fear mr & dfaa o
WTU 332 % e w & wgv o g fe

“Seats shall be reserved for the Sche-
duled Castes snd Scheduled Tribes. . .

& wgr wrgen § f ag o Freet s
freas § 37 it 9t 32 wvvr # Faw wY
WY ST AT O @A K AT ¥
AT TR W A Y T T arfaat
& fatr wrf wroeor A T T
I & forty few gefoa Y it o
& vafay oy fadow §faem ¥ wm@T
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* W‘!{Tﬂ ¥ W 5w gt e fasr
& oy o wfgr | @ & wafoy
ot & far wg ax ot Wegew sRew
% @i & g arg forinT a8t § o
fe sifrzzmma % we wv ¥ fawr
g & fe dggew wwzm
w1t & fa'r afrre Feasd gy anfed )
Mr. Depuly-Speaker: This House has
never tuken up the question of deciding
constitutional matters, That is for the
courls to determine. Perhaps the provivon
for representation of scheduled castes will
be made in the clection rules by the

Election Commission. There is no pomnt
of order.

ot 7w 0. %7 - wfaee i faege
ez faar gur &, W W Wy
G

Mr. Deputy-Speaker: 1 have ruled it out
of order. We do not decide comstitutionud
questions.

&t WU TATEY : JUTHH HERET,
&wgwET g ...

Mr. Depaty-Speaker: | have ruled it out
of order.

Shrimati Repn Chakravarity: Mr.
Deputy-Speaker, after hanging fire for a
very long time, this Delhi Adm nisirat'on
Bil has come before the Lok Sabha.
Before coming to Lok Sabha, we bhave
seen it pasting through many phases as far
as the ruling party is concerned. At ope
stage one heard that it was being opposed
by the Delhi Congress; later we beard
that 8 section of them were supporting it
and a section were opposing it. Then
we were in the Joint Committee, we wil-
pessed the spectacle of several Members
of the Committee, resigning.

Mow. what ever may be the reasons for
such behaviour, at least we on this side of
the House—I can say thin at least for my
party—have not been able to understand
till today why the Home Ministsy and the
M'nister, Shri Nanda. and in his place,
Shri Hathi, nre consistently denying the
people of Delhi a democratically elected
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and fully representative government, when
Delhi actually is the biggest Union Terri-
tory from the point of view of population
and also from the point of view of its
importance. If Himachal Pradesh, Mani-
puwr and Tripura, can have more or less
elected legislatures—and the people there
have agitated and got it—I do not see any
reason why the Delhi State cannot also
have a democratically elected and  fully
representative legislature.

As & maltter o fact, I have not been able
to understund why a ion of the DeMd
M.Ps. und why my hon. friend Shrimatl
Subhadra Joshi is so opposed to it. It
has really puzzied me. Maybe personali-
ties have got mixed up in the whole

matter. but T have not understood the
rriociple of it.

We have been told that in  USA,
Wishington does pot have such a thing.

For everything that we have to do here,

mua we find a parallel in  the United
St.tes? If it is a good thing. take it. But
I was told that even in a place like

Washington, there is much to be desired
as far as civic administration goes. As a
matter of fact, I heard just recently, and
then I thought about the discussions we
had in our Select Committee. that recent-
ly when Washington had & very big snow-
fall, the civic' administration was such
that for days the Indian Embassy was com-
pletely surraunded by snow, and they had
no means by which to clear it, and for
days they could not come down to carry
out their normal avocations. T have not
been to Washington, I do mot koow what
it was all about, but our Government is
always telling ws, this is what happens in
Whashington. this is what happens in New
York. [ have not heen able to under-
stand, if Manipur, Tripura and Himachal
Pradesh can have elected legislatures, why
the seat of the Central Government being
in Delhi presupposes that they should
not have an elected legislature.

It appears to me that all the arguments
that' Shri Hathi has put  forward have
been totally unconvincing, especially when
T find that really in Delhi we have a
multiplicity of organisat'ons dealing with
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matters which are essentially civic, and
which makes the normal life of a State so
dificult. For example, they have the
Delhi Development Authority, they have
the Delhi Milk Scheme, they have a plet-
hora of bodies, all set up one on top of
the other. We have the Delhi Corpora-
tion, and mnow we are going to have
another Metropolitan  Council which is
neither fish nor flesh. So. 1 see absolutely
no reason why Mr. Nanda, the Home
Minister, the Home Ministry and the Go-
vernment of India could not see their way
to give a legislature to the people of
Delhi.

Shri Hathi: Constitution.

Shrimati Renu Chakravarity: The Con
stitution has been brought up as an ex-
cuse, but, 1 am attacking the very basis, the
very principle of the Bill. 1 am not in
the Select Committee, I have the right to
say that this Bill should be scrupped
entirely and a full legislature with full
rights to the people given just as are given
to all other citizens of India and should
be given to the peoyle of Delhi too.

What is the set-up envisuged under the
proposed Mtropolitan Councl?  The fact
is thut even with the new aumendments, the
Metropolitan Council and its members are
noth'ng but an advisory body. [ koow
my hon. friend Mr. Khann: is very
enamoured of this advisory body. So is
my hon. friend Shrimati Subbadra Joshi.
They would like to advise. but Members
of Parliament know what the real status
of these advisory bodies is. We have so
many consultative  committees, and we
have seen that they are an absolute farce,
a complete farce, with the result that after
four or ten years. whatever the number
of vears, you have been clected to the
House, Members have stopped going to
them, because it is an utter waste of time,
utter wasie of breath. Nobody I'stens to
you. You may try, as far as you possibly
can, to attend these meetings. but as far
as the executive is concerned, it Rocs
merrilv on. Therefore. this Metropolitan
Council. which is nothing more than an
advisory council, is, T would say, sothing
more than a debating society.
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Actually, all executive authority is going
to vest in the Executive Council, and this
Exccutive Council, again, is made a nomi-
nputed body.  Firstly they muke the
Metropolitan Council such that the Elected
Members have an advisory capacity, und
the Execuuve Committee, where they
have some exccutive authority, it is made
a nominated body. It is a peculiar con-
cept that if you have elect'ons, you make
it advisory, and if you do not have elec-
tions and have nominations. you give them
exccutive  authority.  This shows the
undemocratic nature of the entire concept
of this Metropolitan  Council and  the
Exccutive Council set  up under the
Clauses of this Bill.

Not only that. In many cases it is the
Administrator who will be ruling. If the
Administrator thinks that questions should
not be asked, he will make the rules, he
will just take the advice and consult the
Mctropolitan ~ Council  Chairman,  but
beyond wsking the Metropolitan Council
Chairman, therc is absolutely nothing 1o
prevent him from making the rules as he
thinks fit. If there is a dendlock, he will
refer the matter to the President, and the
President will give his verdict. but prior
to getting the President's verdict it will
be decided by the Administrator whether
a particular matter s important enough
for him to ulilise the veto and refer the
matter to the President or not. So., | say
a bureaucrat. an Administrator, will have
the whip hand over both the Executive
Council and the Metropolitan Council.
This is what T have understood from the
Clauses of this Bill.

Therefore, after having opposed the
very principle underlying the Bill, that the
people of Delhi should be deprived of a
legislature with full legislative powers
given to other citizens in India. T have now
tried to make an amendment which T put
before the House. within the limitatizns
which this Bill puts before us. As an
Opposition Member, 1 cannot do  any-
thing further at this stage.

1 propose that in the Clauses of thic
RiN, if we really are sincere to give the
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Metropohtan  Council some democratc
rights, there should be a provision that
afier the Metropolitan Council’s advice has
to be taken, that advise should be referred
to the Executive Council or to the Cen
tral Government or to the President as the
cuse may be, and that the people o whom
it is referred should regard the advice
and the recommendation of the  Metfo-
poltan Council as  mandatory.  This at
least shotld be dome.  If this also is not
done, | would say that this ‘s nothing but
a farce. The people of Delhi rightly are
agitated over this matter. however much
my hon. friend Mr. Khanna may say that
there is a large number of people in Delhi
who do want such rights.

I have also tried, within the limitations
of this Bill, to muke the Executive Coun-
vil responsible to the Metropolitan Coun-
cil. 1 have not heard any worthwhile
arguments made by Mr. Hathi when he
introduced this Bill, as to why this alw
wis not  possible, why the Executive
Councll  should not be respomsible 1o
thos: who are the elected representntives
of Delhi. | believe that there is far tho
much of a personal  element in  this
quarrel. We are people who come from
outside Delhi, we are not at all concerned
whether it will be Mr. Khanna who will
be Chief Minister or X or Y or 7. 'Whart
we are concerned with is the principle
underlying the Hill. Therefore, 1 wouild
say that at least the Executive Council
and the Adminftrator should be responsi-
hle to the Metropolitan Council for their
aclions. Therefore. 1 have proposed and
will propose and will press that at lehst
this much should be accepted by Govern-
ment that any member of the Executive
Council against whom the Metropolitan
Council has passed a vote of no confidence
by a twothid  majority should be re-
moved At least this minimum thing
should be there. That is what chould be
there in spite of all the other arguments
which have been put forward before us.
If that is not done immediately, I sy that
this whole thing is useless. We are hand-
ing over the entire administration of
Delhi to a bureaucratic set up. whith is
not the real idea behind a Bill of this
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type. Sir, I would also urge that the
ouinber of elected members of the council
should be increased to 56. Here I find
myself  very lucky; I find that Mrs.
Subhadra Joshi has given a similar amend-
mem and so I huve a sneakying feeling
thut it is going to be accepted by the
Government.  Once in my lift, 1 find 1
am in good company. Dut if this point
bad beco accepted carlier it would have
becn better.  Why did we go in for the
other 49 which would have overlapping
of constituencies. inevitable. It is also
a question of deciding the number on the
basis of population and other matiers
which I had etplained. 56 is normul; I
to 8 constituencies for the Lok Sabha scat
On the basis of the existing population
and the constitution of the Delhi municl-
pal authorities this is the most reasonuble
principle that should have been accepted.
I have also proposed that we want Lhis
Metropolitan council should be an active
pody and in every clause we should give
such authority and such powers to enable
it to actively intervene in the lifc and
well-being of the city. That is why regard-
ing the question of whether the r T
litan council should be
interval of not less than six months, 1
tave said not less than three months. Also
have said mot less than three months.
Also whenever a vacancy occurs in the
chairmanship of the council, it shall not
be left vacant for any unspecified period;
election to the chairmanship must not be
later than a month irom the date on which
the vacancy takes place. I would recom-
mend to this House that we should look
at this Bill in all itx minute details at the
second reading stage but even at this stage
we should give our verdict that the under-
lying principle in this Bill is something
which we cannot accept. We cannot
accept the decsion of the Union Govern-
ment to take away from the people of
Delhi their right to have an elected legis-
lature as every other citizen in the rest of
India.

Y o wwrw (e faeet) wEA
P rft e, W waferam fawet
- wret & fog o gg fasr aamar mor §
# 3% T ¥ GYY §U Wy g frare
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e AT w s ¥ o aer g g
¥ qg wg & W g v qe o0 e
wr g &, wg Areit e FET N
¥y faeelt widw & o 2, faesdt -
g9 ®t oot B, fooeft arffrer ardt
] oWt 2 ool gwd  dfefaww
arfegt 1 WY & 1 foedt ot ®r s
Ay gafaw  wydfmw & e Ay
% gfaa @), 9 &g fasmA wriarg-
v g, W gefegas wwargaway
gl, ®EI, WA AN wTAATEAVAE
Fraganfaga g Ax ag v ¢ fw
77 ¥ gz g fa= ot g0 = feelt
tefafrewm faw % am & feeel % fag
WA § 9% 91K & 9% GEmed
wrE amea faeslt aret w A8 & @
T % a0 ¥ feest el #r agary
w1 faratar & faar mar § 9 ag awg ot
for fowelt & w13 8 v H ¥ 5 Hrad
¥ ew ¥ grafuaa Wi w93 ¥ oeiwr
2 fagr 91 | 99 F UT 9% 4} fr @
fer ® o A ¥ g GwEd
A ¢ W § wit avra A Faent ot
< maet iz wrf o 9w A ¥y &
dare 7t & fogren @ T & A
W fa=r & @79 # aF @A el
¥ |y IgATEr F R qg I d
fs gart 3 Awwd 9w ¥ 1@ afer g
I 3 & A ag W W @
iy T 30 ¥ fgeam o) Sradic
wfee & fr a9 aga A6 @ wo
T ¥ W IE M e & FEA & qefaw
WA 9T § | OF WIT A & OF
gt e § e fr areqe il
7€ faeeit 7 §, 7k faeelt & fao g1 o
t 9 S W §i Afe foet Al ¥
fere ager sy Y o & 1 W qferardy
afrse § werfied Tyzw E AT &
7 & At ¥ g aga e g W e
b iy Y on TE T a—



737 Delhi

To be loyal to our organisation mist not
wacun subordinating of one's scttled con-
mections. Parties may fall and
mmy rise but our deep conviclions must
semain unaffected by such passing changes.

o FAfgavw & ag & v &
WA WA fTNIT W FEAT Sgar )
& faw & gro W ¥R §EA wgw WY
==Y & 30 WTE WY & A9 SfETRY
Y 7 ¥ ol qg dam ST aEe
WaT A 1912 F 99 § g TA-
aF1 Wit ag IEET T aw A @
o ¥ @ qw A 9 fr W ew
«F JgaTH WY @ P oy A
ot & 1914 # fafew maide 3 af
feft & il A fear @1 o) "
w1 1947 ¥ fear mr WiT &E JEw
o WY iEar o @ & fr feet & A
&Y TwAfaw wfawre, faeft & amif
® furifew wftot wdmE arfe
T f owr ot R & wmw w
€9 v v wg g fe ommm
gfar # mifirre o)t d@a ) ey
& fomet e Togrt o w1 Zew
w1z %X war uf @t A et e
wt feear 7 ar Wi o s fgeerfors
g At a1 afer widieame ¥ oF
€A W & HATE 74T oY 3 & A Ay

Particy
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w41 & f o W T wrE dnnifew |
ezt ¢ etenfs az et fog o @
€1 3fea v v fedt ot e

agt a% f&  F3TE AEnl § g feer

& WY ToeY & 3 3T F o o

g 1+ ¥ wf #fzw gfran & w=T A
am ¥ dyor ot g &0
AT # agf g 8, w99 wweer ¥
gt g § og Sy w3w A A
Furqg ¥ 7T § | @ & g F1-
free g% § 97w o oefafasw §
&zw v @z w1 37 F orf % g )
T w1 d#few o ez § 1 efAg
T vy e feelr & Q0 vwwr off
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6 goit og a faogw o T &
Y e 7 fe ag w7 w1 frest arel
& | JEATR £ o1 @ g ) e
o 771 fF wmar e ury SfEw wan
argd § Wit 7t feslt od, ww av
¥ 7t et & wwr mgw e
wg Ew A & gy £ oA dww At
feest ® we o &, o af feAy
e Wt agt eaR a T | A et il ag
wrf uiwwrt 7 T gt aw f§ It
qfemide & 943 e ufewe a
ag amr oY AN www F owr ewar
& o &5 auEr oY w1 e w1 € faewl
¥ dn% waT @ awy § 1 Bfeq gt
o gH faedT Al &7 aweas § A W
& ag wgar wgar § fe garn faslt
& g & amy amer ko KA
T & arawt fear 91 foedr oiwmm &
fr gn wo ¥ far e1f tamifew dewe
oA wife ¥ awwa 4 fe
IW & wT I awerel W 5w Ny
qiwfaY w1 W gw g gy wwar §
W ag & wre ¥ aved qg dav g -

As has been said earlier, the problems
of Delhi are problems of growing city
and they need to be tackled with courage
and imaginations. The Pradesh Congiess
is firmly of the opinion that the problems
can be tackled properly only through a
democratic set-up and a bureiucratic set-
wp is ill fitted and ill equipped to deal
with the multifarious problems which
Delhi of today puses.

ag arazr feed) ¥ A7 & aoed fem
mr a1 & & o gur? o s R
ael A W oWt gy e fear a@
fw &= g & fad ow fardae e
w4 | g X Tt v e fw osfeEd,
CHEET W W), Wy winwET & qEray
gzt 9 EEfrn Az,
¥t oYt giar 2 v Y, @t fay
o 99 TR ¥ g e sy
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visi in
Ffaudmeg 1 WAL WA afecred distriots of Kelahandi, Sambal

aY g% TR &7 AT 1 B® T
W At W dfew TagETa AgE
7 guTt AT ag e faa ar fF g
afa T@, g0 WTIHI U WeT 39, 0%

weer fram 3 %t mifow 3, fom
W9 A1 qEedT gON, WY odwEr
mfeast

15 hrs.

Mr. Deputy.Speaker: He may continue
afterwards. The Prime Minister may now
muke her statement.

o oA AArEY Wiy (waTaTz)
IqTEqA AEEG, T OF AT ¥
A {1 wer it & 3 gar fr og o
X qF wEgAs wWm )
™t

e wpwy ;i sEAE| #1
T A Y

o Ow watye sty - a ¥rm
am @ mm ¥ W faw w1 oW
soRrr g Tk g ?

Mr. Deputy-Speaker: They do notl arise
now. The Prime Minister.

o T AATNT Wit : FORTT AW
gwn ! wemrRTE AT W R

Mr. Deputy-Speaker: Order, order, The

Prime Minister.
15.01 hrs.

STATEMENT RE. PRIME MINISTER'S
VISIT TO ORISSA

The Prime Minister and Minlster of
Atomic Energy (Shrimati Indira Gandhlk
Sir. 1 rewurned yesterday afternoon from
& two-day tour of the areas acutely affect-
ed by drought and scarcity in Orissa. On
the ove of my departure, I extended my
stay in the Stute as originally proposed, by
an extra day so as to have a fuller idea of
the prevailing situation. T had occasion

and Bolangir, including some which were
oot on schedule and which were selected
on the spot, for surprise visits. At moy
request. my colleagues  Shri Jaganaths
Ruv and Shrimati Nandini Satpathy, who
accompanied me, went lo another three
villages for which 1 could not mysell find
time; Shrimau Satpathy went (o two
villages to which 1 was to go, while I
went to two others which were not

schedule.

Apart from addressing large gatherings
at Sepapalli, Khariar and Padampur, &
had the opportunity to meet and talk to a
large number of villagers, wherever I
went specially Adivasis and Harijans—amd
to visit their homes and see their families
und children. | wvisited many gratutioos
relief and free fecding centres, school
centres for feeding children, sites where
relief works were in progress and centres
for the distribution of loans and seed. 1
also had occasion to mect the Honourahle
Member of this House from this arca, and
some Members of the State Legislature
including those of the Opposition Party,
local officials, Panchayat leaders, ropre-
sentatives of voluntary agencies working
in the areu, students and youth representa-
tives, as well as others

1 was naturally distressed to see condi-
tions in these affected areas It was
obvious that the people had suffered
considerable hardships. Thgre is unprece-
dented drought and scarcity, and an acute
lack of purchasing power. At the same
time [ was somewhat relieved to find that
the situation is under control as a result
of the energetic measures taken by the
State Government. But there is no room
whatsoever for complacency. On the con-
trary, there is great need for administer-
ing the relief programme with the utmost
possible efficiency and despatch and for =
very vigllant eye on the situation.

My colleague, the Food Minister.
apprised the House the other day of
warlous measures taken to provide relief
In the affected areas. The State Govers-
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ment have already strengthoned the relief
machinery at various levels and uppointed
a senior officer as Special Relief Commus-
moaer W co-ordimate and  direct relief
work; he accompanied us during the tour.
The relief programme has now been
revised upwards to provide for an outlay
of nearly 9 crores. A sum of Rs, 1.35
crores was made available to the Orissa
Government some time ago for expendi-
tore on relief, and a further sum of Rs. 2
crores is being relcased to-day tn provide
wayy and means support for further ex-
penditure. [ have emphasised that peither
rigidity of procedurc or Jormality, por
lack of resources should be allowed to
come in the way of the programme, and
such further needs as arise and are agreed
wpon will be similarly met.

As the Food Minister announced the
other day, the number of people covered
under gratuitous relief which is meant for
the old, the disabled and the infirm s
being increased by the State Government
to 2,00,000. The number of free feeding
centres has also been increased. Some
road-works are being undertaken to pro-
vide widespread empioyment to people;
10,000 wells are included in the pro-
gramme out of which 3000 are to be
made pucea jmmediately, and the remain-
ing ufter the rains. Other similar works
are being undertaken. including those
which can continue during the monsoon.
Some medical teams are already at work:
more will be sent.

One of the most important and urgent
needs of the affected people is the ade-
quate and timely supply of seed require-
ments for the next Kharif crop. A pro-
gramme for the procurement asd supply
of 4 lakh maunds of seced by the middle
of June hax been drawn up and is under
execution, Side by side, Ra. 3:5 crores
of tagavi has besn arranged. The original
limits for the grant of tagavi have been
liberalised to provide loans at the rate of
about Rs. 100 per scre, upto fhe limit
of Rs, 800 to the same party. I have im-
pressed upon the State Government and
the nfficials concerned, the importance of
nmelv imni~mentatioa of this programme
and ticy have assured me that they will
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keep the target date so that difficulties of
movemen! in the rainy scason do nut
come in the way.

One of the questions muised concerned
the actual wages earned by people volun-
teering themselves for reliefl works. The
stute Government have agreed firstly, that
as far as possible panchayat and other
agencies will be utilised to organise thesc
works, with a view to minimising reliance
on middlemen; snd  secondly, that in the
patt-tn of wo-es paid, & minimum caming
of *h: vilue of one rupee per heud per
duy 1s i for subsi irrespective
of output, with more for anyone who s
cntitled to it on the basis of his actual
work.

There hag been a demand in  some
quarters for the supply of paddy instcad
of milled rice. It appears that the bulk
of the supplics have already been convert-
ed into rice. and the stocky of paddy
available are now relatively limited; also,
I was told that the actual demand for
paddy might not be much. However. the
State Government have agreed to arrange
for some stocks of paddy to be sent to the
affected areas where there might be
demand.

The problem of the high price at which
rice was being sold was also brought up
and it has nmow been decided firstly, 1o
subsidise rice in selected areas of spevially
acute distress; and secondly, to supply
partly wheat  end partly rice in oress
where this combination will be appro-
priate, thereby bringing down the overall
purchase price.

T was particularly concerned, as | am
sure the House will glso be, ahout the
health and weMare of children in  the
scarcity-affected  arens I have advised
the State Government to comsider extend-
ing the scope of the children’s midday
feeding programme to non-school going
children, at least in the pockets which are
specially hard hit. At one such feeding
centre [ saw that this had, already been
started in a small way. | have siso sue-
gested that a suitable person might he
attached to the Special Relief Commis-
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s‘oner to help him coordinate the Health
.and Child Welfare programmes.

For the next egricultural season, apart
from loans and seed to which I have
referred earlier, the State Government are
arranging to press into service all avail-
able power-tillers and some tractors to
help cultivators plough their lands, subsi-
d'sing the service in the case of the more
needy.

My enxiety is as much about the long-.

term needs of this very backward area as
sbout its immediate npeeds. It is obvious
that this area has not yet received the
impact of development programmes in
any appreciable manner. This state of
affairs cannot be permitted to continue
and we must devise an accelerated pro-
gramme for its long-term development on
the basiy of priority. 1 am asking my
co'league, the Planning Minister, to go
into this maotier at an early date in con-
sultation with the Planning Commission
so that we can undertake this task as early
as may be practicable.

1 was deeply touched by the affection
and kindness with which people received
me everywhere, in large numbers, in spite
of the gruell'ng heat. I wes also hearten-
ed to see their gpirit and high morale,
_regardless of the present difficulties.

Thank you, Sir.

Shri  Surendranath Dwivedy (Kendra-
para): I om glad that unlike the food
Minister, it was possible for the Prime
Min‘ster to visit some of the villages and
she al:y decided to go to some un-sche-
duled villages. 1 want to know whether
she or any of her colleagues who visited
some of the villages were able to go to
village Deodhar where 9 persons have
d'ed, according to the admission of the
State Government. They did not admit
that the deaths were due to starvation;
they say it is due to continued mal-nutri-
tidh and super-imposed iliness. Was it
ponsible Yor her to werify any of thess
.casoa?
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I am really sorry even she was not able
to persuade the State Government lo scize
all the paddy that is awvailable with the
mill-owners and others and to supply it to
the people. She says thzt she was told
there was not much demand for paddy.
I do mot know who told her so. Was it
possible for her to ask any of the villagers
there and they said, “No; we would prefer
rice to paddy”? When 1 raised it the
other day, the Food Minister said, the
Prime Min'ster will discuss it with ths
Stzte Government. The mill-owners are
charging high prices en'd they have pro-
curcd the paddy.  Some paddy is available
in other places too. The point is if paddy
is supplied. the husk w'll be available for
the cattle also. I think even now they
should take some steps in this regard

She has told us about the other
mezsures that have been taken. I want to
know if she had any discuss’on with the
State Government because this area has
been long neglected to take up any major
irrigation project like Indravat’ and other
projects in that area, so thet these thihgy
do oot recur in future.

it/ (wefiz) oS,
qg® ot & wreta wEv AR o W
0Tz 2T g 5 @ ¢ /i 97 9w @
# w§ W' W # wgi B o qv @
qr, §1 5T @ 0 | AfEw TER A e
fear 8, o we & wmx ¥ @ g
s d o w st or AW 8, AR
TR g A g e
7% qaT & Qar i< gar ¢ AT g
aw oY ¢ fir fora A swa & a2 8,
AT EWR AT 99 ¥ agwa a@drgy
T, WEGE T WX g g
¥ o ar | 7 aor ) Ay @Y
£ w1 wiavy # woere dar v S
wen foed e qamdfs geems
¥ e ov Hi g W Edg
sagdl, Wrger  ¥TRm o dEgA
T & W ST EY
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T A nEm & At ¥ @
A A & Aud g w Hgw
#amfaez a2l & wrf gz o & 07
& AT 9T HY IW @WG Wwrg mAY
A ¥ w71 T77 o@TAw o fF w2 dar
WFC g TIEAG €, g9 A T agEeyy
Tt ¢, fawd wa ag 7 @ oY
= avg & fafasc am a=ta ami w5
e A E, ¥ ew ¥ far w1 smawar
w1 gl |

oW wENw i
ifay |

oft 0 n@ szt Dfod, feam
&y we 7 §, wifec og o9 Awr §
foa fad ?

W R SR ALY

Sbrd G. N. Dixit (Etawah): On a puint
of order, Sir, Shri Maurya is scting against
Rule 372 which says:

“A statement may be made hy mi-
nister on a matter of public im-
portance with the consent of the
Speaker but mo questions shall
be asked at the time the state.
ment is made.”

The rule is categorical and it should not
be allowed to be violated.

Mr. Depaty-Speaker: The praclice
this House has been to allow a few ques-
tions in an explanatory way. [ requ-:*
members that the questions chould be
short.

oY H.d : weg 93w, AT, INT
mud Nysfaigraard
agt & a9 w30 & aumw ofefag)
® AHA @Y g AIEIT 7 T AT
saeqT A § 1 IEWr # &0F 10
AT v wEw AW T, waw & frer ¥
TR mE T g, A% AW
firaet ey wORTT A Y § AW am

sreereg@ g’

Wy e
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.’lﬂ Rena Chakravartty (Darrack-
pore)! The Prime Minister said she woull
not like to go intn the past, bu! would
only think of the future. But has she
found out how in a surplus State like
Orissa it was possible that there was such

a tremendous  lack of fond even though

it was a backward area how the ad-
ministration  failed e rush food
there even  after there was such a»

severe drought? In future, how docs she
propose 1o sce that such a thing never oo
curs again because drougits will be there
even in future ?

Shri Namblar (Tiruchirapalli): Only the
other day Shri H. K. Mahtab, formér
Chief Minister of Orissa, zompared this
famine to the Bengul famine. So, may I
know whether the Prime Minister and the
Government have taken a scrious nolc of
the situation and are taking steps similar
to those taken during the Bengal fomine
and subsequent fami lsewher: or have
they taken it only as a scarcity arca, as
reported earlier?

Shri Hem Barua (Gauhati): Although the
Government so long in their own obdu-
rate way have denied the fact that fumine
conditions, exist in these three districts of
Orissa, viz., Balangir, Sambalpur and Kal-
shandi, 1 must congratulate the Prime
Minister on having come out witha very
out-spoken stalement that is zharucteristic
of her. In this connection., may I know
whether after touring these areas, sh: was
convinced of the fuct that famine is there
and if famine is there, whether she i
going to declare these arcas as fanune
affected arcas and take necewsary ‘sicps to
meet the situation? When a particular
urea is declared as faminc-affected, work
on a war-footing is taken up. Is she guing
to introduce that in these arcas?

Shrl Krishoapal Singh (Jalesar): Arcord
ing to the statement of the Primz Minister,
the immediate prohlem seems (o be to pro-
vide purchasing power to the pupulation
affected by the drought. My supyestion is
that Government should start relicf and
development works.  When we were dis-
cussing the Railway Budget the oiner day,
wsome Member proposed ‘bere 1hal new
railway lines should be constructed thers
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1 think this is the time when these works
should be taken up. Peopel who are
capable of working should be provided
with employment and those who ure in-
capable of working should be given for re-
liel and assistance.

ot w¥ (@roie) o aeR o b
srin  fafeex &t #1 v AT g
fe & agr 99 ofcy & af, Wiz @w @
A FT WEAFA T H A AT FETEE
agd wowr fzar & | e won w@qw
awre fat |, o fF 9¥ET 91 ¥ Q|
& w2, Tt 9 awerr  ifafedE
feefre 2% & frr St deaw &Y aTer
2 3= org % IR .97 %1 B wATT AL
w12t AT §, 7 % hrd s T8 wrar
21 dem frete § wewT mregt A
91 ¥ feant w151 T & W
frames s & s g T W&
forir Tt wam wag wowTEr & 7

ot it (femre) ;o wfer § @
Aty gxe wfgg g fom & o od
are & F0 as¥ § | W7 UE wA
AT W FN U0 R ogE o ¥
fer  aww q¥a Wemeagl § 6
Lac s &

Shri S. M. Baperjee (Kanpur): rose—

Mr. Deputy-Speaker; The hon. Prime

Minister.

Shri S. M. Bamerjee: Sir, why do you
leave me out?

Mr. Deputy-Speaker: You arc an in-
dependent Member.
Shri 5. M. Banerjee: Sir. you are inde-

pendent when you are in the Chair and
you arc “unattached” when you come
back_ T want to come back unattached.

Sir. from the statement of the hon
Prime Mitister it appears thet the situa-
tion is really wery grave aod serious.
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Though after her visit 1o these arras she
has mentioned in some places, as report-
ed in the newspapers, that famine condi-
tions prevail, probably such a declaration
by her in this House will definitely oflend
her colleague, Shri Subrumanium, who de-
nied that there are famine conditions. |
would like to know whether it % a fact
that some  long-term measures wnd  also
short-term  measures, both, arc in view,
to sce that Orissa does not remain 2
drought-affected aren or o faminesiriken
area; il so. may 1 know what are those
measures?

Shrimati Indira Gandhl: Sir, th:  first
question is whether this is & famine o7 not.
As, 1 think. the Food Minister has mcr-
tioned in this House om an eariier occs-
sion, the States have their own famun
vodes.  According 1o the conditions for de-
cluring famine under the State code, it is
not a famine. MNevertheless, the State Go-
vernment has adopted a number of relief
measures which are generally more libe-
ral than what the famine code would pro-
vide. 1 do not think it makes much differ-
ence what word is used, provided all that
is necessary to be done is being done.

Shri Hem Barus: It must be donz on a
war-footing.

Shrimati lodira Gandhi: 1 do not know
exactly what Shri Hem Buarua means by
war-footing.

Shri Hem Barua: You did that when the
Pakistanis agressed oo us, and you did
thut when the Chincse aggressed on us.

Shrimati Indira Gandhi: 1 would certain-
ly like to have it done on as much war-
footing ms possible. [ think that can he
done when everybody joins in taat. For
tunately. the public is being very helpful,
and even students who are now having
their holidays are wanting to help. There
is just one problem where students want
help. They want to be fed. This cames
a little difficulty becansc people who po
from the city also want to be fed. There.
perhaps, we can make some arrangements
by which their own organisations can
undertake to feed them.
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In Sambalpur—I am afraid 1T did not
have much time to go to the olther areas--
I did go into the reports about deaths
which were supposed to have taken place
on account of starvation. [ looked in great
detail into the enquiry reports, and I think
the number which is now being quofed
in this House is far from anywhere near
reality and it is absolutely ridiculpus.

Shri Surendranath Dwivedy: | was speuak-
ing about a particular village.

Shrimatl Indira Gandhi: | did not go 1o
that. I looked into some of the reporis
which the Commissioner had got from -
fferent places. My general mpression was
that there have been some cases in which
deaths have occurred. But generally thes:
cases had a background of age, of ill-
health and disease. It is also true that
this is an arca which has been very very
poor where the people have been living on
a very low diet for—F do not know, for
how many years—I must say, about =«
hundred vears. It was the hon. Member,
Shri Dwivedy, who showed us s=ome
mahuwa  and other things. As | was going
from village to village. | nuticed some
people. almost like in  small  meetings
under a tree. | stopped the car and went
to them. The ladies among them camc
and showed me what they were eating. In
the course of the conversation | asked
them: “Is it the first year that vou are
eating this. or have you becn cating this
before?™ They replied: “We always cat
this".

Shbri  Sorendransth Dwivedy: Peepal
leaves?

o R FATEY Wifkar @ (wEET-
T FEET AT R E |

Shrimati Indira Gandhi: They denied
eating it. But it was in their baskets.
When [ asked them: “Do you also eat
this™, one of the ladies said “No", Qb-
viously, | have not been o other places
and [ could not have scen those parti-
cular places which are the worst affected.

o T wAgT  Wifgay : AW

THETEAE
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&IT Indira Gandhl: Whenever we
wanted td po to & place as origioally fixed,
somebody, for instance, from the Opposi-
tion. some local people. used to come und
suy that we should not go to that place
but instead we should go to some other
villages. So we dropped the original one
and went to the other village. [ did not
see any persons who looked 43 if they were
geing to die or who looked specially thin
and so on.

st @t *¥qg e T

Shri Shree Nurayan Das (Darbhangak
Sir, the hon. Member has used the
word**  which is unparhamestary It
should be expunged,

Mr. Depaty-Speaker: It is unparlia-
mentary. The hon Member should either
withdraw it or else it will be expunged
(Interruptions)—Tt will be cxpunged.

Sbrl Surepdranath Dwivedy: 1 was told
that the police were there and within a dis-
tance of two miles nobody was permitied
to come and meet you.

Shrimati Indira Gandkl: It s Aot cor-
rect. As ] said, the police did not even
know where 1 would be going. When |
waned io go io a willage, some puoople
used to say that instead of that villuge 1
should go to some other villege. Imme-
diately 1 sent Shrimati Satpati in the
direction in which | was 10 have gone
and 1 went in the other direction. Seo
there was no question of the police being
near me, the police were all in Bhyvanes-
war, not in these arcas.

I must confess that the people who real-
ly seemed to be suffering were the verv

old people and weak children. 1 saw »
number of children with dineaded
stomaches. But those who were part of

the food programme were looking well
That is why T lay stress tha! apart from
the distribution of seeds, which of course
is of first importance to farmers, the chil-
dren's programme should get top priority.
I think we will be able to do that. The
difficulty is pow of personnél”and collect-
ing those who do oot go to school. Pwt

**Bxpunged as ordered by the Chair.
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through the panchavzte and with the help
of voluntary workers I think tnis may be

manageable.

st g fraY i st AT 2 @
g? ‘

sy ot gl wet oy o g
ary § 37 a9 %1.fa7 @ g oF '
feawr

Y 7ty : %3 firerat gt & fr feas
CEifTEAT g

st g wie
qEAEE

Shri Sruendranath Dwivedi made a
mention about giving paddy. [ mysclf did
ask the pcople in the villages, mostly
women and nonc of the women 1 asked
showed a preference for paddy. They felt
that it would involve extra work end that
it would be much easier to have rice. In
spite of this. 1 told the Chief Minis-
ter who was with me that because people
had made this demand paddy may be
made available in some villages. Jf the
Government felt that the people wanted
it they might make efforts to givs more.

gaqr ay R

Regarding the Indravati project. the
hon. Member, Shri P. K. Deu, gave me
a memorandum on it. As I mentioned in
my statement also, we shall zertainly look
into this,

So far as the long-term and short-term
measures are concerned, [ have alresdy
spoken about the short-term measures. Re-
garding long-term measures, most of the
adivasis live in areas where there is very
bad communication. This is a great dif-
ficulty. Therefore, it is very important
now to build up communication now. Also,
most of the roads are such that during
the raipt the rivers and nullahs  over-
flow and it ir not easy to go. If some-
thing can be done to make that small bit
pucca, I think that would be of he!p.
‘There are many such things
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Shri Tyagl (Dchradun): Is there any
plan to provide irrigation facilitics to vil-
lages wherever it is possibls?

Shrimatl Indira Gandhi: Wells are be-
ing dug. The existing tanks inc cleaned.
In some places the peopl: have  dug
eanals of their own. They wanted to be
reimbursed for that, and w2 are looking
into it. But the major thing. of couise,
is irrigation, communication aud, us far
as the Adivasis and Harijans wsre con-
cerneid. some Kind of multi-purpose food
I think, if we put forward these pro-
grammes, this would go n Inaz way to-
wards helping them.  But the nrobhlem i
such an old one, such a vast one. T must
say it is not only in Orissa. Yo will find
such people in every part of India and
certainly in eastern U.P.  So, this is some-
thing which is pot casy te do and it
canuot be done very quickly. But c‘:r:ain'IJ
it canbetaken in hand as soon as possibls.

Somebody mentioned whether this was
like the Bengal Famine. This is roth-
ing like that at all. There. it was a ques-
tion of people dropping decad.

Sbri Namblar: The Chicf Minivter of
Orissa stated on the floor of the Assembly
that it can be comparcd with the Bengal
Famine.

Shrimati Indira Gandhi: From what 1
have read of the Bengal Famine —because
I was not out then—and heard from those
who worked there is that ths siories were
quite different.

sft ¥t : Iemw WEw AT
F 7 a7 fF frd a=ai ® s @
faer 4% & & e @ 1 o= S

.« o . ( vereTr)

Mr. Deputy-Speaken:
Shri Brahm Prakash to continue
speech.

ot amyt ;¥ wTT AT AT W
g o T wTEd. | ewre™ §TRTT
¥ o &, (wTem)

Mr. Deputy-Speaker: Please sit down.

Order, order;
his
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ot wat : ot Y el @ g dhqftﬂf-ﬂ% arafrr ¥ avey
T FTEAEy L. (xasm=) T awEEr aada § & & g g
Mr. Deputy-Speaker: The Member s 70 ®1% {01 § 1| & Samar &zam w1
defying the Chair. I will havs to ask him K f& &1f afziz =t gwr 1| wfweie
to go out. fed g7a1 @) o e g wdms = & waTar

wrf A Hive 472 S a1 8T M9 AT
¥t dqv § | #faw a2 avria wmdt
w¥ g T @z i zz af | {3 @ anm

st it sar AA (ww'nm;

Mr. Deputy-Speaker: Il h: h:havey like
this, 1 will have to take wction aguinst

him. Shri Brahm Prakash

1532 b

DELHI ADMINISTRATION BILL —
eonrd,

«t mg YT IOEW WEnE,
Gy ¥ fRagw &T @ arfv gw
yuamdfi e wfag s sk oy
oo &t fr gt Gar g gw o oy
wrd o fir feamifer g, ot ow gfaeme
afafezw 2 a8, A1 gw 997 9C wAw
w & ol s awaf < & fardr fare
& w § ol i 6 g ) gEaE
Hrearr ) gram T F @ OE
wa aa gt fr os AgnifeeT wifew
ot g€ 7arE w1 e o wn A
wWamaffmafimfsaw &
grigfey Sifaat 43 gu a1y a1y
¥fer ag Wiifeer wifae & sy
ATy ¥y & Tg AT A gET 0 KR
%2 qrferes sifasw Y 192 a1 St
g gifew gf ag am aw agY g
g AW g Fg w g g wf fis
U AFHIH ¥ 419 ¢ W {9 19 9T A
Ha st

IW ¥ AT W AT AT wAfwA
w0r ¢ 5 g fafaeee & araea &3
e gara A s E oAt
W oaEr 1 gwEE & X weare #
o s gu< gux & & g5 W foran an,
Wi sfaefic & Y2 farar 1 W a8
FTRagpmgeweryohgi far

o wtr § o ad qed s A Tnfee
T RILAT 0 47 W T wwE
&9 1945 ¥ marer 327 1 fomedl & 79X
¥ra7i 7 gz fe gud wrawe arad
& art ) oF % ofgfer wfras
a1 g1 wifzd & 36 ¥ gee
¥ ATRA w13 ZE & 1 HieW
# g o1 ®rf orava afY fomr mar 1 3
T Fadt ¥ fafazw wm wv
tawa g

ag faer @ grew ¥ 18 AT
ST X 21 WK OF A
foar g fafreex ®7 1 & 37 @@
FUSO AT S F ST IAE

“The other matter which is very
important and concerms the varions
schemes is that a clearer picturz>ol
the proposed Metropolitan Council
needs 1o be indicated. The position
ia still confusing. We mad¢ certain
observations in the lust mecting of the
Advisory Commitiee but no sativfac-
tory answer was given o1 that lime.
The minutes of that meeting ar: not
yet before me so that 1 could judge
as to what decisions wers recorded.
However, | would like to mike men
tion of a few points to avoid any em
barrassments afterwards.

“The leader of the majority party
in the Metropolitan Council should
act as the leader of the House ano
should be appoinied as the Chief,
Executive Councillor, who wil! be the
t-officio Vice-Chairman of the
Council. He will preside over ihe
meetings in the absence of the L&
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Governor, The other Councillors
should be appointed on his advice

The second important point ner-
tains to financial powers The Metro-
politan Council should have its own
Consolidated Fund and should have
the power to pass its budget.”

agaa &% 21 wwE R e ar ) e
#1% sfyzdz qr 7t a7 Fa7 °r @1 feq
Y T ¥ g a1 | ¥R @77 & Amman
gm fafret miza w1 zArw1 frar fF
f 3w A ga Ay ¥ wrET aadA s
g A qf I ow frA W @y A
fram 1 %% a@ @ w1 geATera gt e
IuE Az & 7 faor o e 7 QY o g
16 TAFET w1 IT 71 foran Fw e Fasr
T J1 Fefmawedt g1Y, g fad qerandr
F % gF 0m 7 feqr 1 S8 & A
¥ ardta #1 wf e # faam g
Do HrowHEmEAAE W W
wsiafaa Fa g,

T2 Tea™ &ET AL 9 17 {RAT &
&3, AT S KAaA FAL o 77 fF
@ A whwzitz faan qr, ag aoa sqEa
g A Em fafezr S eeem T ol
¥ % IV A 0T 4 5 ag wwaAwg
& % | & e g B 99 F7 Aarw Ay
g, #ag W arar g f6 37 A1 wE
@A H 9 avdt 3, § ag 1 A
§ fF Wi ag ¥8 #g a1 9gT & A 396
gy fra st R vy Hgr 5 A
faen ot & | o wrE Az e
T & A 7 9AW wOW FAET faedT A
& qriwqr o ) & a1 agt 3% wE O
wiTe ft & e w1 W S
ferr 2 @ aw & fem 2
fesdt #r av 6 & ¥ ¥ WZHZT F7 w1
Faer wfusrt 38 41 ag F =37
Zx 9T g v wn femn fEogw R
sfeh Fmd At eI SR @
faq ®1 gradl fo7r AT 2 W WE-
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A=t AT @I T A A oA
ST AETT TF A AT 3547 P wifee-
I WAy #T AwT 1 Ayl
T BT 17T &7 & Farames 7 &
w77 § fr & frot Y oF fearwi-
fer &z w3t amgarg | W< gw
ET 9 A frar AT & fR oA A
wiqzdz feqr 2 1 oy a97 9w &
fag FTga wAr G q@TEw TE OFIT
7w fast ® qF gl A q 759
e & FAT I FC famr T om
syt g faar war fe ga 7 wfwede
foFaT & 1 g5 58 419 O AETAGAEF R

o A owgy § e ogw A wfaeie
foar , 37 # ¥ =17 oty Wit T §
o g7 it ¥ g fafee A
& A grfae oy Y 1% 7 ) qway Aol
argE Mfznd gifadt gt d a=w
faely sifen & gfac g & firdt § ft
XY g7 arAy w1 fedt 7 o7 2
# femr & 1 g Fafaere oft A= 3
oY wraz 2 A fear ) w Prar g
A E T oA Awsh A ¥ fEw
% farierdt ¥ vy mwag
w fam & @t 7 gATt A AT
grar fear mar & 1 wx W wfaeiE
1 T ®& a4y § ofers F awT Ay
IR A TeT ML AT Y1 AR ®
& qeet ¥ fedez s §

F@a wa FH At § wEAA
qad &1 gm fafrer wg7 § fs
& grgtwg qrax 37 & fay dwrc g
W ag w1 e ¢ 6 siferqua wm
qr & W gW A ¥ FA § A1 245

246 (¢) & AT FRdowA qrad &
o wEd &1 x| & (A7 Oy =f 5T
¥ 2w & T Aw S A | e A
& . wwdt § &) a0 w1 o fewew
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&1 W9 T T Fiferzge wiw w7
1% #, |1 ¥ faw & fay gw G Ay
wT A%y &1 faeet ®7 o afers Aifyga
&, (==t & 31 oy 8, "1 v w7 g
¢ fx gurt fag wr€ fomifes 3 aw
fawr | g v ¥ fod forg ey wom
awa, T w1 feursfer @z uq
arza &, g *rf faeelt ¥ o0 5 Forir
frevifaas arét Tga 81 a2 dw-
KT ¥E AG WY F o owm o
wifew wrfogi w1 g9 fas Fwamparfy
o ¥ Ty ar s e areet
QEATEAT 4 FT AGAT | 245 WY
246 (4) Twgrd f¥ .

Article 245 (1) reads thus:

“Subject 1o the provisions of this
Coanstitution,  Parliament may make
laws for the whole or any part of
the territory of India, and the Legis-

lature of a State muay make laws for

ghe whole or any part of the State,”
Then, article 246 (4) says:

“Parliament  has power 1o make

laws with respect to anv matter for
any part of the territory of India not
included in a Statc notwithstanding
that such matier is a matter enumerat-
ed in the State 1ist"”

Financial power means any power,Finan-

«cial power is part of it

Shri Hathl: The phrase
muy by Law make’

Shri Brabm Prakash: In this very Rl
those powers can be given. The hon.
Minister can accept the amendments tabi-
«d by my hon. friend Shri Shiv Charun
Gupta to that effect. Those amendments
€an be accepled, and financiul powery can
be given 1o that body.

The Bade: We also agree with the
hoo. Member that the powers can be
siven.

ST W W . 9@ g vga & fe
OAY g & Awd § A wngifas arac
ot ws T @ A wr,

707 (ai) LS. —T.

is “Parlamem
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az # & Seggor &t ok far
& ow Tg o wgAT wEwm o fw
wfm wifam we @ a1 1 o
Rt & fam wrw fefr stfaa woar
a0 F AT 40 oTEET oFeE AT
IEE F 90 AN A WY Fm AT wew
AT % fog faeet & Rz-wT & A1 7oy
# % T sifaT oot oow
Lascire el LEs e R ST C NI DL s £
Fifaw &1 fa7 qra 7% ovIw K AW
T wrar | mF s T # e e
wYT Fez 3 gaw wen fr sl
¥ A OariiATgEe 7 a7 a7 far ot
T ¥ ¥@7 v AfeT TAE w1 oA
difrza famr Y48 ¥ Al €Y FgraAr
w0 & fAm s AT A o §e
ot #4917 A1) o e A fag i
A ¥ fr oTer 2 a® R T
¥ Al g A aviwE fam W
sttt i e, Srfer Bt R
fam awz arma afs fas #, wfw g
& 2, §fs  gard) demiAITE 9
wTT gAY q, gafae g owom wft
t—fr og famr gw 17 A fear am,
FATawTAT § FEt AR wE ATEAT E,
oo ad,. . Rewoamw 7 few
QIHEAT AT AEY, TR AT qF ot A #
g w31 & Afgw & ag sz g
maAHE uTh gfeear, #w fafe, amw
a7 &, wrw feamer Mo w1 Y wfew
T A 1w YAE) T oferE & weT,
T N T w7 A
/It ¥ wzT framey w0k ww WA
AT ¥ A fe o st maAd fe
AT ot 1 T TaAHE el Owr
st mR g ke am e e
& vz f fe o g fafest @1 i
fesdt am=i & ATq W W A &
2 Tw v fafred W o Freve
deft wr 21 & wawar  foee) iy
@ i W il s o § o
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[y wa s

T W wg B A § fe ow aw
feest w1 Twrifer Tezw Al s,
feeelt & sl Y g WA S S =
T € E faeslt & St w gy Wy
feraT s 1 g% T g g wwA
= ¥ fau FmEm wRewE s@
Le ol

Mr. Deputy-Speaker: Now, Shrn Bade.
He may take not more than 10 minutes

An Hon. Member: Time may be ex-
tended.

Shri Harl Vishou Kamath: You should
extend the time for this Bill. The tims
sived on the Constitution (Nine'centh)
Amendment Bill may be appropriated for
this Bill,

ot Wy WEEIT IO ARy,
gt vefafregwma fas &t e
wHE w1 F FwaAw a7 W% #3 quAr
fedfenr Mz fear 21 ofew 787 0w
g7 o1z Wl ¢ fE oF 7w oF g
Tga < W oar W) w7 e ar fw &
w7 &1 e A IAHT T ALY @
w17 T & FFAT 4T A1 IW v F 0w
aF gifrare et ¥ a7 WA Wi
IR IW TA & 9 F oF wgAr 2
faar we #31 f& @, 77 =g gt
79 OH WT TAT| ¥HT SEIC ¥ gET
imfafrr mer a fem & aar &
faan widd! woew &5 SO @
wEW A W A A9 A E | A G
¥ fx zi go wfawr anfegd a1 I
F27 fs 21 ¢, a7 71 T wefafam
fa | TA THT WIEAT IFT AT IAE
#rq # 2 fear f ag =, ag =i gt
grg § armr | W fer ag ww A A
F gdf w1 T vAwT wEE § oag
g¥T WITH WIHA AT AT R &
w¥ 737 wEey 4, % e dtw fafret
¥ 9AE, W T ws e § aw
a7 frq <@ & gHAT w7 ¢ § wHW
v gt g fafaet o fx oy o9

sy M W S A A g ¥
OTATH A T A AG IART AT HT
T WEE A "W 7 g6 R ow-
W & wfewrdi o ot 99 ForoEe
g & &Y I e ST & A s
TTewT ST g Are fz 9 g fafsw
fem

% g Fgm WA g AR
ey wgrEa, fF ag 3w afefw-
fregwm dgmifaes #ifew faw fawgw
gaow faw | T Y afoaar @i
AR EARER IR f AL
ad, Jaww 22 ¥ ag femr 2

“Subject to the provisions of this

Act, the Metropolitan Council shall
have the right to discuss and make
recommendations with respect to ihe

following matters in so far as they
relate to Delhi’,

g WOAT T ¥ A 2, A et
aff F wwdr 1 oAiza St
IAET TW 1 ATAAN AT AAY O wE
HEEA T A L A wEefEe
sifas & aya7 7% A% AT Fv
¥ wg Y ¥ a2 foesa w5 & ke
N9 gHTE TR RifAA #1 eEr
& s oeirfer #faa ward Awomd
W §47 ¥ 4, O AEOE 0w o
st | 77 YT wigh o @, fras oA
FE Fg WWa T fFan 8, ag aran &
A THE 9AF H qF 74T IAFT WAT FY
g A ag AN ool wifee
g Wi W = g famsr sdrde
aifade #6 o Fawgrg | g, -
wfer sifaw 1 Q=faf=ifa
TaifE 31wl wifaw # 0w
oY dra GAT AEY wr & A1 e
wifasr & sfa  remfafas @11 nefr-
wyfea #¥faw & FoT W@z st
T 5, Wy a1 W awenA fe
feesft arsii w0 fareiran 7 ¥ WY faar
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£ w o arw ¥ faelt & S e
fret 7t 3y e ot @ R gy
g8 faear wfed, damfes oeea
gas) faey wfgr ) e wmod fear
"t § fs qawTaT, oF g qwest
BT A Faw agi M oF X gy
79 T femww o ok TFTow
FAT ! AT 3 WX AT BIAT | IAE
g dye W T+

ow wrte qrer ;. T9 AWT H
AT gAY Ter AT E E

ot w§ . TST WG W 9T ZTIR
YT EE wgd &1 A 9 g
¢arwfwe 1 7z 2 A Awr Wi
wE # 9THIE WWT | OYETE W
# oot wix fy dforg ) o g K wwAT E
fir g waTee *Y g6 3, g fefefefom
fe ¥rae ¥ dErAfew W #
qAATT Iuegy wgEw, &1 geme
wn o & wEAwmA eI g
e, xaz @7 g g A |
ure ¥z ¥ fe 7m% fag srdiegwe wr
OHT FTAT QI | FEZGWA 18
wirsiiza wrv &7 4% & WY I
wiTHz WIW Aq ¥ | A wEEge
aﬁwﬂ%mm#wklmm
AA T AT AKA € | AfFA qw@ 5
¥ T g A ®E s wiedegea B
OHE AT qIW, AT AT EERGIA
wire AE g A9 A% FEANTT TEEA
8 for or 7wa &) a0 wglafagw
FTOIRWA &1 qwz qraq § W77 ag
vz femm s AFA &, AW T
afgsT ¥ w9 Twe 9T AT 7T A
W sifaw & wfawre gr
wifge 7 919 ¥aE FAE A vH wET
s R A s agias & ot aw
T weaww § e swAfees S
Wi At felp o o ot A e @ e
THYEgER G T A I oft
wrf wg i § 1 719§ oW SEgE
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w:éarr&hhmvi%wmw
fis wiedtzqus wity sxmform | whc
T NCERA & G g AT XY
fF ¥9 ¥ w7 SreAfras AT 37 W
T | wEATwEs qraw 29, W axedr
TR T A gwTv wTW gy WA,
afeq ag ama gf 78

Ia% Arg A & wwdifcafeer
s gafed gt & | Jrfafam s
§ wYaRwa &, Ay W TP WY A1
ATy ¥ Wgrarfeaea) ¥fae W ar mf
gt & fomr & W W ot
g g 20 M wmrvE e
wgritfaen wifam & arw hi] feet
FAT B WA A ifa T w1 ARy
g1 | T AqTe A9 | gt faew
W §, TAMTHE WTE EAAT ¥ QW
FeqT & I 9T 7AW w0 AL F
wg T A wEA ¥ agr Afwdfon
nﬁwﬂﬁﬁﬂ&w:&mgfm
ghar & agr awl! #feza B oaw
%ﬁﬁfﬂuﬁmﬂaﬂ 21 RATL
frr wgr wwTwr o 43 3, 4y gfvm &
o Wtz 7T § fg wEn dfeew g
i Afweafer sdvad &1 dwr WY
T 2 1 AfeT wv ag @ g @
srear A1 wifi e Afarcfry waead
At ah Afex afreafza i &
arae wE otw Frr arfeo fawd
wgAfog= qrad g &% 3T 9T qu
T I g e o

ot wg wwrw  JEATeT R, d@er
FAT 7 AT HTIY WHRCET § AT
JE AR R 1

ot w§ : & gz gufag wen g fr
afmrer & i 8, o v i oI
vifaew &, agi Wit A & W1 we3fam
o oafy § 1 FATeT w1 qE WA FE
afew TwE wqETe wrert gAE fET
witydz v o1 fs AT H Y@ A A
ot gzt Rt @R frm wife
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[ 7]

TAE WATAT KUY A W R AT
WA IAFT 2437 T AT 91 THOF
a7 famn E W wpfa o wifas
a7 gyt Wt fraffar &5 &1 s
o faar 2 W omaw £ fg owr
AT AATH 24 F AN FEE F
AT K IfAT FIW TE w47 ¥ 9ife
T3 97 faT 7 9 w1 A gwivae
wT M Al wagarAr oAt AT
Furt dfqam & @ far g £ fx
ATTAIT A9 &Y TewrET S Ty
faeft Znfr &y faar foelt wra & =3
@ % arfge a1 wfT A ATz & 3W
aAE #1 sfafeas o famz a1 faar
TAT FT AL SEAT ATfET 9r )

T gz o faew & f& oo aEi
fast %1 fave fegfyr % wrg feeet
aifaml ot oF Afacifea w7 o=t =3t
AT S F AT TA & 9w 3 afEe
Y7 g frg ara # &6 FAT WlEgw )
it #ifas w1 0w fredmme
grar FAT wrfEe ) we Ffaefer
warasT o feeaT aret wy Ay 2 @
at x7 wifga w7 ot area Hifad arfe
7z faewardt & A w9y =1 #1
fawr 2%

wrwefl ¥ awad A uw "W
forar & fis o 21 o arzw fae
wifrr # feft ofegfer sifaes
& fATE g1 W0 A IEEY g AT
wifey & gt AAdT waT 1 Q-
wfex wifec gv ot foadltfefas
w agfeew wfew

FET a% HYEw &7 qa & AT |yt
¥ IWE aEE 56 T wTfEC | 9w
WAz ®TORNA ¥ 100 AET
& W AT Ied W E 50 #Ew
WG LU R A WA, ¢ A ATHY
HAAY 6 W w7 e B A
¥ ar foar gar & —
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“In my view, it should be §6. It
the ber of el d bers is

kept at 49, then out of these 49
members, 43 would be from the
Corporation arca. If the Corpora-
lion and Metropolitan Council elec-
tions are going fo be held simultan-
cously, then the number of the Cor-
poration Wards would have 10 be
cither 86 or 129. But sccording to
the Delhi Municipal Corporation Act.
a4 Ward for the purpose of Corporu-
tion election, shall be of not mnie
than 20,000 population. ...".

wfag & agar f& 3 49 F T4
arrz 56 FHT FrfEd

qo fame £ fr g 4,5 dedr 3
w99 AT {27 2 wav a4z e 09
¥ garg fedfn A 25 @ =9
T HTAR TCAT G AW F 374747 F A5
st fr T 7 e o #q7 faare ¥
THIE 2T ¥ AT ¥ RTT A wav
¥ ArAT AR § #qifE gy fafaers or
TAAHE & WA § UF 047 @4 41 fE
T8 w01 § gafag 3% 33817 ™ frar
FRAA & fafrerd i a7 wwide 1
wife w7 fsft & far aifangz &
TAT 5 AET & 7 AZ Fowmr F oA
wafam ag qu @ @it fs aowa 7
FqAr I 97 9 F7 wgw  gafAn
I A Fav F1 oA Fear o oaar
A1 fF F 7 TAF A0E FIA Y 7
f w7 feew FHa= w1 wzdfora
qra% At & ? Fowfaar ov gy faq &
oI W § |

siwAt gwmn Wt (TEeEyr)
TN W, Wi frer vufafaciay
fa= & sav afs mga = ama I F
TRNE I E 1 qA R 97 49w
ATRA EWT I WA dvaw AT
o et & v fF ag A awedt fr
& fredt % wirmt & faars &1 7 0
wag Wt A awet frs W fam
¥ wr ofrw g fosdt & ox siwd &
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AT & A At | fAs ag v
FAt g far gz 3401 I g aw & A
& nwet 37 w1 A s feeeft & arfiae-
fez T ATet F K g & faelt
7 offariiz &1 Az A 9T
gwtm & o 2 fe 3w @
AEET W AF AT 7 "Wl
RAFE  AUAA § AT qAT faeAT € A
aaRY & o7 o" wAAT AF g Av
AAF AT F1 AT ANAAY ¥ | §HF
feam &7 3@z wemarm frm Wi
# awrk 5 osgam o=z EOfro &
faet & wiram ¥ faars AR
ghor 4 gw s Ay woe fea §
|I4 | w7 § ot A e v,
w7 Y wrer fe wwn w1 wfawe
fa¥ 7 w3 a7 ot 7oy swaAl m
wrqfare T A 1 freEd fa et
¥ fam g0 ®1 e wfem 7w &
HIFET o %At £y adt w1 fw
T8 ®TAT FEAT Afa qma oy g fw
sqi 3q1 A9 THAE WA AT T & @l
it T qrEl Tl F1 AT & T W
O A g & A ma wT g
Fa%T 9} faAr AT ¥ Ay feg-
AT & TE R H 7L R AE T B E
Shri Namblar : What has that 10 do
with this ¥

st gwar WAl o FAET qrl
*1 fagr? & Fmwtn 7= Al 7 3w
1 FAT G¥M H T &1 AWART
FART H 1 77 £, w9 § 3 & AWEAr
T T & g1 VT & W7 97T 7 ARA
TTAT ANAAT 979 A7 WETAr 9T F
gat 41 fo7 W seereT Ol " g E A
frr am @ F o T R A 7
AT g1 g # et Fh AR FTATZ )
at wrw qadz w1 3gia fas e
et feaedt 3% @6 § 99 &= fa%
femr 7 fen meg & foedl ®1 @At
¥ fau 97 & femr & w § oY« fem Ay
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¥rag 371 femre & w19 & 59 A7 308
FHAS ! 37§ wET & A1 quAr
qRAT £ T fon faar faeet &1 Gen dam
a1 AT 2amTfTat T oATq IR A w7
17 3T FN 9T A (71 27 ggama w1 AvT
fear afwq fam faq icedi & oy max
gr w1, mm€ gafaw g 0f, fwA
oy % W fow few fxesl & A
Wiz ¥ 4% q6T qwaT g fa A
segfaee aEl 7 fesdt a9 &7 A0 AET
A% frar 7 owfas oy wRi oW o3
¢ Az it W@ Aew Tmy W
grary sra gan 7@ #=2¢ oo &
Fqa  qv wxfacz ot oF gzdm A
gt AT wré ¢ ag frafaem @t
¥ oA & Ara WY agr a7 wrf famE
o #1 o fE A WY ma0q wfza,
it wrafsar wrfgd | wgr W amn
w1 AarA ¢ a7 Agr 2 0 Afew &
AT TN 4t {6 F g oA # frwr
ag gt 2 W &7 IWAMA T 25
o F 9 25 R @t ® Am
wiifatr g | gz faet €Y fewie &1 A6+

. Fwg & aTaa qeie g ) & A w.2al

faestt 1 w1 €1 qr7 T4 § Ai6T
& m wrdr g fx o o= vt € w7
TAFAT QAT LT IR 4T T
9 farelt ¥ w147 fRadY § aw W
o 1 2217 TS

W I AR, A7 few W
a4 wifgg ? wher s gt sgan ?
FAAT ¥ ETY qTAT WIS ¥F W WAL wE
ot grr ara| 2 &y w€ £ o mmr wr
T gEr w1 wrw g fafrer ©
FTT AT AT WAGT 4GT | K T AT oWy
fafrez g, 7 e @ fafrezr g ot
T §1 sz fafrezr § ofem & wgar
=gt § e e wrw gyt Odt o 7
g AT wvaT 91 | A wr A faw oz
% 99 5 ¥ ¥ AAW A AT A WA
Y & fewrs e, ol aea §
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[t g st
faers arer % fF £ oF oA
femraedt S faeelt 3 widvaely Fraw 1
ot ¥ 7 gard wEt ¥ wrow TE
@ 71 & gg awy WY faeelt # o
w1T w19 w4y, " o fawe #
el § W g @ § s et
Mg TE FWT BIET AE TET AT HNE
T g @ Afew A 3w fE g
gATT quia @ fF gW wTH FTermi
¥ wi whit ¥ fom s B faem 92
gu &1 faeett & sram it oF St fosit
o1 I guq aArg frar o w9 qATT
wT at faeedt #1 ar 7 w7 i vy
wgr k7 gan aman fean fwogwoaw
1 for 57 & g s feg wow
g fafaee age & wdwas 7 &)
T AT fas gATt A WA g wee
% mq ®zar g g fF A 3w
faeet Y ¥y & fasr & arq AT
T2 & g7 § Iuw1 ean  gAfAT FoAT
gfragus Faq AT g, ..

Shri Numbiar: What is that one step?
One more confusion, nol more step.

Shri Hathl: I will clear it.

sfraat g W : & ol Tavef
fr g% 7 o wfaat € Afew & g
WAV FET AG TF FIA GO HICY
& wreht g f aga v aa o fe
w9 H Wy A § | 9§ awEA ¥

wawa & 5 g @i ) faeslt & wid-
waiai w1 faeelt & i ® ot aga
go a7 #1 7€ §, 74 55§
wifgq I g% T IA® grefaaT { JwT
gfew FTT g |
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15.59 hrs,

ISHRE P, VINKATASUBBAIAH in the Chair]

M Fro o Qo ITH TR WAT & A
AW ITHT T A F9H A § AR
fre ard & a9 a1 8, % ¥9 A 7
aHdY | A A W FT AT AW |
afe & wd o et § 6 e W
Qo ¥ T & g7 ¥ AR G §
T faafas # & 37 gwad = fos
AR FT IR E, AT Fawen F Fel
T gl ¥ §5 F G v gy £
e wed § 1 F at s s & ey
#1 s wom qrdy £, ot A @
qra Fma § | faret F A vm Few A,
o o To { FFAT F AR AT
U A FEAT F AT FL, FAAT X A4
T, IF W Foz ¥ faamr gefoq a9,
WIT &1 gHA AT 9 TE-a . gl
FY TOHT T FFTT AT |

16 hrs.

9 g9 ¥ g gEet 1 fre
¥ qwitg 40 § FTH F7 w7 397 avr
Iq FET grIw &1 @ grm, fawa
et agt & dwd Wy fafermi
# Sdw fFar f wng o1 &9l #F FE
9T g1, JfFT g9 T 48§ s
IF #T At w oAEy § 0S¥
mﬁm*fﬂqs"loi’loq.sﬁm
& frdlt qATaR ®t aT6 § "raTE AE
o1k 7 |

st Wid (wEg) WA ¥ av
waz & Fiww F wrf ffecavgi
o1 fRr I awr Wy Ay gy ?

iRt g et W AR of
s grafam fafaees, famr o gfmar we
¥ i =g o 1 &, & AL H Aeg
T T, A IT W FIE W Ay ¥
fro fear @man, o el & 39 g@,
AT FT T T T g W T
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¥ w49 w6 faw € giw g
T AF 3 ¥ ¥, T I A A oA
& =19 & fAv €1 v a9 ¥@ 0@
WA EIAT TEAT |

=1 wm wwrw : Fawd 3T A
g 5 ¥w ant i 1o #o Qo i win &
FAF FF 7 97 9T Ard Arye IR Fre
X

st gaa o © & 99 wwed
& fow oft w7 Y g, wifie & s
TaTTex A &\ gt & A WA AT
ot I fatte ®% <@ 4, FfeT § 3790
farafi T ARt g 1w §
wwew ag 7 wAd fr § oy St g e
st & sfafafudi #1 qrae 7 fady dix
g A< wRAT & 9 T 1 & agh 9
FHEA FT FF E T & fog g
wrk g o ¥ AT g A A wT R
AT qrET H AT F, A7 AP TH wA
¥ forg oY ot &0

T ag @@ W aE § R el
Wz & A T o A0 a5 4y S
# fog aT* wgT & T AT §, St
gt § A A 3T AT J @,
Afe o T TN W T ATFES
TT £ 9 IR ETTH W AATE WA,
At FA & Al A w5 e T
W e, @ g9 \EE w7 |
<fr #ar A agy 1w fear man }, @-
faq & = odare efaem & mf §
W 73 TE wwAw & 6t & wF
fay wady sy Wt f o

wgr an 7@ faw waeaw #, K
W wigdh § 5 g wifew ¥
iy dvad #t A 40 F wory
s6 &T 41 @y | §9 faw & o weey
od at wE §, ey gm fafae amgw
TR WAE | O WIS T 9% T
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w§ § fs % ot o o qwo N
oY gl sheer arfrw & wore feesw
T FUT X A, & ATC TN WH W
qifea wifas # faeew a7 | ag &
wrRAY § o wag aw e deen Tt
wOit | ag Wt & art g fs omar a®
fow ow frdfen awmmdr g1 | ofer &
Wi won Wit § fe gw ofarie §
AT 9y T §H oA W
Afir AT T Ay Ay A Ak
g0 o @ I & Fr e & 0w
(e ¥ fegEm few oW &
wowre fg=r ardt 3 1 gafag 3w 430-
mfaza wifaw # gw g T v ww T,
Y @1 A

wifge & A e ag & R
HOHTT GF AT K1 AT 3 fF fro Ao Qo
o ot A & AT dgrmiae
¥ i feepm gar w1 Fawt saman
¥ FTRT AT {1 AGAY §, A% 04 Al
qfaza wifgr £1 3| w1 wifw A
x|

wra freit # afafew & o a9
¢ 1 freft ¥ arg A—domw §, 7o Fto
F—am w ¥q ¥ fag oy # o
a1 feeeft & Avedy o1 e §, & Ty
T W AN F & 1w o T
Tt v are § 1 0 Ay § e feedt
w1 g% weaqfens afam wiva 73
1T Freelt areil 1 oY AYRAY R, TR
£ A FT WA F HIE § IqTET
oo femr R dw g

Shri Nambiar : | am stropgly opposed
to this Bill. We have just now seen two
hon. Members from Delhi speaking—
Mr. Brahm Parkash wbo was Chyjef
Minister of Delbi State when b eamc hcre
in 1952, and Shrimati Subhadra Joshi.
whom also | have kmown from 1931
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|Shri Nambiar ]
These two hon. Members represcnting

Delhi are speaking 'n two different tones
and opposing each other.

Mr: Brahm Prakash stated categorically
here in the very presence of the Minister
. of State of Home Affuirs that Mr. Nanda
had a sort of deal with some section of
the Congress here and with some seclion
of his own henchmen to decide upon this
issue, and that the majority of Congress
Members of Delhi are opposed 1o this
move. The same sort of division is
bound to happen inside that Council.

Wherefrom have they coined this word
Metropolitan Council? So far we have
known of States and Un'on Territories,
but this Metropolitan Council is a very
imaginary word which they have concocted
or found out from the dictionary. They
say because it is a metropolitan city, there
must be a Metropolitan Council. Bombay
is a metropolitan city as alse Madras
and Calcutta.  Why this Metropolitan
Council particularly for Delhi? Is it
because the Home Minister's rule has to
be perpetuated in Delhi, over the heads
of the people of Delhi? Therefore. it is
a shame that we introduce a newly co'med
word or a new addition to the so-called
slatehood.  Therefore, this Metropolitan
Council is a move to fool the people
of Delhi and the people of India.

Today they may talk of a Metropolitan
Counc’l for Delhi, tomorrow they may
say it must be there for Bombay and
Madras, and finally they will say that the
State of Kerala, the State of Andhra
Pradesh, the State of Bengal, may be a
Metropolitan State. and they mav sav that
the President must rule the roost through
an  Administrator  or the Governor,
without the people’s consent. Therefore,
this is the thin end of the wedge of a
mew erd. @ new step that they are taking
here to undo the democratic tradition that
har been built during all these years.

we have seen what happened in Kerala
during the last election and immediately
after that. Before the Assemblv  wax
sramoned, when all the hon. Members
elected werk ‘n jail, it was dissolved. There
was no Assembly available, how can they
dissolve a thing which is not there? This
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is the type of democracy that they want
to bring in India, and in its footsteps
comes the Metropolitan business now,
Again, this will go. Therefore, in the
larger interests of treedom and democral.c
tradiion that we have buill, and in the
lurger interests of the desire of the people
who live in democracy. this abnoxious
method and this most derogatory and
reactionary step of Metropolitun business.
must be ended here and now.

Shrimati Subhadra Joshi sa'd just now
that when a green belt was coming round
Delhi, moneyed people have buill this
thing and that thing. Moneyed people can
build anyth'ng anywhere. They did in
Bombay, they did in Calcutta. Could you
stop i1?7  And here alone in Delh: they
want to stop it through the agency of the
President and the Administrator, a thnog
which is happening all over. This is
impossible. 1 would ask Shrmati
Subhadra Joshi: Cannot the Adminis-
trator and the so-called Executive Council
which is going to be nom'nated by the
President be purchased or persuaded to do
more harm to the people? Where is the
method of stopping it? At least if there
is an elected assembly, if there s u council
of ministers responsible to the assembly
and people. if they misbehave, there is =
method of voting them down or correcting
them through public opinion. There is
no way to correct the executive Council
and so the called administrator except by
dismissal by the Presdent. But unless

and until you create public opinion
throughout TIndia and bring pressure
through this House and persuade this

House to take act'on against these officers,
they cannot  be removed. Shrimati
Subhadra Joshi savs that the bad caves
that happened during the previous regime
should not bhe repeated; therefore. they
should not be any elected assembly. T do
not know whether any bhad things happened
in 1952 when Mr. Brohm Prakash was
Chief Min'ster: that is none of my business
to go into that. Tt is not only in Delhi
that there were mistukes and failures: it
is there everywhere under the Congress
reg'me.  That cannot be the reason
say that people should not be allowed
their democratic set up. If this logic of
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Shrimati Joshi 15 correct, President's rule
in Kerala s correct. President's rule
everywhere will be currect because there

may be misbehaviour by the Assembly
and council of ministers. If there is
misbehaviour, book them. But that is

where they do not do anything. Then all
will jo'n logether. When we point out
to them at such and such things happerned
under the Congress regame, how the
ministers  misbehaved, eic., they will
pounce on us and say: He is a communist.
pro-Peking communist, who is to be put
in Cuddalore Central jail for ten months,
he should not open his mouth. There, it is
a question of dividing the spoils. De-
mocricy means democracy and  even il
my brother. father or mother has m's-
behaved, under the democratic system he
or she should be punished. Unless that
spirit is inculcated here, you cannot
have hetter regime in this country, T want
this House: Slowly, it by bt we are
following the path that was followed by
many of the Asian-African countries. If
we do not stand up for democratic
traditions and principles. we would become
just like the other States jn Asia and Africa
where ministers will not be there. They
will be suddenly put behind the bars; their
heads will be rolling in the cormers here
and there: in the ditch you can find the
bodies of ministers. Such things may
happen in this country as well. Let us
take 1 vow, whether it is communist or
congress, we must follow the tradition of
democratic principles. The metropolitan
council should not be there: it is to be
inated by the President. There must
be an clection, an elected assembly, a
council of ministers answerable to the
people. If the Centre feels that such an
assembly in Delhi will interfere in their
day-to-day functi of this Parli or
the min'ster's head offices. you can create
proper safeguards against any intervention.
Here 1 beg to deffer from hon. Mr. Kamath.
1 read his dissent note; he said that the
métropolitan  council was mecessary be
cause we want 1o keep a =afe posit'on for
Delhi so that the Centre’s control. etc.
may be there. T ask him to reconsider his
position.
Shrd Hard Vishom Kamath: T v
so with reference to the scope of the
Bill.

VAISAKHA 26, 1888 (SAKNA) Administration Bill 17174

Shri Namblar:  So. this Bill from ihat
poi’tt[ view is wrong,  Therefore, we
must huve a demourat set up immediately
created .n Delhi which will show the palb
to the whole country. Democracy could
thrive only by the leadership of heilyuar-
ters here. Therefore, 1 oppose this Bill.

Shri Shiv Charan Gupta (Delhi Sadar:.
Mr. Chairman, | am empted 1o speak on
account of two remarks by the hon. Home
Minister in his speech while introducing
the subject for Wiscusson. He swid that
wrticle 239A) comes in the wuy of giving
a legislative assembly. Sccondly, he said
financiul powers cannol be given without
umeading the Constitution. There is a lot
of confusion about the constitutional posi-
tion on this mutter. 1 would humbly sug-
gest (o the hon. Minister that he may
Lindly not stand on prestige and consider
this matter in ils correct perspective Article
239(A) provides for administrative wr-
rangementl for some of the Union Terri-
tories and lays down “Parliament may by
law create for mny of the Union Terri-
iories of Himachal Pradesh. Manipur, Tri-
pura, Goa, Daman end Dieu and Pondi-
cherry etc.” The Name of Delhi and a
few other Union territories is not mention-
ed. Similarly, article 23%(1) says: “save us
oMyerwise provided by Parliament by law,
cvery Union Territory shall be administer-
ed by the President acting, to such extent
as he thinks fit. through an sdministrator
tf be appointed by him with such desig-
nation as he mayv specify”. Then there 18
another clause. | shall deal with these two
Articles jointly. Previously, article 239(1)
began with the words “subject to the other
provisions of this part,” Now the Article
has been amended these words have heen
substituted by “save as otherwise provided
by Parliament by law.” Because of this
substitution at the beginning of article 239
1) Parliament was given unfettered powers
1o create a legisluture and specific provision
in article 239(A) for Himachal Pradesh.
Manipur, Tripura, Goa. Daman and Din
and Pondicherry does not restrict Parli
ment to make law for providing a legisla-
ture for the Union Territory of Delhi.
Fven though it may be contentied that the
power to make laws under article 245(1)
and 246(4) doet not confer the power to
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set up a legislature for the union territory
in respect to which power to make
laws has been conferred, that argu-
ment would not be available in the
construction of the words “save s
otherwise provided by Parliament by
“law"” in article 239(1). It is not making
laws for the union territory, but it is pro-
viding for administration of the union ter-
ritory. Purt V1Il is the exclusive part lay-
ing down the Constitution of union terri-
tories just as we have got part VI to deal
with the constitution of the States. In this
state of affairs, it will not be illegitimate to
aurgue thut though articles 239 to 241 lay
down the executive, legislative and judicial
structure of the union tcrritory, the above
provisions are subject to the overall power
of Parliament to make alterations in the
provisions contained in part VIIL, In this
sense, the power conferred upon Parlisment
by the opening words of article 239(1)
peed no! be unnecessarily restricted to mak-
ing administrative changes. 1o short, by
virtue of the power conferred by the open-
ing words of article 239(1) also. it is now
possible for Purliament to set up a legis-
lature for the union territory of Delhi by
an ordinary legislation. It is suggested
that article 239(A) indicates a particular
arrangement for Union Territories. It is
suggested that the provision restricts the
nower of Parliament. Now, this is a very
serious matter, because Parliament draws
this power under article 245(1) and 246
and then under article 248 also. Under
article 245(1), Parliament has, subject to
the provisions of the Constitution, the
power 1o make laws for the whole or any
part of the territory of India. Article 245
distributes legislative powers under certain
heads exclusively to Parliament and cer-
tain other heads exclusively to the State
legislatures and certain further heads con-
currently to  Parliament and the State
legislatures. Clause 4 of article 246 pro-
vides that Parliement has power to make
laws with respect to all matters for any
part of the territory of Indin not included
in a State notwithstanding that such matter
is a madter enumerated in the State List,

Thus, in respect of Union territories,
which are a part of the territory of India,
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oot included in any State, Parlisment has
power to make laws with respect 1o all
matters whatsoever. Apart from the above,
all residuary powers of legislation are vest-
ed in Parliament under article 248 and
entry 97 in Ljst I of the Seventh Schedule,
The powers of Parliament for legislation in
respect of the Union territories wre thus
absolute and plenary, as plenary as the
power of Parliament to legislate in respect
of matters mentioned in List I to the
Seventh Schedule or items falling under its
residuary powers of legislation under article
248.

MNow. when we discuss the arguments put
forward by the hon. Home Minister, let us
examine the position of the Australian
Constitution or the Constitution of the
United States of America or the Constitu-
tion of the British Parliament. Take the
British constilution from which we have
drawn certain analogies and certain usages
and certain practices. Now, if we look at
this question, this muy be illustrated by a
precedent from the Commonwealth of
Australia. It has heep provided by section
122 of the Commonwealth of Australia
Act that the Parliament may make laws
for the government of any territory sur-
rendered by any State ‘o and accepted by
the Commonwealth or otherwise acquired
by the Constitution. The Australian Par-
linment by section 35 of the Papua and
New Guinea Act, 1950, has estahlished a
Legisiat've Council and the legislature ii-
self 4" o5 laws wnder section 4R for peace,
order and good government of the terri-
tory. The laws are of course subject to
Hisallowance bv an administrator or the
Governor-Gieneral,  This would, therefore.
show that in any event in Auvstralia the
term “to make laws" has been understood
to mean o power to erect a subordinate
legislature in the territory.

Let us next take the position in the Unit-
ed States of America. Clause 2 of the
US Constitution says:

“The Congress shall hawe power to
dispose of and make all needful
Rules and Regulations respecting
the territory or other property be-
longing to the United States; and
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nothing in this Constitution shail

/ be so construed as to Prejudice
any claims of the United States, or
of any particular State.”

By virlue of these undoubled powers,
Congress had created locul legislatures for
Adaskn and Hawaii when they were terri-
tories but which have not become ful-fledg-
ed States and have become part of the
United States, but Puerto Rico presumably
is still a territory.

Chapter 145 passed by the 64th Congress
during the second session provided for a
civil governmemt for Puerto Rjco, where
under section 25 all local legislative powers
arc conferred on a legislature. By section
37, the Legislative authority provided shall
extend to all matters of legislative charac-
ter, mot locally inapplicable, including
power to create, consolidate and rcorganise
the municipalities so far as may be neces-
sary and to provide and repeal laws and
ordinances therefor, also the power to aller
amend, modify or repeal any or all laws.
This power, of course, is subject to the
power of disallowance by the President.
They are also subject 10 the annulment hy
the Congress: because it has been stated
that all laws cnacted by the legislature or
Puerto Rico shall be reported to the Con-
gress of the United States. But in 1952,
the United States Congress went very much
further.

In India also, under article 245 of the
Constitution, Parliament may make laws
for the whole or any part of the territory
of India which includes Union territories.
Under Article 246(1) and (2), Parliament
has power to make laws with respect to
matters enumerated in List T and List T1,
and under clause (4) of article 246, Parlia-
ment has power to make laws for any part
of the territory of India not included in
& State notwithstanding that such a matter
is enumerated in the State List. Under ar-
ticle 248, Parliament has exclusive power
to make any law with respect to any mat-
ter not enumerated in the Concurrent List
or State List. Tn the words of the Ameri-
can decivion, the Indian Parliament has all
the dominion and sovereignty—national,
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federal, icipal and State—so long as
it remalihs » Union territory.

Let us go further. In deciding this ques-
tion, our Parliument must be assumed W
huve at least as large power as the United
Stafes Congress with respect to Union Ter-
ritories. This is important—the US Con-
gress has power to make rules and regula-
tions whereas under our Constitution, Par-
liament has power to make laws and if the
US Congress by virtue of its power to make
rules and regulations cstablishes almost a
full legislature subject to disullowance by
the President or repeal by the Congress,
theére is no reuson why under similar con-
ditions, the Indian Parliument cannot
create similar institwtion in the Union Terri-
tory of Delhi.

So, there is no Constitutional bar. 1 cun
understand a policy decision of the Gov-
ernment thal a legisluture should not be
provided. 1 may not agree with it. but to
take shelter behind the Constitution is per-
haps not correct. [ think it is time that this
matter should be gone into, because accord-
ing to the Home Ministry's appraisal of the
situation, they limit the power of Parlis-
ment to mike laws for the whole of the
country, including the Union Territories.

I would like to say something about the
financial powers, What is the provision in
our Constitution in this regard? The pro-
cedure in financial matters is deult with
under articles 112 to 117 for the receipls
and expenditure of the Goveroment of Indig
and 202 to 207 for the States. Under
article 245 and 246(4) Parliament has en-
acted several laws where financial powens
have been given. It may be argued that
these powers have been given to the local
authorities. May it be so, but there is no
provision in the Constitution limiting the
power of the Parliament 1o vest financial
powers in a body like the Metropolitan
Council ay envisaged in the Delhi Admi-
nistration Bill. No doubt the powers of
appropriation can be given only when the
legislative powers are given to the Metro-
politan Council. T do not see any difficulty
in giving such limited powers to this body,
but however, if it creates any difficulties {n
the present scheme of things, there in  no
difficulty in creating 3 Fund for the Union
Territory of Delhi, transferring the money
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from the Consolidated Fund of Indiu after
appropriation by Parliament aod giving
powers to the Metropolitan Council o
grant estimates of expenditure. In this con-
nection, | have ed certain amend :
Previously also 1 gave some amendments.
But these arc modified amendments. They
should not be treated in the light manner
in which the previous amendments were
treated when the Bill came up for discus-
sion earlier. When we insist on  these
powers, it is not for the pleasure of it, but
it is in order to make the Metropolitan
Council an effective body to create close
relation between the Metropolitan Council
and the Executive Council. This relation
will create a sense of responsibility in the
mind of the Executive Councillors as they
will have to look to the Metropolitan Coun-
cil for sanctioning expenditure. This would
not achieve the object of having a respon-
sible Ciovernment. but it would partially
create a sense of responsibility both among
the Exccutive Council and the Metropolitan
Council.

This is important: It would not be out of
place 1o mention bere that wherever peo-
ple have enjoyed democratic form of Gov-
ernment, even if the powers have been mis-
used here and there, the people have al-
ways been ing for it, b they
feel that they can talk on a point of self-
respect and prestige with their elected re-
presemtatives and this feeling is not there
when they have to deal with the officials.
This is the renson why the people did not
feel satislied with the working of Corpora-
tion in Delhi or elsewhere except in Bombay
and Calcutta, because the arrangement be-
fore the Corporation wes more democra-
t’c as the Executive was clected, but later
on, whep the Exccutive and Deliberative
wings became separate, and the Executive
waus Aot clected, the sense of frustration
crepl into the minds of the people. Ewven
in Bombay, Calcutta and Madras there is a
growing fecling that the Executive should
be elected, and it should not be surprising
when the people have tasted the frujt of
demperatic functioning in the last sixteen
years. . s

In conclusion, T would urge upon the
hon. Home Mimister. bacause Delhi is his
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direct responsibil’ty and because ac wants
that some good arrangement should be
made for Delhi where there should be no
trouble, even at this late hour, to kindly
consider this matter in its correct perspec-
tive and grant us financial powers. That
can even be made at this late stage, so that
the Metropolitan Council and the Executive
Council can work in cohesion and the peo-
ple of Delhi can look to the Metropolitan
Council for removal of their various diffi-
culties and problems.

ot FI AT AHMlA AEEN,
oAY a7 WA 4 T 1 pfAgrA {@amE
wYT w77 & faeelt & o mmew o s
w5 o fedt varer ¥ g =TT R
farmmy 0 forararor ey 3 g@t sdmifAw
feafa aard | ffg & oF ga7T w9
TR FATARAE | AT ag aw fe
ot ¥ feafq qar g ?

oI S A e ¥ wEw &2 g
Eor oY Teq AT ¥ ARA S g € I
#1 gt afuFwe ¢ 5 fest Fart § ag
Tgi o ®1 A I AT @1 T0f FHAT
I A% | AF A oA ¢ f¥oge
14 WA WY g WAl TAH &pA
qiwmA # 1 ag 7wy § f 500 AT
w7 §, 917 250 UT §, 750 WA
1 gt @ a9y & fAg wrf T
fawren =g 0 SEE feer oamn 41
QA ®1 A€ T agn A 2,
IR qUAT a9 FAT F, o7 AT
a7 &mA & fAd 91 T AwT§ HaE!
¥ wfaers § 3991 g2 F7 0% 0%
g 9T H, gErgwe ofvaz & A
w &) ww At ag ¢ fF an freE
wrt WY qIwEY gET @ A1 g4 ger 8T
qTETT W1 QIO T § ) gW agt 97
ga way o fawre w0 § qwE v
2, w75 w7 § | AT v gm ?
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* g g fe faawr  Agmfas
#ifaw wgr w@r § 39 4 a7 wHAT
&y faar mr § ) SEE ATy ¥ w7 9T
t fr ag & w@AT & oF @17 faw foan
00 9T 37 9 faame w1 foy A,
o fawrT &7 % wamw fear S0
w aF wATEw ofre d o WA
& 99 ®aTE W wTT g A A
AT | FET ag TEA @ R mpw wA
£ 99T &Y qywrEr & v & far g
far om% & ) o TeE & fam o I
21 UE I & fadr A% 3, A s
aF FWT A A frogAi freey w1
fdaar mw g/r ) oww F T fE
faga ot aeeg @ 2, giv W § &
wrwdl gwEr aneh ¥ T dEar g,
IEA wET & fF owA ¥ whrew
T O Afew s st ow a2
97q UF FqW q@A q AT HE aA
T AE | faeelt aTr AT @@ WEF
2 fx fowr gorr & o7 3w & gt Amifow
2 W7 foma wfawe ga Amfoet
% fr=e) arefi & 9% *9 7 o | AR
Azt & A F amr ggew fear
YrTH gy AAI WTEAr f fR v g
BAW AT @l % T4 99 ZF &, U
wigwrz & a1 79 oW 37 wfwerd &
dfun &i g | ww T fn mm
Fz 9 2 f& g weg frar w0
foomr wiaz gavd i ag ww A
Lad|

framg=y ¥ an ® aEws fe
feedt ¥ 55 aemgwre afafoat &
I 55 wAFE afafaat ¥ ag wvew
g3 Aekor AW mmg
Iq I IA gATEETC Afafr § e
T #r At #, ag AemgwTT Afafrart
zo &< &1 Avdt i & Wy W oF frae
2o ¥t Taere f 39 A ftfar At
aArE A | Qg WAl IFE e
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4 |.f==&qﬂ'qtmmwfuﬁl L
IR ol fae) F o gemRETe Afafagt
T gt & 97 Fr ffed T 3
5 T e Fam A T w1 wrAm
gor 7 Aife g1t ft gt 2o e e
wTd St At & 7y s gu fe wifo
& FHATET | ¥ g T, A oA
a1 ¥ a9 77 & feemt oo @W
Hmar gRr § 1 A7 WY OF AeTERIT
afafa & 1 33 a9 g1 w7 7, W T
wifer agf g€ Av wmioAag gt
m mfen i 70 7w 7 1 gk, T8 TAA
98 7, T8 F7 frar am AT 39 & Aw
gfmr gt ass 2t b TR TR TH
doqy q7 3447 AT FT T arTa ®A
% wfowr & wgr fa w51 afawry
) 3, mv ag G sfew w A
orr &3z ajfefr F O

n7 & gyamr agm ¢ 6 ag
gaz4ar  wfafy fee A £ T @
@t g frm @ wgeifza Tfe
g1 £ | g 8 ATg A Eniy SA
o ) oF Wl § faF ¥ FAAEm
afafa a1 ot frivwsw w2 Tea £
ox 4 wifefras 39% Aweda 2
FwHagA Awm } 1gAr e & fr
st AT Wi @it 3 & Al
wrwear fem @, g9 A @
arrr Y fxm Aag e o 2 au-
arrar &gt 17 ¢ A E gAT g
v fear At R, 3x A simm oa@
€7 AT &7 A e | aw Fong-em
Har AT I 1 ArfeRz w7 § A A
o aET weyfEEa wifew g
W ¥ Wl AT A g fA 6
foafza oo sgr €1 T & fad
e WAt Tt A ferafm &,
W i & am ¥ ap Afaad

o @ A feAT & AR
wr wfoere fom @ § 1 O T 6
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[=t 7 W)
¥ o waedr gz § fE oS A
gt i 43 g § oy A Y T 1w
drawa § fe s oy gt arfaera
T A R R TR

# wTe B qa=T g § i faet

Ffey e s A e 97 ag -
TTogare g femraw o AT AT § I
& faer o w5 e amg Y g 0%
v T vy fe K aga fraw
g feffefamgg  s=isefs
faeeft #Y wawar foelt ¥ 1 oF FwTAT
ar 5 & 7g s & wax a/fax 1,
TRl g AT ¥ e AT HATE
9T IaT 91, W W s ag §
TE-HG Ha.AA ¥ WET TR AW
ozt fommr &, af maw & &
o oA g e wifew H
g At & 1 AEr o g-wd A
wWIT ¥ A T4 § W3 FWA AT
s & faeg g s 5w
w1, 91T o5 wfawr ga 7o #
W FGT | §9 wEifaes Fifaw
¥ o1 X wwey g ag W wfeeRs
& W wg 3w ¥ Ag wwT A IR
mifrdz F17 wom ? ag € w9 w4
w1 39 &) wg mym | gafey foeet
& @t w7 A1 aegfeafa § ww ®
wAAT ag % 8 faen #ifaw ww A
w0t | @ fAr g Ew ani w6
W fEr MfgT Wit dm W & IA T
fast e wfgm

% OF a9 WIT T IR
f fawdr ot Y w27 & o faet wae
wfafe & wmr ar fow w1 am el
ferr=frare faw a1 1 37 F I T
wredl oY g At v Wi ag aw
ov fr i w1 g ww F forda #
a1 3y faw a1 &% wer wrw i
oy gw &1 & O F wE 3 wmgan
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£ g fresht ¥ w5 aeem 0 S A
woft &1 a7 A Ao R ) wHT @
aE e

frafn, wrare war i fawm
At ( ot AgC wwowwr ) ;|
TTFT FAl W

st I wAWT . AE, T
& Ty Ay wrx § 1 Afw wr f
wdlf e A5 gu ¥ , w0 A 36 o F
FrF form w1 § MEewnd well AT
o faa feq 38 w60 & fraw
AF A g w7 Ag 45 A AR T
7% um AeAfeafa ¥ At g7 owEEw
Eipc i S

fereeft & A1 AW F A ® F A
A AR AA R e v oag
faes faseft F A0t F o w0}
wraATdi  #1 qfq AEF Far & A
F1 %v# faa 77g 7 oy favafaar-
g &1 fa1 avm & frn oar zEE
ot arrw & Arfaw, T4 F o @
LT CIk-1L N S|

# w0z KA T1gATE F 1962
F gt frertt o forr 4 w8 gAm f23
7 fif faesit w1 &1 50 wiufae
39 ¥ wg wardzr  grar @ A7
graiT J ama e B g, 1 @i
afeT ag &1 7 47 g e T T
w1 ¥rdiferes #ifam air mae wdr
ARCHIE LI IR EE 70 O (- S 0
g I AT foAta oaw £
o & wrT A wEr # R oIAT R A
WTET | IF F1 gH @ AT A IAH
o ¥ fet g arx i 4 o 1 faare
T AX | AL AT §F @i w1 afa,
#rfay, mmfiay o a9 awm v 39
o ury faare wifoy o & wr g
wgT wgaT § fe qg o faa & fat
o gy & faeslt & 000 1 Wi
Y gft ot v | wwd dwn o e
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w7 afafa & e ot & Wy o
# 15 oty wrdfY ovw ooy W A ot
TT AR 4T § UK ¥ SR F W
ag ot st o sfew qv, avey fady
¥ wrew fam F1 wrf AwdT ot fwan
aa 7 7g w1 fw ag faw o1 § ag waa
W ag g wrATH WY At
AT R, AT A smwtwowt £ qf
FEY AT | gEET AT X A0 O g
wg Tt wiwm wifem fx 36 & w1000
Wi fg AT 9T |

= § § s, g« g
£ fx %2 iz ms wrew € = fEm
a9 w7 ag & e v § o aw
# wroat famg @% T AT F
e gm7 oo ¥ ara wr A WA
g w7 F1 A1 faw @, 9w gy WA
T AL ag A & g7 I A g
wTd Hfemr #1 o F1Of o
dfaam € waReAr T W fam
#1 w1y qri i gz difoas & g
wr gafar srfy & Anft & A e
faa wqra 78 74T 41 qg fam wWw
FEAT AT R A A T T AW
fafram w9 & qwm Aifaw | widegm
g3 ¥ faaga w oA w
& wgr @ i el anfr &
¥ fav fiF feord gt wfe | v o
s ot fam % A ¥ fe e &
fan, wgfes afdi & fAm %@
#i2 frok et snfed wfem 72 a1
gzfrm difrorr & 38 3w aoft 3d
I A gET AR ¢ 1 A a0 Afrur
T SRAREAT § W17 a1 A AT FAT A
fowrfere s A A1 w6 A w1 sy
Homgm v magfem wfa o
wftrr ¢ 37 wfumd &1 a7 v
Wit agi w19 qw A 3 A6 )o@
weEi & 7 § for amawr awg
gfe umoon fw wrammm & ifom

26.
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wrdere ol arew W g, o afre #

A& mfy aerar g fe oy foesft & Al

A wraarat Y gfy A v ¥

Mr. Chatrman: MNow. Shri Kamath.

I would request hon. Members 10 be
wery brief, because there are u large num-
ber of Members who want to speak on
this Biil,

Shrl Harl Vishou Kamath: You
eatend the time for this Bill. You cen-
not reduce the time for others; the samc
time as was given to the previous speakers
will have to bhe given to all speakers

Au bhon. Membert The Prime Minister
had tuken about half an hour in between.

Mr. Chalrman: 10 minutes is the time
ullotted to each Member.

Shri Harl Vishow Kamath:
minutes is the usual time.

Mr. Chalrman: Shri Kumath
please try to finish in 10 minutes.

Shri Harl Vishou Kamath: Mr. Chair-
man, the Bill before thoe Housc 1 the
end-product of the Huphazard ugitdlion
carried on by the discontented, if not
frustrated, und faclion-ridden Congress
party  politicians of the forme:  1elhi
State, Part 'C' State, during the last ten
years since the still dissolution of the Part
‘C* set-up, and of the confuscd cogitalion
among the members of the Union Council
ouf Ministers. That being s0. [ am not
surprised that the product that has result-
ed from this blend of haphazard sgitation
and confused cogitation is a strange cons-
titutional animal.

Here | am reminded of what the poet
said in Sanskrit:
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«an

10w 15

may

fearas arxiot mHuamE a7
Shri Namblar: Well

Sbri Harl YVishoo Kamath: A polter sct
out to make an image of Vinayaks,
Ganesh. He did it so clumsily because of
various factors intervening that ullimate-
Iy he produced a vanara, 8 monkey. That
is what has happened with regard ll:l this
Bill for Delhi (Inrerruprion).

1 wonder in what category [ should
place the measure that the Government
has devised for the Union Teritory of

said.
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Delhi. Time was when we had diarchy
under the British regime after the Monl-
ford reforms. This is not even Jiarchy.
Here we have what | may call a triachy,
that is, from the Corporation 1 the Me-
tropolitan  Council, then the Executive
Council and then our Ministers here, the
Home Minister and the entire Council
of Ministers. This is nothing less than
triarchy for the Union Territory of Dellu.

1 have no hesitation in saying that the
Government has deliberatelv devised this
measure as @ sop lo the politicians of
Delhi, the Congress politicians, who could
not achieve unity among themselves so
far as the demand for a Delhi State was
concerned, and the Government has suc-
ceeded in throwing this sop to the Delhi
Congress politicians who are themselves W
blame-—if anybody were to blame—/for
this Bill that has been inflicted upon
them and on the people of Delhi.

The Bill suffers from or is afflicted by
various obnoxious provisions. Whsn an
amendment was incorporated in art. 239
of the Constitution by a Bill amendinz
the Constitution that Parliament may by
law create the Union Territones of
Himachal, Manipur, Tripur. Goa, Daman
and Diu and Pondicherry, Delhi was left

out of the ambit of this provision. 1 wish
that my hon. friends, representing the
Delhi  Union Territory, Shri  Brahm

Prakash and his colleagues had movad un
amendment to this. | do not know whe-
ther they did so at that time. Perheps
they overlooked it at that time,

Shri Brabm Prakash: Wc
Fut il was not accepled.

Shri Hari Vishnu Kamath: Perhaps be-
cause there was no pressure behind the
umendment to be incorporated in that
Bill. If there had been sufficient pressure
on Government, they might have incorpo-
rated that amendment in the Bill. 1 be-
Yieve if they had worked among the Mem-
bers of Parliament for this, they would
have had more success thap was actvally
achicved at that time.

Arxcle 239 as it stands, unfortunately
debars the Drelhi Union Territory from
having some kind of an Assembly and
a Council of Ministers as the other Union
Territories have. If Delhi had been in-

moved  il,
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cluded in that amendment. the story would
huve been different today. But even as it
is. the Attorney-General also gave evidence
before the Joint Committee, and he gave
't as hjs expert opinion that unless the
Corstitution was amended, cven budgetary
and financial powers could not be con-
ferreld on the Delhi Metropolitan Council
that is proposed in this Bill. I do not
know, I wish it could be done, managed.
Shri Shiv Charan Gupta: He has given a
differcnt opinion at a different placc.
Shri Harl Vishou Kamath: The for-
mer Attorney-General or the present?

Shri Shiv Charan Gupta: Mr. Setalvad.

Shri Harl Vishnu Kamath:
ferred to the former
Mr. Setalvad.

Shri  Hathi: Does the hon. Member
mean to say that the opinion given be-
fore the Committee deliberately was not
the correct opinion?

Shri Shiv Charan Gupta: That 1 im
not saying, Whenever a particular case
is presented in a particular manner, the
opinion is sought. That js why | sugges-
ted and made out that this point <hould
be now thoroughly gone into. hecause,
wh'le taking recourse to article 2394, the
powers of Parliament which ars piven
under Articles 245, 246 elc., are being
limited.

1 too re-
Attorney-Ciencral,

Shri Harl Vishow Kamath: If this be
a fact that he has given a different opi-
nion elsewhere, it is a serious reflection
upon the intezrity of the former Attorney-
General. If he has spoken in two differ-
ent voices on the same matter, It is very
unfortunate  to say the least. and we
would like to have some light thrown
upon this by the Minister when he re-
plies to the debate.

May I suggest that the Minister has
made matters worse now, bad as it was,
he has made it worse, by suggesting a last
minute amendment—we have just gol a
copy—which will be moved later on 1
know. but that shows the pernicious man-
ner in which the Government's mind is
working.

There is a clause which secks to em-
power the Government to nominate the
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Members of the Metropolitan  Council,
and there is at least a useful proviso there
thut they should not be jn the service of
Government, and 1 have proposed my
own amendment which will be moved at
the appropriate stage when the Clauses are
taken up. Now Government has proposed
this amendment. 1 do not know whose
brain-wave it is.
Shri Hathi: Yours.

Shri Hari Vishow Kamath: You have
made it u Vanara instead of a Vinayuka
They want to delete this proviso also. That
meuns they can nominate even Govern-
menl servants on the Metropolitan Coun-
cil, that is what it comes to. If Govern-
ment wants to press that smendment at
the appropriate  stage, [ would like to
suggest that the principle of nomination
by the executive to,a legislative or a quasi-
legislative body is a thoroughly obnoxious
principel in & democratic setup and 1
would be very happy if that clouse, that
sub-clavse. is completely  deleted, which
empowers Government to nominate mem-
bers on the Metropolitan Council and re-
duces it 1o zero. If it is not reduced
from 5 to zero, at lcast it should be re-
duced from $5 1o 2, it should be not more
than 2. Even then, they should be neither
Government servants nor holders of per-
mits or licences mranted by the Govern-
ment. | hope the House, in the interests
of the integrity and of democracy will
accept that amendment and throw out this
wholly  pernicious amendment  given
notices of by the Minister today.

Then there is another provision which
makes the proposed Executive Council
completely  irremovable except at the
pleasure or the displeasure of the Presi-
dent, which is absolutely unthinkable in a
democratic set-up. | am aware that the
Bill does not confér a fullfledged State
legislature and a council of ministers on
Delhi, but certainly we must ensure that
democratic  principles are not completely
thrown to the winds, set ai oaught. But
that is what the Bill seeks to do, and I
have therefore suggested in one of my
amendments an alternative. The Bill pro-
vides that the members of the Executive
Council can sit in the Metropolitan Coun-
cil, can take part in the proceedings but
they have no right to vote. The President
707 (ai) LS—8.
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himself be impeached, he is not com-
pletely irrdmovable. the Judges under the

Bill that is coming can be brought to book
and removed from office by the President,
but are these members of the Executive
Council higher thun the President, higher
then the High Court and Supreme Court
Judges” Certainly there should be a pro-
vision which stipulates, provides, that if a
spevial majority  say twothirds, of the
members of the Metropolitan  Council.
passes 3 vole of no confidence, or presents
a petition to the President seek ng his re-
moval from office, the President should
remove that member forthwith from office,
I hope the House will accept that very
desirable, wholesome and necessary amend-
ment.

One nst word and | have done. Much
has been snid about Delhi being the federal
capital. It is dificult to huve a tull fledged
democratic apparatus, paraphernalia for
the union territory of Delhi. There have
been experiments in  various parts of the
world. Some federal capitals huve u
democratic set-up. full fledged; others do
not have it. Shri Bruhm Prakash pointed
out some instances and gave some illustra-
tions of some federal capitals having a
democratic set up or quasi democratic
set up. I do not know; 1 have not studied.
50 1 have to rely on the word of Shri
Brahm Prakash. But you are well aware
that in the district of Columbia-—1 um
quoting at the risk of being dubbed as
a sort of emulator of the American pat-
tern; my friend Prof. Mukerjee is sitting
next to me. But that is one of the demo-
cratic countries in the modern world, the
United States, though of course it may
not be liked by all of us; the paitern of
democrucy they have set  up is perhaps
hated by my friecnd Prof. Mukerec; he
may refer to the democracy of Moscow
rather than the d y of Washing
I do not know what he thinks, but even
so—as [ said in the district of Columbin
till the last amendment of the Constitu-
tion of the United States. the people of
Columbia district—Dr. Singhvi may correct
me if need be—were not enfranchised at
all; they were disenfranchised so far as
american  presidential  elections we.re
concerned. Be that as it may, even if
there is po of democratic set up in other
federal capitals, certainly Mr. Brahm
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[Shri Hari Vishou Kamath]

Prakash can argue we can argue: let us
have a new precedent and make a new
start. Certainly, Why not? But the ex-
periment that was tried during 195256,
when it finally came to an end may I say
with all humility and in all earnestness,
was not too happy. Delhi as a Part (c)
Stute had a full-fledged democratic appa-
ratus and my hon. friend Shri Brauhm
Prakash himself was the Chief Minister of
Delhi State. We recollect that here, in
this very House, endless und unscemly
quarrels used to go on in this Parliament,
and carried on outside also in the city of
Delhi, Delhi State Assembly. Of coursc
it may be argued that such quarrels are u
sort of ordinary every day feature of the
Congress regime, the tussle between the
Centre and the states. But here Delhi
being the federal capital, Delhi being one
of the international cities of the world, if
it becomes the seat of two government
authorities, the Central and State Govern-
ments, carrying on  day to day struggle
for power, and what not, it will not be a
happy spectacle to watch. Therefore per-
haps it was decided by an t in
1962 that Delhi should be excluded from
the purview of Article 239(a).

One last word and I have done. I will
finish in two minutes. If Delhi cannot
have a democratic apparatus, certainly we
must sufeguard the people of Delhi against
this dangerous situation resulting and flow-
ing from the undemocratic sel-up. and
therefore 1 propose that there should be
at the Cenire a separate minister for Delhi
affairs. And no measure affecting Delhi,
no Bill. no resolution or any other
measure affecting Delhi, should be intro-
duced in Parliament without the prior
approvel of an advisory committee—not
a consultative committes, but an advisory
committee—which will include within its
fold all the Members belonging to Delhi
Union territory. If that is accepled it
will go, I suppose, some way, not all the
way, towards making the provisions of the
Bill which are otherwise unacceptable, a
little less unacceptable.

‘Therefore, while 1 give partial support
ta_some of the provisions in the Bill before
the House. 1 hope that the amendments
proposed by me will be accepted. Other-
wise, it will be wholly unacceptable. and

“*Half-an-hour Disdussion.
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I will not then be able to give even my
partial support to the measure.

it wq fwmd (AT ). mwafa o,
TS AEAA F fAw ag oW w1 g,
I A AT FT FAT T ATAT HIA
oA T4 AN F AT AAT WEET
ae § | wwAaa F1 faadr sarfear &
ITH A FE W w4 =y & AfaT
o9 T qAAT 94T R Ag w19 -
ga &1 fedr ot FwE 9w fraEr
T g, U A AEr & 1 AmAa
#1917 a4t @€ swifent § 1 U
| FENET AT AT & oy ST
a¥ 97 fadaw @ § faq wq@r §
QgAY gL AW FT A | gW AR
ozt twm GEfefeed wfam

Mr. Chairman: The hon. Member
may continue tomorrow. Now we take
up the half-hour discussion.

g st semmite st (fsate )
tq faa & fau frgar amm om @
g

st gfe faso wmwr @ za ¥ fao
q9q q@IqT AGAT | FH H A OF
HE——aT &1 HTT—aZAT T |

ot ®9Yd ;%A ¥ faw @y agan
s (|

*STATUS OF HIGH COURT JUDGES

Dr. L. M. Singhvi: {Jodhpur): 1 have
alreadv intimated that certain  develop-

ments which are very heartening and
gratifying have taken place and
that the question of the status and

conditions of service of the High Court
Judges and the Supreme Court Judges
appears to have been reopened. 1 am
informed that the hon. Home Minister is
himself holding consultations with the
Chief Justice of India with a view to
arriving at a mutually agreed basis of
revision of these conditions of service. and
the question of upgrading the status. At
this stage, as 1 submitted in my letter
this afternoon, 1 would not like fo voice
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a discordant note. 1 would only like o
express the hope that these consultations
would be fruitful and that the judges'
conditions of service and their status
would be upgraded after mature consi-
deration and in ap adequate measure.

17.02 hri.
[MR. DEPUTY-SPEAKER in rhe Chair]

I would like the hon. Minister or the
Deputy Minister, only to give this assu-
runce lo the House, that at the appro-
printe time when these mitual consulta-
tions are concluded s statement would be
Inid on the Table of the House, inform-
ing the House of the steps that are or
have been taken or proposed to be taken
hy the Government with a view to im-
proving the conditions of service including
pension and feave of High Court Judges
and Supreme Court Judges, and with a
view to secing that their exalted position
in our constitutional system is profected,
preserved and  maintained. That is  all
that T would like to sav at this stuge
because, as I said, T would not like at
this slage of mutual consultation between
the hon. Home Minister and the Chicf
Iustice of India to voice a discordant note.
That is all T have to sav.

Shri D. D. Purd (Kaithal): 1 do not
think that the hon. Member was going to
strike a discordant note, I think if the
matter is befure the consideration of the
Gowvernment. it is all the more appropriate
that they should be armed with the views
and the various suggestions in this House,
and therefore, this half-hour would be
extremely well-utilised if we proceed as
we originally proposed to proceed.

Shri . C. Sharma (Gurdaspuri. |
think Dr. L. M. Singhvi has acted wvery
wisely in not speaking about the subject
at this stage. He has acted very wisely

because the auestion s  already being
discussed somewhere else.
Wir. Deputy-Speaker:  Unless the hon,

Member has given nolice, he cannot go
on like this.

Dr. L. M. Siaghvl: He should say that
when that siage is reached, we would he
informed about it.
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The Minister of Home Affains (Shr
Nanda): As has been said, we  arc al-
ready moving in this matter. | have bad
some talks with the former Chief Justice
of India. Shrj Gajendragadkar. Since we
could not complete thosc discussions, |
am having talks with the Chief Justice of
India now. 1 hope thut as a result of
that, the best that is possible in conpec-
tion with the guestion that has been
raised will be done. In duc course, we
shall place a statememt on the Table of
the House in this connection.

17.05 hrs.

BUSINESS OF THE HOUSE
Mr. Deputy-Speaker: There is another
half-hour discussion.

Shri Linga Reddy (Chikballapur): .

The Minister of Parliameotary Affaln
and Communications (Shri Satya Narayan

Sinhai: I would like to make a  statz-
menl.

Mr. Deputy-Speaker: Yes, Mr. lings
Reddy may kindly resume his seat.

Shri  Satys ™araysn Sinha: Sir, you

and the House are aware of the circum-
tances under which the Motion for consi-
stances unider which the Motion for consi:
ment Bill, could not be carried for want
of the requisite number of voles. Ax you
and the House arc aware, Sir, the inten-
tion of a very large number of Membens
of Parlisment has already been expressed
in favour of the steps initinted by the
Government in connection with  the re-
orgunisation of the State of Punjab which
necessitated the bringing up of the 19th
Constitution Amendment Bill.

As the vole taken today does nol
represent the overwhelming wish of the
House. the Government propose to re-

introduce the Bill in the Current Scssiom of
Parliament and to put it up® for conside-
ration by the House. Therefore, a nolice
for leave to introduce the Bill is being
given by Government apd a request is
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[Shri Satya Narayan Sinha)
being  made to vou to waive direction
No. 9B of the Directions by the Speaker.
It is also proposed to move for waiver of

Rules 338 aod Second Proviso to Rule
74 of the Rules of P dure and Cond
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80 through quickly, but we cannot allow
it to be done by waiving the rules,

Shri

5 k

Nambiar (Tiruchirapalli): Mr.

of Busioess in the Lok Sabha to facilitale
the introduction and comsideration of the
Bill tomorrow by the House. I hope,
Sir. you and the House will agree to the
rroposed action.

Some hon. Members rose—

Mr. Deputy-Speaker: He is nol moving
o formal motion now. He is just making
a statement. Tomorrow he will move the
motion.

Shrimati Renu Chakravartty (Barrack-
pore): Sir, we ourselves were very upset
when the whole thing was changed and
the Bill fell through. We accept the
“ principle of the Bill and we are in favour
of Punjabi Suba. But if we allow this
precedent whereby because of their big
majority they can waive the rules even
for constitutional amendment. what bar is
there to the Government bringing forward
any Constitutional  amendment  that it
desires. which we may think is very
undemocratic and which we may have to
oppose?  In much o siluation, let us not
treat it as lightly as is being done.

17.08 hrs,

[Mu. SPUAKER in the Chair]

I am glad you have come. Sir, without
meaning any disrespect 1o the Deputy-
Speaker. T want to urge upon the
CGiovernment _not fo try to waive the rules
for a d .1 and
many of us would not want to come back
for another session in between. But
unfortunately. because of the sins und
omissions of the Government, we will have
to do it. We want this to be passed. At
the same time. we do not want to open

+ Sir, we are strongly opposed to
this move. 'We had a similar occasion
before. Then what we did was not to
suspend the rules but to have another
session to pass that Bill. Now, if we agree
to open the foodgates for suspension of
the rule as and when they require for
their own failure, that will be quoted as
a precedent for further action of a similar
nature.  Again, as I have alrcady pointed
out. the shifting of the agenda or the order
of items on the agenda this morning was
done without any imagination or prepara-
tion. The Leader of the House or the
Whip should have got his own men to
vote, this being a Constitution (Amend-
ment) Bill. They negleced the whale
thing. Even in my case, I was ready with
the Delhi Administration Bill. When it
was decided to take up the Constitution
(Amendment) Bill, | had no copy of the
Bill and T had to go to the Table Office
to pee one. By the time I could go and
get it, within a minute or two, the whole
thing collapsed. there waus need to take
the vote und you, Sir, had no other go
hut to take the vote. ‘Therefore, it is
none of our fauwlt, nor the fault of the
House, As such, il there is a fault, it
must be squarcly placed at the proper
pluce. We should not give room for any
of these easy methods to come in and float
the traditions that we have built up so
far.

Shrl P. Venkatasubbaish (Adoni;: Of
course, Sir, this cannot be tuken us a
precedent. These are circumstances that
have come up suddenly. The 1 imon
apinion of the House, from all the sections
of the House, and the wish of all hon.
Members is that there should be an early
creation of Punjabi Suba. For that reason

the floodgates to permit it
amendments 1o be passed in a light manner

by waiving the Rules and Directions by’

the Speaker. 1 would beg of the Govern-
ment. through you, not to bring forward
this Bill so lightly. We fully support the
uhjectives of the Bill and we want it to

the amcndment has to be passed. The
B dlury C ission has been Set and
it is doing its work. As it has been

promised by the Government and as it
is the unanimous wish of the people. this
amendment has to be passed. T would only
request you, Sir. though it is not a good
precedent. because of the circumstances



17197 B.OH.
prevailing, because of the temper of the
country, because we have also to watch
the expeditious manner in which the thing
has to be brought. to waive this rule.

Shrd L. M. Singhvi (Jodhpur): Su,
what has come lo wanspire is truly
distressing. It is true that those who do

not agree with the request for waiver of
Directijon No. 19B are not trying . to
obstruct whatever is the desirc of the
Government. It is not with a view lo
delay or to obstruct, it is with u view to
secure compliance with certuin conventions
which have been observea invariably in
the House, that this is being opposed. You
would recall, Sir, this is not the first
occasion when the plea of circumstance
is  being advanced. It is true the
circumsiances arc such that we would all
like that we do not have to come ugain.
We would all like that we do not have
o meet again for the purpose of consider-
ing, this Constitution {Amendment) Bill.
But, Sir, I think even more compelling than
the circumstances js the compulsion of our
precedents  or  conventions and  what
underlies those precedents and

I think it is & sulutary convention that we
would like this Directivn should not be
wiived in this particular case. There
should be no need. no opportunity for
letting sny objections or aspersion be cast
in @ matter such as this. I think following
the precedent set by the laic Prime
Minister, Shri Jawaharlal Nehru, under
similar circumstances, the Government
should readilv agree 1o have another
session if thal is nccessary, or postpone it
until the next session if that can be done.
but in no case resort 1o a waiver or
suspension of the direction.

Shri Rajaram (Krishnagiri): Sir.  some-
how the Government side losi their
amending Bill today at 2.30 and the hon.
Minister of Parliamentary Affairs comes
up to meke a statement at 5.5, that too
after the Deputy-Speaker had called
another hon. Member to raise the Half-
hour-discussion standing in his name. We

VAISAKHA 26, 1888 A)
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I do not want to use such words. Anyhow,
there has been the precedent created by
our late Prime Minister. Pandit Jawaharlul
Nehru und he had not accepted such kind
of things going on inside the House. He
had called another session for such e Bill
and it had been carried through like that.
So. I say, this amendment must come
cither in the next session or in another
special session before that bul not tomorrow
or the day after in such a haphazard
maunner.

Shri Harl Vishnu Kamath (Hoshanga-
bud): What has happened today remimds
me, rather poignantly, of the remissness
that was displayed by the Congress Henches
and the Congress Members of this House
some two years ago when the then Prime
Minister took wvery serious notice of it
and he even—and the papers carried
that—sent severc castigatory letters to the
Members of his Party. But the Parly
does not seem to have learnt anything.
It is very unfortunate that for the second
time in two rs the Constitution
Amendment Bill has fallen through
because they werée nowhere (o be setn
and they could not assemble in sufficient

numbers. Muay 1, therefore, say that this
proposal made by the Minister of
Parliamentary Affuirs or the Leader of

the House would have us not  merely
waive your direction bul also Rule 33§
and another rule too. which makes it
incumbent on us to give two days notice
for & motion. Now, this motion is made
todsy at § O Clock snd it is 1o be taken
up tomorrow. It should be taken up 1wo
days later, that is, on Thursday, not even
Wednesday.

Sir. this triple result Aows from the onc
egregious blunder they have commitled
toduy which does not cxonerale them from
the responsibility of calling another
session, 1. therefore. scriously suggest
that the Congress Parliamentury Pary
must be made to learn a lesson which
they will not forget all their Jives and
that can only be donc by cnsuring, by
providing. by making the House ugree to
the p | that the expenditure incurfed

never expected such things to happen. |
do not want to use Dr. Lohia's words. He

suid that the Government has gonc away, may be called will

in connection with the next scssion that
he dchited to the

he nsked where is the Prime Minister . “ongress Party funds and thut they will

where is the Cabinet and so on.

nave to pay for the mexi seision
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Shri  Khadilkar (Khed):  Sir, the

procedure that is being laid down is &

sort of self-imposed discipline of this

House with the sanction of the House.

I admit it his,a certain amount of sanctity.

But on occasions like this. ...

Shrimati Renu Chakravartty: What is
the occasion?

Shri Khadilkar: ... because of certain
procgdural accident, this may be allowed.
(Interruption) Let me have my say. It
can be called a litile bad management.
After all, in managing the affairs of this
House. sometimes therc are some slips.
Keeping all these things in view—I agree
that there is some sanctity to the procedure
but, at the same time, we are the masters
of the procedure, the House is the master
of the procedure, in the final analysis—I
plead that this weiver as has been asked
by the Leader of the House should be
accepted. At the same time, this should
not be cited as a precedent and I would
urge that, as far as possible. care should
be taken by the Leader of the House or
the Whip to avoid such situations where
waiver is called for.

Shrimati Renu Chakravartty: The
Leader of the House went for his lunch.
What is the great urgency?

Shri K. €. Sharma (Sardhana):
There are forms and procedures as against
the substance and nights. Forms and
procedures can  be changed to the
exigencies of the situation if the need
so demands. Tt is very difficult to change
the substance and rights recognised by
law. In this case, it is a matter of form
and procedure and the situation demands
a change, So. it may he accepted as it is.

Dr. M. S. Aney (Nagpur): The pro-
visions regarding the amendment of the
Constitution  laid  down  there  are
mandatory and they are not optional in
any way and. therefore. those other
provisions re. suspension of rules ecte.
cannot be light-heartedly applied in cases
of this kind. T request you. in the interest
of showing our respect for the Constitution.
that we must put up with that thing.

The provision should not be suspended
for the day so that the whole thing could
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be revived for tomorrow. That would
be ridiculous.

Some hon. Members rose —

Mr. Speak Is it y for all
Members 10 speak?

Shrimati  Savitrl Nigam (Bandaj; |
would take just half u minute. In spite of
all precautions, somiétimes accidents do
take place.

Shrl Nambiar: This was not an  ace.-
dent.

Shrimati Savitri Nigam: Whatever has
happened has  happened.  'When the

Opposition Members were speaking, [ did
not disturb them at all. I am not yield-
ing. Let hon. Members please allow me
to have my say.

In spite of all the precautions this thing
has happened. but it does not involve
any gquestion of legality. It is a simple
matter of procedure. 1 would beg of you
thut you may kindly accept the proposi-
tion put forward by the hon. Leader of
the Housc so that that would save us,
and save the country from all the diffi-
culty and the tronble of holding another
session.

Shrimati Renu Chakravartty: Why  was
the order of the Bills changed?

Shri Satva Narayan  Sinha: 1ol nic
say with what best of intentions that was
done. Let her not prejudge me before
hearing me completely.

An hon, Member: We do not  doubrt
his good intentions,
Shel Satys Narayan Sinha: In  the

first place, T tender my sincere apologies

for the inconvenjence which hus beeo
caused to the House.
Shri Guuri Shankar Kakker (Fateh-

pur): On u point of order. May I
know whether it is a regular motion under
discussion or only a statement? We were
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given 1o understund that there was no
motion.

Mr. Speaker: 1t i
not @ regular motion.

only @ stalement.

Shri Smtya Narayan Sinha; 1 did not
want to take the House by surprise to-
morrow. Therefore, 1 wanted to tell you
what we proposed to do tomorrow, of
course, with your approval and with the
aupproval of the House. The hon. lady
Member has asked me why the order of
the Bjlls was changed All that 1 can
say is, as the hon, lady Member Shrimati
Saviti Nigam has said, that in spite of
our best precautions accidents do happen,
But in this case it is not only a question
of accident. As I was telling my friends
outside, there is a proverb in Hindi that
Chaube wanted to become Chabbe but he
became Dubbe. Really, that is the posi-
tion here also. correctly speaking.

This Bill was to have come up on the
14th instant. and three-line  whips were
issued, and the Members were all here
on the 14th. But as | had explained 10
you, because of certain circumstances, two
hours or two and a half hours or three
hours every day are spent after the
Question Hour on other items. The result
is that as T have said no schedule could
be adhered to. The result was that we
had again to issue three-line whips to all
the Members to be here on the 16th ins-
tead of on the 1dth. Then, what happen-
ed was this. We thought that according
to the schedule, this Bill would have been
taken up yesterday, and perhaps the
voting would have taken place today.
This morning I was informed, and 1 saw
the agenda also and I found that there
was no chance of this Bill being taken
up even towards the end of the day if
we had allowed the Delhi Administration
Bill to go on. The difficulty then would
be that the message would have been sent
tomorrow to the Rajya Sabha. The Rajya
Sabha Members were very anxious that
they should rise on the 1Bth; they said
that they would not wait on the 1%th;
they said thta there would be wvery thin
attendance on the 19th, and it may not
be possible for many of them to be pre-
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sent, beca they bad been informeu 10
be prescntonly on the 18th.

In those circumstances. with the best of
intentions, we were rather anxious that
this Hill should be put through. There-
fore, 1 sounded you first and I also con-
sulted - other friends. Sorie friends sill-
ing on this side of the Housc said ‘What
is this?  You had msked us to be here
on the 14th; again, you had asked uy to
be present on the l6th; but now you say

that this Bill would not be taken wp
loday and it would be taken up omly
tomorrow.”  Therefore, in that iety
we thought that precedence should be

given to this Hill so that we would be
uble to finish this Bill today, and all those
people who had been asked to be herc
on the 16th would have been here.
Therefore, it was done with the best of
intentions. And yet this kind of thing
has happened. How has this huppencd”
In the first place, after the consideration.
motion, nobody had thought that the
whole thing would collapse. As 1 always
say, the House is quite s0 unpredictable

ti and, therefore, this has hap-
pened. My hon. friend Shri Kamath
would not allow cven a small thing to go
through unchallenged and would deliver
speeches for half an hour. Why did he
not make any speech?

Shri Hari Vishouw Kamath: Who is he
to quesion that? Why should 1 e
forced to speak?

Shri Satya Neruyso Sinha: | am not

questioning him.

Shri Hari Vishou Kamath: Why should
he bring in irrelevancy? He should spenk
relevantly here.

- Shri Satya Narayan Siaha: | was saying

that there are hon. Members like him
also, but nobody took part on this Bill.

The whole™ thing collapsed. . ..
Shri Harl Vishoa Kamath:

House to decide.  You cannot
that.

It is for the
decide

-

Shrimati Rems Charkravirfty: On the
Delhi Administration Bill, for example,
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from our Group, Prof. Hiren Mukerjee
was to speak. But the order was upset
suddenly and becausc of the change we
had to go out to call them jn.

Shrl Satya Narayan Sioha: | was say-
ing that the whole thing collapsed. ... ..

Shri Harl Vishou Kamath:

warfare, parliamentary warfare.

Tactics of

Shri Satyn Narayan Slmha: Generally
this does not happen. There were no
Members 10 speak. These difficulties
were there. The fact remains that this
thing huppened. But because this Bill is
absolutely non-controversial, everybody is
anxinus that it should be pushed through
as soon as possible, 1 think there should
be no difficulty. I think the House
should believe our bona fides that we
tried to change the order only because
we were anxious that this Bill should be
pushed through today. Under the cir-
cumstances, it is for you and the House
1o judge and decide anvthing vou like.

I may alsp say this. It is not going
to be a precedemt. But every rule has an
exception. 1f any rule does not have il.
it is not worth having.

Mr, Speaker: Normally, I am not in
favour of suspending rules and directions.
Last time also. it was dome on my ad-
vice; 1 was of that opinion—that a special
session might be called and that the rule
might mot be suspended. That is correct.

But today I find that there are circums-
tances which are distinct from those.
I will put it to the House. All of us are
desirous that this reorganisation takes
place. 1t should take place now in time
in order to avoid forther complications.
Relations are being strained between the
communitics as time passes. There are
further complications arising. All sections
of the Howse desire—we are all united in
that—that complications should not arise.

Siri Kamath may say that we must
chastise Gdvernment. But that would be
ont affair. In deing that, whether we

do harm to the cause that is dear to all
sections should also be seen. All of us
desire that this must be pushed through.

Then there were two or three unex-
pected things that happened. This was
the first time on such a Bill when I found
nobody prepared to speak when 1 look-
ed around.

Shrimaii Reem Chakravartty: Circums-
tances were such. They changed it in
such a way that nobody knew what was
happening.

Shri Harl Vishau Kamath: Part o his
tacics. to teke us by surprise.

Mr. Speaker: ihun this is mot only &
matter of our choice. Other State legis-
latures have also to be convened and
their consent has to be obtained. There
are so many circumstances intervening.

I will make this appeal 1o Members.
As they are all of the same opinion and
they are also surprised that this ‘has
happened, in this partjcular case, we
might make a departure and just agree
to it being considered.

Shri Hardl Vishom Kamath: let the
party pay the extra expenditurc.
Shrimati  Retu  Chakeavarlty:  Thev

want to have their lunch, sleep and every-
thing. Are we to tolerate this kind of
thing for that?

Mr. Speaker: As | have said. other
interests are also involved. They would
also be affected.

Sl D. C. Sharma
agree with your statement.

(Gurdaspur: We

Shi K. C. Sharma: We welcome it

Mr., Speaker:  Other  complications
would come in. I am afraid of those
things.

Shri Nmhnhlar: Within a weeh, we can
aseemBle. What is the difficolty?
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Mr. Speaker: There are s0o  many in-
teresls,

Shri Nambil We symp with the
cuuse; we are for the Suba.

Mr. Speaker: Tbat is why 1 buve ap

pealed 10 all to agree. All sections urc
agreed on the main thing.

Shrima.l Henn Chukravaerty: Ry 1
make one point very clear? If you are
going W give your ruling v the effec
that this might be permitted 1o be Juoe,
I would reguest you, before vou put thr
to vote. 10 make it very clear to the House
and tuo the country that this waiving wi
rules will never be resorted to any more
This may be made very clear.

Mr. Speaker: It is not possible 10 sav
that never again it will be rasorted to.
but at least | will give this guarantee thai
normally or ordioarily it will not be taken
advantage of in future. If such u thing
huppens on account of the failure of
Government, then certainly they would
not come up for this,

Shri Namblar: Hut it will be
bad precedent

Mr. Speaker: lhere ure different cir-
cumistances that come up, different con.
siderations.

Shri  Namblar: We sympathise w.h
the cause very much more than they.

Mr. Speaker: That is why

pealing o him.

A very

I am ap

Shri Namblar: But we are really afruid,
frightened, that they will repent thesc
things.

Mr. Speaker: We will se:. We an
here.

Dr. M, 5. Aney: | withdraw myv ob
jection,

Mr. Speaker: | hope all others will
fall in line.

Sbhri Numblar: No. not in chis caee,

Mr. Speaker: | am appealing o hum.

because the cause is dear :0 him & o
anybody else.

*Half-an-hour discussion—contd.
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Shri Ragh th Stugh (V Whien
is it to be taken up?
Mr. Speaker: A new ti has 10
e made. It cannot be done today.

Shri Raghunsth Simgh: Why should we
not move the motion just now? All the
hon. Members are sitting in the Ceutral
Hall.  They cun all come. We can have
the motion now.

Mr. Speaker: We have o suspend
many rules. The Bill hes to be introduc-
ed afresh. All things have 1o be dome.
It cannot be dope in this mauner. To-
morrow it may be done, but we will have
w tuke carc that tomorrow we finish all
the work thut we have,

Shri D. C. Sharma: Has the rule been
suspended?

Mr. Speaker: That motion will have
10 he moved.

Shri D. C. Sharma: Ask the lcader
1o makc the motion
17.32 bours

sCAPACITY OF PURTS 10O HANDLE

CARGO
Sbri Linga Reddy (Chikballapur): | wm

raising this discussion on points Brisiog
out of the anywer given on the Ist March.
1966 1o Starred Question No. 275, A
discussion oo this will be very useful amd
very purposeful.

Ihe other Jday. the Food Munister was
pleased to say that wrrangements ure be
ing made for importing 9 nilbon tous
of foodgrams. Out of this. 5 million tons
huve been imporied s fur.

When we are faced with unprecedent
¢d drought in several parts of ihe coup-
try, it is very nccessary that ow ports
should be in u position to handie the
cargo ol foodgrains in addjtion to handl-
ing other materials such as fertilners cic.,
that comw [rom other countries. It o
vely necessary that the Transport Mimis.
try. the Food and Agnculiule® Minstry
and the porl authorilies vo-ordinute theii
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[Shri Linga Reddy)
activities to import foodgrains  through
the ports and send them as carly as pos-

sible to the places where there 15 pecos-
sary. Time is the essence of the matler.

17,34 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

We have a number of mujor ports, but
all of them are not fully developed.
i ago An expert committce from
America came and inspected some of the
ports, and 1 believe they have submitted
a report. A summary of it, no doubt, has
heen given. but 1 wish the full report had
been made available to the hon. Mem-
bers. Now I understand that it i3 intend-
ed to import 1.5 million tons of food-
grains every month through these ports
and send them to the other parts. Un-
fortunately foodgrains are not imported
in ports situated near the drought affec
ted areas. It is because the handling ot
the foodgrain and other cargo in the
several ports are not properly planned
for some reason or the other. 1 under
stand that some officers here 1o the food
department are interested in geiting the
bulk of the imports through Bombay port
only though there are other ports which
can very easily and coovenicntly hundle
the grains and send them to the needy
parts. For example. according to the
anawer given, Bombay received during
1964-65 a total tonnage of 17.5 million
in foodgrain and other cargoes. Other
ports like Calcutta, Kandla, étc. have
very few shipments of grains. | under-
stand that some officers in the food depart-
ment are interested in getting foodgrains
only through Bombay, the result being
that the foodgrains received al! the Bom-
bay port arc mot being handled quickly
and results in payment of demurrage. The
hon. minister may find out the demurrape
that had been paid 1 understand that
this demurrage is being sharcd by somc
interested officers and others. This muv
kindly be enquired into. An instance
may be given. Afanhattan, n supertanker
carrying T2.000 tonnes of PI. 430 grams
was not in a position to bz received in
the Bombay port. Arrangemenis were
made to receive it at Madras by stopping
it mid-sea for a long time apd unload
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them into smaller ships. The same thing
could be sent to Kandla port or Pradip
port. Of course, it could pot be lahded
there. But by smaller ships foodgrains
could have been casily sent to Calcutta
und other ports. It is necessary that the
handling capacity of foodgrains aad other
materials should be geured up so thai
foodgruins could be sent to ihe needy
places early, That is not being done at
present. Qut of 9.1 million tonnes that
are to be imported from several parts,
five million tonnes have been received.
We haev to receive about seven million
tons from other countries such as Ame-
vica. At least in future it may be proper-
ly planned and grains should bhe sent to
the other parts. 1f wheat is needed in
an area. the wheat ship should be sent
there. But it is sent to Madras and from
there sent to wheat needing areas. The
transport charges thus become  heavy.
Mangalore port can easily handle some
grains but they are not at all sent there.
Similarly, the Cochin port. the Vizaga-
patnam port and Marmagao pori—all three
ports—depend upon the supply of food-
grains that are received from several
countries, whether it is imported wheat or
rice, and to send them to the places where

they are needed. But that js not being
done, It is because of the unplanning,
that is there in the Food Department.

The whole thing may kindly be reviewed.
and the ships should be overhauled, and
the things be properly plnnned.

The Minister of Semte in the Miniviry of
Transport and Aviation (Shri C. M.
Poonschal:  As regards the tandling ef
imported foodgrains. of the imported car-
gocs und the expon of gowds from this
country, the cupacity of the ports has got
to be developed. It is with this object in
view that the capuacity of our various
porte, major and minor, and the coastal
poris, is being developed year after year
For the benefit of the hon. MAembers of
this House. T may be permitted to quote
rhat in the vear 1964-6%. the total handi-
ing capacity of our ports, major ports, was
of the order of 484 million tons. TIn
1965-66. this capacity was stepped up to
49:5 million tons and in 1966-67. this capa-
vity is now further stopped up to a new



17209 Cargo
level of 57 million to 58 million tons.
That is to say, the capacily that we have
developed to handle cargo. both import
and expori. at the various poris of Indin
is being steadily developed and improved.

Apart from this, even the capacity of
the minor ports all along our coastline is
being systematically developed and that
capucity is today somewhere at 8'5 million
tons, With this development, now we are
organ’sing our machinery to handle the
unprecedented import of foodgrains o this
country. Up till recent years an average
of five to six milion tons of foodgruins
we  used to import. Mue to abnormal
conditions in the country this year, the
proposal is to import abowt 12 million to
15 million tons of foodgrains. an all-time

high record. We have to make extra-
ordinary arrangecments .0 bandle this
heavy import that we have before us.

With this programme in view, the ports
have boen geared up to handle the in-
creased volume of import. The imports
of food praing conld bhe arranged: ships
could be chzrtered and the purchase of
mechanicul eyuipments for handling also
could he agreed upon or arrenged. but the
capacity to deliver the goods at the ports
depends upon several factors. Firstly. it
is a question of berthing facllities; second-
ly. storage facilities and the transhipment
facilities ut the ports; thirdly, capacity to
move unloaded grains to the hinterland
either by rail. or by road and fourthlv.
which is » very imporant one, the labour
that could be mustered at all these bip
ports to hundle this bhig impont  pro-
gramme. It s not u one-sided develop-
ment. It is not merely the gquestion of
development of port capacity. It i< ull
these things which go to the success of our
handling the import of this heavy stocks
of foodgrains. In  that. we had 1o
mechanise some of the handling pro-
grammes at the various ports, particularly
at Bombay, Kandla, and now. in Madras,
where we are now mechanivin)- the unload
ing of foodgrains. We are having special
mechanised  installutions at the  various
berths and by that we are trying o step
up the discharge of foodgrains at every
port. Besides this, railwny movement alen
has to be organised. It is an all-rovnd
attemm” to handle this big programme of
imports which is being done continuously
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Tilk the'end of April. we had been able
to handle the imports fairly successfully.
Hut in May. it is going to be o bit diffi-
cult becuuse there hus been a bunching of
vessel  at  various  ports, particularly
Bombuy. That is duc to various reasons.
The wvessels thut were .hartered to being
grains from America used their maximom
lay time of 15 days and they did not reach
the ports sufficiently early. These were
some slow-moving vessels which could mot
reach the ports according to the time pro-
gramme.  So. they slipped into  May
Otherwise, we should have hod them in

April.  Consequently there is bunching of
vessch
We have wlso mudc  arrangements to

import food by bulk carriers, with the
result at the moment we have heavy
bunching of wvessels and consequently we
are running into some  difficultiex  this
month. Our programme is that during the
non-monsoon  months we should be able
1o handle 1.5 million tons of grains in all
our major ports and | to 1.2 million tons
during the monsoon months. However.
on mccounts of bunching of veasels we
are now finding it rather difficult to handic
curgo in the way we have programmed
for. However. this month ax  agmins
1.2 million tons. we may have to even
handie much more than that, for which we
are making every effort for the successful
handling of the wvesscls that come.

The hon. member made a pussing re-
mark that that has been 2 tesdency t
uccept vewels only at Bombay and other
poris are not given due consideration.
This is not a fact. Bombay. of counrse,
is handling the bulk, because we have
about five berths there and one berth i
poing to be added exclusively for fond:
grains. So, six berths would be working
only for food ships in Bombuy. In ad-
dition, we have port inuallmions
handlc  mechanicully the Wischarge f
erains from the vesscls. For these rea-
wny, Bombay ix more suited to handle
a larger import of foodgrains. Even
though we have all these flt:llili«‘w
had 1o divert two vessels fromg Pombay to
Madras. because there has boen heavy
bunching. We couvld not divert morc
vewselt to Kandle. because Kandla nlso
a1 the moment in somewhat comgeeted
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[Shri ¢. M. Poonacha|

However, we are making svery possible
etfort.

The other arrapgement we arc riaking
is that we would be discharying tnese
big tunkers into Liberty coasters and ship-
at mid-stream wnd taking them 1o
various ports, so that demand on berth
facilities may be minimised. With  ail
these arrangements, it is our hop: hat the
programme which has been drawn up tor
import of foodgrains during the year
will be successfully handled in spit of
the difficultics we have to encounter. |
can give the assurance that with reganl
to port handling, we will try o dv owr
utmost. Much depends upon tne rail
and road movement und the facilitics
available at the various port arens,

Mention wes made thut Manhattan. the
big tanked which is about tw reach our
port, has been  arranged to be brought
to Bombay and it hay not been taken 10
Kandia or Paradip. It 15 not so. He-
cause this bulk carrier has to be tuken to
4 port from where the grain so discharged
conld be moved quickly bv railways, we
had 1o take it to Madras. We could
wake it to Paradip. But Paradip port by
itsell cannot handle the discharie. We
do not have a rail connection to Paradip.
We cannot g oand unload it at Paradip
and then move it by trucks. T0.000 tons
of grain is coming in oot load. S0 M
has to be taken to a port which conld
handle 1.

Shri Reddy: What T said was
that it could be taken to Paradjp and..

Shri C. M. Pooaachs: The idea is that
it is not going to be unloaded at Paradip
but it will be taken to Paradip from wherc
it will be unloaded into “liberty” ships
and moved to Calcutta. But the diffi-
culty is, Paradip is a mewly corstructed
port and we arc not still fully organised
at that port. So the owners of the vessel
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themselves insisted that it has o be dis-
charged at & port which is acceptable
them. This is one of the conditions of
the charter party. Therefore, we bad w
uccept their decision 1o unload this cargo
at Madras. Then. Madras has all the
other facilities of movement of foodgrams
which, when it is discharged 1n Madris,
could be orgamsed 1o the best possible
advantage.

Mention was made that we are not
using the facilitics available in other ports
such as Vishakhag Mangalore and
others. It is not correcl. We have b
year hundled about 53,000 tons of food
prains import through  Vishakhar
through  Cochin  about 48,0}  tops,
through Mangalore wbout 12.000 tons Thu
hon, Member would be knowing thit
Mangalore is a seasonul port. After 15th
May we canoot handle any vessels there,
Only for about & to 8 months in & year
or, al ithe most. ¥ months we can work
vessels, and that too mid-stream which s
very expensive. Even then we bhave made
use of Mangalore port and discharged
about 12,000 tons of foodgrains.

Shri Linga Reddy: | suid thut Manga
lorc port has to be developed quickly
and made an all-weather port.

Shri C. M. Poonacha: When Lthe major
port comes ioto being, no doubt, we will
take big tankers there. At the moment
it is mid-stream unloading. Even with
these difficulties and bandicaps we have
made arrangements to unload wvessels
wherever possible, so that our port capa-
citics are used 1o the maximum and this
heavy programme of foodgrain import is
successfully handled.

17.53 b

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, May 17, 1966/
Vaisakha 27, 1888 (Saka)



